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LOK SABHA DEBATES

LOK SABHA

Wednesday, February 24, 2010/Phalguna 5,
1931 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mabam Speaker in the Chair

WELCOME TO PARLIAMENTARY
DELEGATION FROM VIETNAM

[English]

MADAM SPEAKER: Hon. Members, at the outset,
| have to make an announcement.

On behalf of the hon. Members of the House and
on my own behalf, | have great pleasure in welcoming
His Excellency Mr. Nguyen Phu Trong, Chairman of the
Vietnam National Assembly and the Members of the
Vietnamese Parliamentary Delegation who are on a visit
to India as our honoured guests.

They arrived in India on Tuesday, 23rd February
2010. They are now seated in the Special Box. We
wish them a happy and fruitful stay in our country.
Through them, we convey our greetings and best wishes
to His Excellency the President, the Parliament, the
Government and the friendly people of Vietnam.

[English]
MADAM SPEAKER: Now, the Question Hour.
...(Interruptions)

SHR! BASU DEB ACHARIA (Bankura): Madam,
the issue of price rise...(Interruptions)

MADAM SPEAKER: Q. No. 21, Shri Ashok Kumar
Rawat.

...(Interruptions)
[Transiation]
MADAM SPEAKER: Take your seat.

...(Interruptions)

[English]
MADAM SPEAKER: Please sit down.

...(Interruptions)

[Translation]
MADAM SPEAKER: You all take your seats. .~
...(Interruptions)

MADAM SPEAKER: | should not need to speak
so many times. Please take your seat.

...(Interruptions)
[English]
MADAM SPEAKER: Please just take your seat.
...(Interruptions) o

MADAM SPEAKER: | am going to say something
about the Adjournment Motion Notice, which I have
received. Will you allow me to say it?

...(Interruptions)

[Translation]

MADAM SPEAKER: | am going to speak just
about that please take your seat.

...(Interruptions)

11.03 hrs.

SUBMISSION BY MEMBERS

Re: Notices of Motion for Adjournment to
Discuss Price Rise in the Country

[Translation]

MADAM SPEAKER: Yesterday many hon'ble
Members could not speak on the Adjournment Motion.
| would request them to speak today and be brief and
submit as to why this motion should be admitted.

SHRI SHARAD YADAV (Madhepura): Madam, this
debate is continued since yesterday. Our leader of
Opposition and Shri Mulayam Singhji, only two leaders
could speak yesterday. Yesterday, we also listened to
the Minister of Parliamentary Affairs. | made repeated
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request in your chamber also. The Minister is referring
‘to the Rules 58 (2) and 58 (3). | would just say that
there is a big difference between his approach and my
approach in interpreting the said Rules. Price rise is
scorching the stomach and is unabated. Today its effect
is devastating and if we do not introduce the
-‘Adjournment Motion today in the House, the people of
the country will never forgive us. We do not want that
any thing should happen in the House beyond the
‘business in regard to debates in the House. That is
why, | made a request in your chamber. | requested
the Minister of Parliamentary Affairs also in regard to
raise those issues only, which are quite serious at
present. The issue of price-rise is serious enough for
immediate discussion. Price-rise is haunting people for
years. In this country, when the price rise haunts,
starvation follows. | would request you that the people
of this country and the world are looking forward to
this House and you are the supremo of the House. |
admit that with his request or submission the Rules
58 (2) and 58 (3) are being violated for the first time.
There is a great difference in the perception of this rule.
So far as the Minister of Parliamentary Affairs belonging
to the treasury Benches and the Opposition is
concerned, all are of the same opinion. There is a
complete logic, force of conviction behind it. In a way,
the force is of the people of this country who are facing
a very distressful situation. We sit here peacefully, but
it becomes difficult for us to go outside the House. It
becomes difficult for us to go on visits outside. The
people say we do not raise this issue properly in the
House. | would like to submit before you that the
interpretation of the Rules being done by Bansalji in
the House is not correct. Under this Rule, our points
are covered under an Adjournment Motion and thus,
this Rule is more in favour of us. That is why, | am
making a submission to you. The question that is
haunting the mind of the Government is that there would

be voting. You do not have lack of 'majority. Leaving

aside the rules, we would like to discuss the matter so
that we could express our anger before the peopie of
the counry by casting our votes under a division. We
want to fulfil our obligation by casting our votes under
a division on this occasion of history. We do not want
to be involved in your discussion. Your opinion is that
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you have everything right whereas our opinion is that
you have left the policy in lurch for the last 60 years
from every point of views including the issue of food
security. | do not want to hold discussion on it, | will
speak when the discussion is held on it. In regard to
this Rule, | would like to contend that the Rules are
interpreted more by you. | would request you to take
up the adjournment Motion now after listening to both
sides. The Railway budget is to be presented shortly.
So we do not want to create any kind of interruptions
in the working of the Government as well as the country.
My colleagues were of the opinion that this issue should
not be let to go off easily. But after effortful delibera-
tions, we reached on consensus that there should be
no hindrance in regard to the railway budget. We want
to run the country. We want to give suggestions in
regard to their modus operandi for running the affairs
of the country. They want to interpret the Rles 58 (2)
and 58 (3) in such a way as to put a lid on the burning
issue of price-rise to get away from it. Sweeping this
issue under the carpet is not proper for the country as
well as for all of us, so, there is a need to hold
discussion on it. | would request you on behalf of the
crores of people of the country to pave the way for the
smooth functioning of the House by admitting this
Adjournment Motion. This is my request to you and with
these words | extend my thanks to you for giving me
an opportunity to speak.

SHR! DARA SINGH CHAUHAN (Ghosi): Madam
Speaker, we moved the. Adjournment Motion in the
House yesterday on this issue only. When you had
called an all-party meeting for the first time even then
the leaders of all the parties had requested you that
the first priority was in regard to the constant rise in
prices in the country. Crores of people of the country
are compelled to sleep hungry. We should hold
discussion about their distress in this.regard. The
Minister of Parliamentary Affairs referred to the Rules
yesterday. In regard to that reference | would like to
submit that the human suffering sometimes goes above
the laws. Therefore, | wish to submit that there is a
need to hold discussion on the distressful situation
caused due to the constant price rise that is making
the poor of the ‘villages suffer today in the country.
Today the country has registered decline in productivity
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and the most unfortunate situation is that the people of
this country have elected all of us to be here and you
are the patron of us, so naturally there is much
expectations from you that being the Speaker you would
apply your privilege to admit the Adjournment Motion
moved by all the opposition parties and the leaders of
other parties and allow holding discussion on the issue
to put a check on rising prices in the country. So, |
would like to submit before you that today there is
constant price-rise, oil prices are increasing. | understand
that there are several causes behind it and the people
seek an answer to the puzzle that time and again
Ministers of this country talk about checking price-rise,
but it goes up all the same. It is nnt once, but several
times the Ministers of this country...(Interruptions).

[English]
MADAM SPEAKER: This will not go on record.
;..(Interruptions)*

MADAM SPEAKER: Please conclude.

[Translation]

SHRI DARA SINGH CHAUHAN: Madam Speaker,
| was listening to the Minister of Parliamentary Affairs
yesterday. The constant price-rise in this country is all
due to the wrong economic policies of the Government
and in order to cover this up, buck is repeatedly being
passed on the State Government...(Interruptions).

MADAM SPEAKER: You conclude now. Take your
seat now.

SHRI DARA SINGH CHAUHAN: | seek your pro-
tection and would like to request you that the
Adjournment Motion that we have moved...(Interruptions).

MADAM SPEAKER: Your speech is over.
Shri Sudeep Bandyopadhyay, you, speak.

SHRI DARA SINGH CHAUHAN: Discussion should
be held on this motion, this is a very important issue,
this is what | request you...(Interruptions). We, the
people of the country, know and have kept in mind the

PHALGUNA 5, 1931 (SAKA)
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issue of starvation and human distress prevailing in the
country. That is why, | want to request you to check
the constant price-rise being witnessed in the country
by admitting the Adjournment Motion and allowing
discussion thereon...(Interruptions).

[English]

SHRI SUDIP BANDYOPADHYAY (Kolkata Uttar):
Hon. Madam, price rise issue is no doubt a buming
issue of this country. People of this country are eagerly
waiting to see that this Parliament should discuss this
issue with all priority and make some attempts to check
the price rise both by the Central "and the State
Governments. Now the guestion is under which rule? If
it is under Adjournment Motion, Adjournment Motion
indicates in the other way, a No-Confidence Motion to
the Government. How can a Government agree to a
proposal or to a rule which is initiated against the
Government? They cannot ever accept it. But the
Government has accepted that this issue is to be
discussed, even after keeping the Question Hour in
suspense, under Rule 193. Under Rule 193 we can get
a discussion for seven and a half hours. But under
Adjournment Motion, we can get only two and a half
hours time. Most of the Members are keen to speak
on the issue. We fully agree and support that the
discussion be initiated under Rule 193. | fully support
the proposal moved by Shri Pawan Kumar Bansal.

SHR! BASU DEB ACHARIA: Madam, the entire
Opposition has been demanding and asking not for a
discussion on price rice but a discussion under specific
rule, that is, Adjournment Motion. When you called the
meeting of Leaders of Political Parties, we had seen
the mood of the leaders of the entire Opposition. Why
are we asking for admission of Adjournment Motion?
As per rule also, | can quote Rule 58. It says, “the
right to move the adjournment of the House for the
purpose of discussing a definite matter of urgent public
importance...” Is the unprecedented rise in prices of
essential commodities not a matter of urgent public
importance? Does the Government not consider this a
matter of urgent public importance? ...(Interruptions)

[Translation]

MADAM SPEAKER: Please sit down.
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[English]

Nothing will go on record except what Shri Basu
Deb Acharia is saying.

(Interruptions)...*

SHRI BASU DEB ACHARIA: Madam, in fact, no
other matter is more important than rise in prices of
essential commodities. ...(Interruptions) Madam, this is
a recent happening also. What is the argument of the
Minister of Parliamentary Affairs? His argument is that
the prices have been rising since this Government came
to power in 2004 and so this is not a matter of recent
occurrence. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please sit down.
[English]

Acharigji, please be brief.

SHRI BASU DEB ACHARIA: When we discussed
this issue in the first week of December last year under
Rule 193, what was the food inflation? At that point of
time, food inflation was much less than what we are
facing today. It has touched 20 per cent now. Never
during the past 26 years, food inflation touched 20 per
cent. ...(Interruptions) And this Government has decided
to increase the price of urea by 10 per cent. This is
also a recent happening. ...(Interruptions)

MADAM SPEAKER: Shri Acharia, please be brief.
| asked you in the beginning to be brief.

...{(Interruptions)

SHRI BASU DEB ACHARIA: This will add fuel to
the fire.

MADAM SPEAKER: Thank you so much, Achariaji.
[Transiation]

Please take your seat now.
[English]

Shri Mahtab may speak now.

*Not recorded.
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SHRI BASU DEB ACHARIA: Madam, this is a
Himalayan failure of this Government. ...(Interruptions)

MADAM SPEAKER: Shri Acharia, kindly take your
seat.

SHRI BASU DEB ACHARIA: Madam, we want that
this issue concerning the 90 per cent population of our
country should be discussed under Rule 184.

[Translation]

MADAM SPEAKER: You have raised all your
pointe.

[English]

Please take your seat Mr. Acharia. Nothing will go
on record now except what Mr. Mahtab is going to say.

(Interruptions)...”

MADAM SPEAKER: Please take your seat. This
is not going on record. Shri Mahtab, please start.

(Interruptions)...”

[Translation]
MADAM SPEAKER: Please take your seat.

(Interruptions)...*
[English]

SHRI BANSA GOPAL CHOWDHURY (Asansol):
Madam, he is always being disturbed in the House.
...(Interruptions) '

[Transiation]

MADAM SPEAKER: Now take your seat.

[English]

SHRI B. MAHTAB (Cuttack): Madam Speaker, |
may be allowed to speak from this seat.

Madam, the entire Opposition has given notice for
Adjournment Motion. ...(Interruptions)

*Not recorded.
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MADAM SPEAKER: Nothing will go on record
except what Shri Mahtab says.

(Interruptions)...*

MADAM SPEAKER: Trey have taken their seats.
You sit down, please.

...(Interruptions)

[Translation].
MADAM SPEAKER: Please take your seat.

...(Interruptions)

[English]

SHR! B. MAHTAB: Madam, Speaker, at times, in
this House we have reflections of Assembly proceedings.
But today, we are discussing whether this House is
going to deliberate on the Adjournment Motion or not.
For the last two days we have discussed this in this
House and also in your Chamber. | subscribed to the
view that the Adjournment Motion, which has been
moved by very many Members of this House, should
be accepted, and as per the conditions of the rules,
the Government also should be courteous enough to
accept it. But at what time? Already, that time has been
over.

As far as | understand, | do not want to reveal as
to what was transpired in your Chamber but | would
only subscribe to the view that the Adjournment Motion
has a specific criteria and a specific impact. | would
subscribe to the view that has been put forth by the
Leader of the Opposition that we have discussed the
issue of price rise a number of times in this House
and in the Upper Chamber of Parliament. But having
to have discussion on the Adjourment Motion has a
specific impact not only on the Government but also
on the other stakeholders who are responsible for the
price rise.

Therefore, | support the view and also request you
to consider the discussion on the Adjournment Motion.
...(Interruptions)

*Not recorded.
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[Translation]

SHRI ANANT GANGARAM GEETE (Rajgarh):
Madam, notice for adjournment Motion has been given
by the entire opposition on the issue of price rise. On
behalf of my party, | rise to speak in favour of the
Adjournment Motion. For the first time in this House, it
is being felt that alongwith the entire opposition some
of the constituents factions of the ruling party, too, have
subscribed to the notice for Adjournment Motion on the
issue of price rise. ...(Interruptions)

MADAM SPEAKER: Please take your seat.

...(Interruptions)

[English]

SHRI SUDIP BANDYOPADHYAY: | have said that
this issue should be discussed under Rule 193.
...(Interruptions)

[Translation]

MADAM SPEAKER: Why are you on your legs?
Please sit down.

...(Interruptions)

SHRI ANANT GANGARAM GEETE: Madam, | am
experiencing it for the first time in this House that
besides the Opposition there are also certain
constituents of the ruling party, who are feeling the pain
of price-rise...(Interruptions) and have given adjournment
motion...{Interruptions), no confidence motion
...(Interruptions). Even the allied parties supporting the
Government accept the fact that today the people across
the country are suffering the scourge of price rise, the
prices have sky rocketed. Two days back, H.E.
President referred to the common man addressing the
joint sitting of both the houses, however, the common
man is being grinded by price rise. What is the plight
of the poor? today, people are dying of starvation.
Unemployment is growing leaps and bounds. Prices are
sky rocketing. ...(Interruptions)

Madam, this issue of price rise is above all rules.
it is the duty of the Government to provide food and
basic amenities to all. The Government is not fulfilling
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its duty, it is shying away from its responsibilities.
...(Interruptions)

MADAM SPEAKER: It is alright now. Thank you.

SHRI ANANT GANGARAM GEETE: That is why,
they do not want to discuss the issue of price rise under
the Adjournment Motion. ...(Interruptions)

MADAM SPEAKER: Thank you. Shri Nama
Nageswara Rao.

...{Interruptions)

SHRI ANANT GANGARAM GEETE: Madam, if this
situation continues, there would be a civil war in the
country. The people of the country would agitate without
any abetment. ...(Interruptions) The godowns and ware-
houses of the country would be looted. ...(Interruptions)

MADAM SPEAKER: Please be silent. You have
raised your points.

...(Interruptions)

SHRI ANANT GANGARAM GEETE: It is bound to
happen in the country and the Government will be
responsible for it. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): The hon. Member should
speak in a respnsible manner. What is he talking?
...(Interruptions)

SHRI ANANT GANGARAM GEETE: When the
common man would starve, the hunger would compel
the poor and foodgrain godowns would be looted and its
onus would lie on the Government. ...(Interruptions)

MADAM SPEAKER: Please take your seat now.
Shri Nama Nageswara Rao.

..(Interruptions)
[English]

- MADAM SPEAKER: Nothing will go on record
except what Shri Nama Nageswara Rao is going to
speak. '

...(Interruptions)...*

*Not recorded.
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[Transiation]

SHRI NAMA NAGESWARA RAO (Khammam):
Hon'ble Madam Speaker, today the issue of price rise is
quite significant for the country. The Opposition Leader
raised this matter and all other Leaders discussed this
issue in the meeting of Leaders and the BAC. We expect
you to allow this matter to be raised at first. Through
you, Madam, | would like to submit that our country has
he highest number of starving population in the world.
20 per cent population, approximately 212 million starving
people, are in India. It is a matter of concern for all of
us that this number is growing. Food production is
declining day by day compounded with rising inflation.
The rate of inflation is growing everyday. This is the most
important issue which we wish to discusson. That is why,
[, on behalf of the Telgu Desham Party, support the
adjournment motion moved by the Opposition and request
to take up the ‘adjournment motion immediately.

SHRI LALU PRASAD (Saran): Madam Speaker,
they are referring to the rule here. Price rise is a burning
issue today affecting all sections. The lower class,
middle class, lower middle class, farmers, youth,
students—the entire country is groaning under the
seourge of price rise. Call for a historic Bihar bandh
was also given against it and we exempted the train
services so that it may not be intercepted. Many leaders
alongwith Shri Mulayam Singh Yadav raised this issue
among the people. People are agitated with the public
represen-tatives as to why they are silent on the issue.
...(Interruptions) that is why, we called upon you without
any pertinacity and requested and authorised you
completely to deliver justice by admitting the adjournment
motion. We are here to work and the biggest work
required to be done in the country is to check price
rise. Hon'ble Prime Minister holds frequent meetings. We
read in newspapers that according to him the States
are not cooperating. The States are passing the buck
on the Union Government in Delhi and Union Govern-
ment is passing the buck on State Governments. Where
this matter is stuck? UPA Government openly announce
that the Government is having so much of foodgrains
that it is not having enough space to store it. In the
last session of Parliament, the hon'ble Minister of Food
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was asked as to how much stock of foodgrain they
have. He replied that the available foodgrain can last
upto 8 months. Madam, in this very counry our
Government fell on the issue of prices of onion. The
onions are now available at the rate of Rs. 35 per kg.
The prices of sugar and potato are sky-rocketing. |
heard that an hon'ble Minister has said that the
purchasing power of people nas increased, therefore,
the people are eating more. This issue can be raiese
on with your permission. Our purpose is not to bring
down the Government. The Government will not fall even
if we try to do that. Anybody speaking from Mr. Bansal's
place will speak the same language. Therefore, he is
not that much guilty, because the person who will hold
~ that office, will speak the same language.

Madam, please look into the issue because this
is a burning issue. If this fire spreads in the country,
everybody will suffer the consequences. Rules do not
fil the belly. 500 people have died in Bihar due to
starvation. Who is responsible for it? Hoarding and
black-marketing is taking place. The goods are available
in the country, if one is having money, he can purchase
it.

1 heard that the Prime Minister has told that Chief
Ministers of States to do de-hoarding, and rectify PDS,
but nothing appears to have taken place. People are
dying of hunger, therefore, the Union Government at
Delhi and ail State Governments are responsible for it.
Therefore, please accept it and listen to everybody's
views.

[English]
We are answerable to the people of the county.
[Transiation]

This is not only the responsibility of the ruling
party, but ours as well. We are answerable to the

people. The people from media are also purchasing flour

at the rate of Rs. 17 per kilogram.

"Aamdani athanni aur kharcha rupaya,
Yeh kaise ji raha hai sab bhaiya.

(How to live with less income and more expenditure)
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You have to contemplate on this issue. Therefore,
please accept it. it is not so, that only BJP has given
this notice, Mulayam Singh Yadav, Left Parties, Shiv
Sena and our party has also given it. Therefore, hold a
debate on this topic by adjourning the other business
of the House. All of us have to collectively resolve this
problem and find out the solution to this problem. We
do not believe in creating uproar. When we have
assured that we will fully cooperate with you, then you
must also cooperate with us. Please accept the notice
for Adjournment Motion and hold discussion on it, this
is my submission.

[Enlgish]

SHRI GURUDAS DASGUPTA (Ghatal): Madam,
we are not discussing price rise. We are discussing the
admissibility of Adjournment Motion. We are discussing
rules and procedure in the House. One of my best
friends, Shri Pawan Kumar Bansal yesterday said that
this cannot be discussed under the rule because price
rise has been happening for the last 6 years. What
he had said is not fully untrue. But the Rule Book
says that the Adjournment Motion can be accepted by
the Speaker. It does not require the permission of the
Government.... (Interruptions)

SHRI PAWAN KUMAR BANSAL: | did not say
that. ...(Interruptions)

SHRI GURUDAS DASGUPTA: It does not require.
| would quote Rule 56, Page 29:

“Matter of urgent public importance (That is the
Adjournment Motion) may be made with the
consent of the Speaker.”

Therefore, Madam, it is totally your prerogative.

The second point is whether it is of recent

. occurrence. | agree that the price rise is a continuous

feature in the country for the last several years. | would
tell why it is recent. As per the Government figure for
the last four weeks the price of food grains has been
increasing by nearly 20 per cent, as never before.
Madam, my point is the price of luxury goods is not
increasing in the country. The price of automobile is

: decreasing. The price of air travel is decreasing but the
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price of atta is increasing and that is the recent
occurrence.

Secondly, sub-section of the Rule 58 fulfils our
argument. Price rise has been unprecedented in the last
four weeks as never before and it is the price rise of
the food products. It is an explosion of the food prices.
Therefore, it is recent.

Thirdly, why do we want Adjournment Motion? [t
can be a Short Duration Discussion but Adjournment
Motion means extraordinary parliamentary device
because the situation is extraordinary. The situation in
the country is extraordinary. Let my friend, Mr. Bansal
place the price rise of the food products which is
increasing today to two years back. The Government
statistics says that in the last 30 years it has never
increased like this. Therefore, the situation is
extraordinary and since the situation is extraordinary,
we should take recourse to extraordinary parliamentary
practice as enshrined in the rule book. This is our right.
This is not a gift of the Government. It is a right given
by the rule book. Therefore, | would like to know why
it cannot be accepted. It is not a question of censure.
In that case, a No-Confidence Motion can be brought.
We are not for that. We would like to give a message
to the country. The country must be given a message
by Parliament that the extraordinary situation is being
taken note of by the Parliament and Parliament is doing
its job by taking this extraordinary method. | am afraid
if the Government stands in the way that will give a
wrong message to the people. We are answerable to
the people, the Government is answerable and the
Opposition is also answerable. It will be misunderstood
by the people. It will be interpreted as if the Government
does not want to recognise it as an extraordinary
situation. Mr. Bansal, that will never give a good name
to you and neither to the Prime Minister.

Therefore, | urge upon the Speaker of this House
to agree to Adjournment Motion considering the
extraordinary situation arising out of galloping inflation
of food prices during the last four weeks.

Lastly, the Government decision to decrease and
reduce fertiliser subsidy is a recent happening. That is
going to further accentuate price. The Government is
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thinking of increasing the price of petroleum products
and that will increase the prices. Therefore, it is
absolutely recent and it should be accepted by the hon.
Speaker in keeping with the highest traditions of the
Indian Parliament.

[Translation]

*DR. RATTAN SINGH AJNALA (Khadoor Sahib):
Thank you, Madam Speaker. Today, the common man
is suffering due to inordinate rise in the prices of
essential commodities. The poor people are finding it
difficult to make both ends meet. The situation is
extraordinary. Kindly accept the notices for Adjournment
Motion given by hon. opposition members cn the issue
of price rise. When the masses are suffering, we should
not hide behind rule-books, practices and procedures.
The Parliament should send a message to the people
that we care for them. We are concerned about them.
We should not talk about rule-books just to avoid
discussing an issue of urgent public importance. Hon.
Speaker Madam, | hope that you will listen to our
request for an Adjournment Motion on this issue, so
that the plight of the people is voiced in the House
and corrective measures are taken by the Government.

11.39 hrs.

OBSERVATION BY THE SPEAKER
[English]

MADAM SPEAKER: Hon. Members, notices of
adjournment of the business of the House have been
given by Shrimati Sushma Swaraj, Sarvashri Gopinath
Munde, Ananth Kumar, Shrimati Sumitra Mahajan, Dr.
Rajan Sushant, Shri Gurudas Dasgupta, Kunwar Rewati
Raman Singh, Shri Basudeb Acharia, Dr. Raghuvansh
Prasad Singh, Shri Sharad Yadav, Shri Dara Singh
Chauhan, Shrimati Harsimrat ‘Kaur Badal and Dr. Rattan
Singh Ajnala.

Hon. Members, | have carefully examined them in
terms of the Ruales of the House as well as precedents
in the last two days and have also heard the hon.
Members in the House. All these notices deal with the

*English translation of the speech originally delivered in Punjabi.
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price rise which is a very serious issue. The whole
country is concerned about it and is looking up to
Parliament to find a solution. | must also add that the
Chair is equally concerned about the buming issue of
price situation.

| think it is the duty of this House to discuss this
issue in all its seriousness. Now, the question is whether
the notices of adjournment are admissible under the
Rules. Rule 56 says that a definite matter of urgent
public importance may be discussed by adjourning the
business of the House. The term ‘urgent’ in the Rule
has been interpreted by my illustrious predecessors in
a string of rulings.

[Translation]

SHRI SHARAD YADAV: It has no meaning.
...(Interruptions)

MADAM SPEAKER: Please sit down.
[English]

As per these rulings, the term "urgent matter of
public importance" must have arisen suddenly in the
manner of an emergency. Further. it has also been held
that the Chair has to take into consideration the
technical meaning of the word ‘urgent' used in the Rule
relating to adjournment motion.

Rule 58(iii) says that the motion shall be restricted
to a specific matter of recent occurrence.

The subject matter of the notices of adjournment
motion before me namely the price rise has not arisen
suddenly in the manner of an emergency. This House
had discussed it in the last Session. So it cannot be
held that the issue-is one of recent occurrences or
urgent in the sense in which it is used in the Rule.

11.43 hrs.

At this stage Shri Shailendra Kumar and some
other hon. Members came and stood on
the floor near the Table

MADAM SPEAKER: The notices can also be
tested in terms of another Rule namely Rule 58(vi) the
Rule of anticipation. This House is going to discuss
shortly the Motion of Thanks to the President's Address
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and the General Budget. The President’s address
contains references to the price situation in the country
and it is certainly going to be discussed during these
debates. In this context, | would quote a ruling given
by Shri G.V. Mavalankar, one of the illustrious Speakers
of this House. | quote:

«..The right to move adjournment motions has
certain limitations. One of the limitations is that it
should not anticipate a debate in the House. The
point is that, if Hon’ble Members have a fairly good
chance of raising the question on a debate, then
it will not be permitted as an adjournment motion.”

" ...(Interruptions)

MADAM SPEAKER: | am bound by the Rules of
this House. | cannot also ignore the rulings of my
predecessors. The Rules of the House and the past
rulings on the subject do not allow me to admit these
notices.

However, as | said in the beginning, the subject
matter of these notices is extremely important. 1t is the
duty of this House to discuss it. | have allowed a
discussion on it under Rule 193 after the Railway
Budget. Just after the Railway Budget there will be a
discussion on price rise under Rule 193. The hon.
Members have given notices under Rule 193 also. Here,
| must state that the rule of anticipation which | applied
in.the case of adjournment motion applies in respect of
discussion under Rule 193 also. However, the Rule of
anticipation in respect of adjournment motion is
mandatory in nature, whereas it is flexible and amenable
to liberal interpretation in the case of a notice under
Rule 193.

Hon'ble Members want a detailed and focused
discussion on price infiation. Though the debates on
Motion of Thanks and the General Budget are about to
take place in which this issue can be discussed,
considering the seriousness of the price situation and
the hardship it causes to the common man, | will allow
a discussion on it today itself. The discussion shall be
under Rule 193. It can start after the Railway Budget.

...(Interruptions)
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WRITTEN ANSWERS TO QUESTONS
[Translation]
Compensation to Displaced Persons

*21. SHRI ASHOK KUMAR RAWAT: Will the
Minister of COAL be pleased to state:

(a) whether the Government has set any target to
provide employment and compensation to the displaced
persons due to establishment of coal projects;

(b) if so, the details thereof;

(c) the number of cases for grant of employment
and the compensation pending with the public sector
coal producing companies and the reasons therefor; and
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(d) the concrete steps taken by the Government
to address the issue?

THE MINISTER OF STATE OF THE MINISTRY
OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL):
(a) No target has been fixed for employment or
compensation in lieu of employment.

(b) Does not arise, in view of reply to (a) above.

(c) There are 2036 claims for employment or
compensation in lieu of employment pending with the
subsidiary coal companies of Coal India Limited (CIL).
The company-wise details are as under:

SI. No. Name of the Company No. of Pending Cases

1. Eastern Coalfields Limited (ECL) 40
2. Bharat Coking Coal Limited (BCCL) 367
3. Central Coalfields Limited (CCL) 0
4. Northern Coalfields Limited (NCL) 199
5. Western Coalfields Limited (WCL) 1044
6. South Eastern Coalfields Limited (SECL) 54
7. Mahanadi Coalfields Limited (MCL) 332

Total 2036

These cases are pending mainly .on account of
disputes in land ownership and establishing linear.
descendency. -

(d) The instructions have been given to CIL and
its subsidiary companies to dispose of pending cases
of employment and compensation in lieu of employment
on priority basis. Resettlement and Rehabilitation of
Project ‘Affected Families (PAFs) including offer of
employment to the land losers or their dependents is a
continuous process depending on the requirement of the
coal mine projects. Project Affected Families are
identified and rehabilitation plans for each project are

drawn up for providing the rehabilitation benefits
including employment in a phased manner, as required
during the life time of individual projects. .

[English]

Sarva Shiksha Abhiyan

*22. SHRI ASADUDDIN OWAISI:
' SHRI A.T. NANA PATIL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

| .
(a) whether the Government has conducted any



21 Written Answers

evaluation of the Sarva Shiksha Abhiyan (SSA) since
its inception;

(b) if so, the outcome thereof, State-wise;

(c) whether SSA has failed to achieve its targets
during 2009-10;

(d) if so, the details thereof, State-wise and the
reasons therefor;

(e) the funds allocated and spent on SSA during
the last three years and the current year, year-wise,
Stage-wise; and

(f) the steps taken or being taken by the
Government for effective implementation of SSA?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) The
various components of Sarva Shiksha Abhiyan (SSA)
are periodically evaluated through independent studies.
The independent studies conducted under SSA include,
inter-alia, (i) Sample Survey of Out-of-School Children;
(ii) National Evaluation of Civil Works, (jii) Study on Para
Teachers, (iv) Evaluation of Academic Support
Structures, (v) Study on Teacher Attendance, (vi)
Evaluation of Kasturba Gandhi Balika Vidyalaya (KGBV),
(vii) Learning Achievement Survey for classes lll, V and
VIVIIl. The studies and evaluations provide valuable
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information of the quality of interventions under SSA.
SSA also has a monitoring system through the District
Information System for Education (DISE), which
generates an Education Development Index (EDI) for
States based on access, infrastructure, teacher and
outcome indicators.

(e) A Statement-l on cumulative progress under
SSA under key parameters of opening new schools,
construction of school buildings, construction of additional
classrooms and recruitment of teachers for each State
is enclosed. The budget estimate for SSA or the year
2009-10 is Rs. 13,000 crore, against which Rs. 12,067
crore has been released till 16-2-2010. Statement-l|
giving details of Central funding released to States/UTs
in the last three years and the current year (as on
16-2-2010) is enclosed.

(f) For effective implementation of SSA, a rigorous
monitoring system has been put in place, which includes
inter-alia, submission of monthiy/quarterly progress
reports and periodic review meetings by States, field
level monitoring through reputed institutes of social
sciences and university departments of education, as
also independent review missions on programme
progress. In addition, statutory and independent annual
financial audits and concurrent financial reviews are
conducted under SSA.

Statement-|

Cumulative Progress Under SSA till 31-12-2009

S. No. State New schools School buildings Additional Teachers
opened constructed classrooms recruited
constructed
1 2 3 4 5 6

1. Andhra Pradesh 7958 9566 42052 39766

2. Arunachal Pradesh 952 1789 3102 5271

3. Assam 1521 7132 44038 0

4. Bihar 31253 12404 132339 160145

5. Chhattisgarh 16801 17953 33474 59938
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R 2 4 5 6
6. Goa 5 0 177 169
7. © Gujarat - 0 797 . 20145 0
8. Haryana 2301 1943 16831 8936
9. Himachal Pradesh . 1151 0 9784 3453
10. Jammu and Kashmir 12038 9130 5522 27222
11. Jharkhand 269034 25809 38638 81711
_‘12.  Karnataka 10541 3287 39683 21798
13 Kerala 0 397 6944 0
14. Madhya Pradesh 52991 42328 77102 78672
15.  Maharashtra 7502 15594 45303 12158
16. Manipur 0 457 163 0 -
17..  Meghalaya 4047 2468 2604 8965
18.  Mizoram 310 1201 868 1609
19. Nagaland - 106 171. 4607 0
20. O'rissa- 16605 14271 36368 68752
21, Punjab 1901 884 17738 4813
22, Rajasthan 47890 8340 72128 93119
23. Sikkim 84 58 341 185
24. ' Tamil Nadu 6813 6765 27956 25473
25.  Tripura 1556 1568 1727 3902
26. Uttar Pradesh 43056 49780 233390 249481
27. Uttarakhand 2323 3604 5760 5998
28.  West Bengal 4135 4802 112566 59032
29. Andaman Nicobar 10 1 118 67
30. Chandigarh 18 14 220 757
31. Dadra Nagar Haveli 92 58 301 377
32.  Daman Diu 8 12 75 63




25

Written Answers

PHALGUNA 5, 1931 (SAKA)

to Questions

26

1 2 3 4 5 6
33. Delhi 6 10 1399 36
34. Lakshadweep 8 5 18 28
35. Pondicherry 10 10 238 41
Total SSA 300895 242608 1033719 1021937
Statement-l|
GO! Releases and Expenditure during 2006-07, 2007-08, 2008-09 and 2009-10
under Sarva Shiksha Abhiyan
(Rupees in lakhs)
S. No. Name of States/UTs 2006-07 2007-08 2008-09 2009-10
GOl Expenditure*  Gol Expenditure* GOl Expenditure” Gol Expenditure*
releases releases releases (releases (as on
as on 31-12-
16-02-2010)  2009)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 46245.56 72236.73 28100.00 43225.95 71031.78 93526.52 28569.90 39292.99
2. Arunachal Pradesh 714374 997827 11043.55 11039.93 13683.64 16864.67 11427.95 6009.72
3. Assam 51464.72 42389.70 28903.62 54623.2 4274091 55426.39 42480.00 27643.92
4. Bihar 107744.39 155708.97 135417.64 19422217 186158.47 209431.2  95000.00 149353.45
5. Chhattisgarh 50182.20 64341.50 46787.76 66685.9 51853.86 75100.77 55592.82 60604.09
6. Goa 72412 140529 89957 1269.76  804.41 1273.85 550.58 971.35
7. Guijarat 14806.97 28102.88 22658.26 27604.61 25432.47 34076.51 18034.73 25185.35
8. Haryana 05647.12 30388.70 14220.00 22988.77 20546.87 29943.19  27600.00 30961.05
9. Himachal Pradesh 6250.75 10057.88 7638.30 10882.92 8552.99 12284.92 8608.00 8619.35
10. Jammu and 20083.37 31624.72 20063.27 27059.15 20532.59 26622.06 37363.27 23402.88
Kashmir
11.  Jharkhand 51515.00 64639.24 80748.99 80623.91 69041.09 122584.26 70940.22 66084.16
12. Karnataka 54206.98 70192.82 40604.78 68739.93 51578.19 89806.77 44220.60 59010.39
13. Kerala 6382.00 10159.20 8323.42 13890.13 10854.04 17695.88 11989.50 12494.69
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8 9 10

14.  Madhya Pradesh 110879.68 148894.45 86769.94 121186.62 85569.35 153094.3 107749.00 118494.82
15.  Maharashtra 52158.56 78115.07 45729.96 76383.12 67386.02 98285.15 48023.00 62337.2
16.  Manipur 9.24 1799.78 1850.95 2086.24  321.21 782.48 1500.00 1045.41
17. Meghalaya 4294.00 7181.86 9359.63 10854.02 9440.36 10794.75  8383.00 7783.05
18. Mizoram 344169 4760.32 4212.02 4718.29 5112.59 2127.34 6617.75  3751.71
19. Nagaland 2315.20 230.86 4596.00 4576.17 2867.87 3203.96 4413.00 1877.38
20. Orissa 4401095 65778.72 62853.68 80401.37 49080.9 845253 63061.60 68796.5
21.  Punjab 12879.92 15805.66 10493.88 12705.46 13808.1 26102.2 20044.00 22925.97
22. Rajasthan 75809.82 111679.04 101307.20 134401.35 108326.8 162651.25 127124.00 150275.86
23.  Sikkim 402.14 863.00 1036.25 895.76 1075.31 1890.2 1586.00 1332.79
24.  Tamil Nadu 37329.65 55760.67 53125.09 60672.13 45414.47 84456.89 48366.00 57727.66
25.  Tripura 5330.01 8705.50 4178.49 4294.16 6464.12 6937  7473.00 5524.82
26. Uttar Pradesh 206654.00 265381.00 204758.00 2944.82 212884.89 331477 196011.90 227258.8
27.  Uttarakhand 16934.00 20527.05 13162.80 18572.09 11444.45 2207255 13997.29 17063.09
28. West Bengal 61736.80 94214.72 90571.68 101725.21 65169.37 124384.2 94142.00 102417.53
29. Andaman and 419.62 586.28  187.10 261.62  780.54 1128.42 312.44 451,19
Nicobar Islands
30. Chandigarh 300.00 708.00 93495 131498  820.52 1062.58 1100.72  1732.47
31'. Dadra and Nagar 100.00 310.75 418.54 287.19 104.63 622.73 350.18 415.94
Haveli
32. Daman and Diu 26.19 130.91 139.06 169.00 101.68
33. Delhi 4230.24 495820 167155 2973.37 1529.01 3905.77  3088.62 2240.46
34. - Lakshadweep 87.47 8.85 112.33 70 230.42 143.80 55.03
35. Puducherry 407.82  577.07 666.52  638.59 1141.82 669.96 758.96
Total 1083719.91 1477929.691143203.94 1556557.241261120.41 1905652.36 1206700.83 1363701.71

*including state share
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[Translation]

Development of Backward Districts

*23. SHRI YASHBANT LAGURI:
SHRI GORAKH PRASAD JAISWAL:

Will the PRIME MINISTER be pleased to state:

(a) the norms adopted for identification of backward
districts in the country and districts identified as per
these norms, State-wise;

(b) the schemes being implemented for develop-
ment of the districts identified as backward and
achievements made as a result thereof;

(c) whether the Government has undertaken any
review in this regard;

(d) if so, the outcome thereof; and

(e) the corrective measures taken by the Govern-
ment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI! V.
NARAYANASAMY): (a) and (b) Various norms have
been adopted for the identification of backward districts
under different schemes. However, the specific scheme
for the development of backward districts in the country
is the District Component of the Backward Regions
Grant Fund (BRGF) under which 250 districts have been
identified for coverage. These include the 200 districts
covered under the first phase of National Rural
Employment Guarantee Programme (NREGP) and 170
districts identified by the Inter Ministry Task Group on
Redressing Growing Regional Imbalances (IMTG) based
on 17 socio-economic variables. 120 districts are
common in the two lists. The NREGP districts were
identified on the basis of an index of backwardness
comprising three parameters with equal weights to each
namely, value of output per agricultural worker, agri-
culture wage rate and percentage of SC/ST population
of the district. The list of 250 districts under BRGF and
the list of 17 parameters used by IMTG are enclosed
as Statement-l and |l respectively.

Other programmes for backward districts are the
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Special Plan for the 8 KBK districts, which are being
allocated funds under the BRGF as well, the Multi-sectoral
Development Programme of the Ministry of Minority
Affairs for the development of 90 districts identified as
backward and the special package for Bundelkhand
region, recently approved by the Government. The norms
adopted for backwardness by the Multi-sectoral
Development Programme of the Ministry of Minority
Affairs are given in the enclosed Statement-IIl.

Through the BRGF, the Central Government
provides funds for the 250 identified districts. The District
Component of the BRGF, implemented by the Ministry
of Panchayati Raj has Development Grant and Capacity
Building Grant Components. The Development Grant fills
critical gaps in the integrated development of the districts
through a participative planning process. The Capacity
Building component seeks to upgrade the skilis of the
elected representatives and functionaries of locat
governments. The BRGF has not only addressed critical
development gaps in the district but has also streng-
thened the planning and implementation process at the
village, intermediate and district level through capacity
enhancement. The Special Plan for KBK districts has
mitigated the problems arising from adverse socio-
economic indicators. Similarly, the Multi-sectoral
Development Programme (MSDP) through its
multipronged approach has begun to show positive
results. Statement-IV showing the position regarding
allocation and release of funds under the BRGF, Special
Plan for KBK Districts and MSDP is enclosed.

(c) to (e) The BRGF programme is being reviewed
by the Ministry of Panchayati Raj through intensive
interactions, conferences and workshops, field visits and
development of information bank as well as through
commissioning of independent evaluation studies. A
World Bank review of BRGF undertaken at the request
of the Ministry of Panchayati Raj has, indicated inter-
alia, that BRGF investments are meaningful and that
local governments implement the schemes with speed
and quality. The study also points to the need for
advance planning, greater convergence and a strong
technical secretariat for the District Planning Committees.
The implementation of the KBK Special Plan is being
closely reviewed by the Planning Commission alongwith
the State Government to ensure the attainment of the
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scheme's objectives. Similarly the MSDP performance
is being monitored by the Ministry of Minority Affairs.
Ministries and State Governments concerned take
corrective action on the basis of the review meetings.

Statement-I

List of 250 Districts covered under the Districts
Component of the Backward Regions Grant Fund

Andhra Pradesh

1. Adilabad

2. Anantapur

3. Chittoor

4, Cuddapah

5. Karimnagar

6. Khammam

7. Mahbubnagar

8. Medak

9. Nalgonda
10. Nizamabad
11. Rangareddi
12. Vizianagaram
13. Warangal

Arunachal Pradesh

1. Upper Subansiri
Assam

1. Barpeta

2. Bongaigaon

3. Cachar

4, Dhemaji

5. Goalpara

6. Hailakandi

7. Karbi Angiong

10.

11.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

to Questions

Kokrajhar
Lakhimpur
Marigaon
North Cachar Hills
Bihar
Araria
Aurangabad
Banka
Begusarai
Bhagalpur
Bhojpur
Buxar
Darbhanga
Gaya
Gopalganj
Jamui
Jehanabad
Kaimur (Bhabuay)
Katihar
Khagaria
Kishanganj
Lakhisarai
Madhepura
Madhubani
Munger
Muzaffarpur
Nalanda
Nawada

Pashchim Champaran

32
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25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

10.

11.

12.

13.

Patna

Purbi Champaran

Purnia
Rohtas
Saharsa
Samastipur
Saran
Sheikhpura
Sheohar
Sitamarhi
Supaul

Vaishali

Chhattisgarh

Bastar
Bilaspur
Dantewada
Dhamtari
Jashpur
Kabirdham
Kanker
Korba

Korea
Mahasamund
Raigarh
Rajnandgaon

Surguja

Gujarat

Banas Kantha

Dahod
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10.
1.
12.
13.

14.

to Questions

Dang
Narmada
Panch Mahals
Sabarkantha
Haryana
Mahendragarh
Sirsa
Himachal Pradesh
Chamba
Sirmaur
Jammu and Kashmir
Doda
Kupwara
Poonch
Jharkhand
Bokaro
Chatra
Deoghar
Dhanbad
Dumka
Garhwa
Giridih
Godda
Gumla
Hazaribagh
Jamtara
Koderma
Latehar

Lohardaga

34
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15.

16.

17.

18.

19.

20.

21.

10.

1.

12.

Pakur
Palamu
Ranchi
Sahebganj
Saraikela Kharsawan
Simdega
West Singhbhum
Karnataka
Bidar
Chitradurga
Davangere
Gulbarga
Raichur
Kerala
Palakkad
Wayanad
Madhya Pradesh
Balaghat
Barwani
Begui
Chhatarpur
Damoh
Dhar
Dindori
Guna
Jhabua
Katni
Khandwa

Khargone
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14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

10.

11.

12.

to Questions

Mandia

Panna

Rajgarh

Rewa

Satna

Seoni

Shahdol

Sheopur

Shivpuri

Sidhi

Tikamgarh

Umaria
Maharashtra

Ahmednagar

Amravati

Aurangabad

Bhandara

Chandrapur

Dhule

Gadchiroli

Gondia

Hingoli

Nanded

Nandurbar

Yavatmal

Manipur
Chandel
Chura Chandpur

Tamenglong
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10.

11.

12.

13.

14,

15.

16.

17.

18.

Meghalaya

Ribhai
South Garo Hills
West Garo Hills

Mizoram
Lawngtlai
Saiha

Nagaland
Mon
Tuensang
Wokha

Orissa
Balangir
Boudh
Deogarh
Dhenkanal
Gajapati
Ganjam
Jharsuguda
Kalahandi
Kandhamal
Keonjhar
Koraput
Malkangiri
Mayurbhanj
Nabarangpur
Nuapada
Rayagada
Sambalpur

Sonepur
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19.

10.
11.
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to Questions

Sundargarh

Punjab
Hoshiarpur

Rajasthan

Banswara
Barmer
Chittorgarh
Dungarpur
Jaisalmer
Jalore
Jhalawar
Karauli
Sawai Madhopur
Sirohi
Tonk
Udaipur

Sikkim
North District

Tamil Nadu

Cuddalore
Dindigul
Nagapattinam
Sivaganga
Tiruvannamalai
Villupuram

Tripura
Dhalai

Uttar Pradesh

Ambedkar Nagar

Azamgarh
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3. Bahraich

4. Balrampur
5. Banda

6. Barabanki
7. Basti

8. Budaun

9. Chandauli
10. Chitrakoot
11. Etah

12. Farrukhabad
13. Fatehpur
14. Gonda

15. Gorakhpur
16. Hamirpur
17. Hardoi

18. Jalaun

19. Jaunpur

20. Kaushambi
21. Kheri

22 Kushi Nagar
23. Lalitpur

24 Maharajganj
25. Mahoba

26. Mirzapur
27. Pratapgarh
28. Rae Bareli
29. Sant Kabeer Nagar
30. Shravasti
31. Siddharth Nagar
32. Sitapur
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33.

34.

10.

11.

to Questions

Sonbhadra

Unnao
Uttarakhand

Chamoli

Champawat

Tehri Garhwal
West Bengal

24 Paraganas South

Bankura

Birbhum

Dinajpur Dakshin

Dinajpur Uttar

Jalpaiguri

Maldah

Medinipur East

Medinipur West

Murshidabad

Purulia

Statement-ll

40

17 Parameters used by the Inter-Ministry Task Group

for Redressing Growing Regional Imbalances for
identification of backward districts

1. Economic

0]
(ii)
(i)
(iv)
(v)

Per Capita Credit

Per Capita Deposits

% of Agriculture Labourers
Agriculture Wages

Output per Agricultural Worker

2. Social and Educational

(i

% of SC Population
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(i) % of ST Population Percentage of households with pucca walls
(iii) Female Literacy Rate Percentage of households with safe drinking water
(iv) Ratio of Secondary Schools to Population Percentage of households with electricity; and

of Specific Age Grou '
P 9 P Percentage of households with water closet latrines

(v) S_r:):sy::rrsc;lment Ratio Class I-VIll (Age Statement-IV
3. Health The position regarding allocation and release of funds
) under the BRGF (District Component), Special Plan
(i) Crude Death Rate for KBK and Multi-sectoral Development Programme
(ii) Infant Mortality Rate Allocation and Release of BRGF (District Compo-
nent) Funds '
(iii Institutional Delivery
. (Rs. in crore)
(iv) Full Immunisation
4. Amenities Year Allocation Release
(i) % of Households without Electricity 2007-08 4670.00 3600.00
(ii) % of Households with Bank Services 2008-09 4670.00 3889.75
(i) % of Households with Drinking Water 200910 4670.00 3369.53 (As on
Source greater than 500 metres away. ' 8-2-2010)
Statement-lll Total 14,010.00 10859.28

The Norms adopted for backwardness by the Multi-
sectoral Development Programme of Ministry of
Minority Affairs

Allocation and Release of Funds for Special Plan
for KBK Districts

(Rs. in crore)

Criteria for religion specific socio-economic indicators at

the district level:— Year ACA/SCA ACA/SCA
allocated released
Literacy level :
. 2007-08 130.00 130.00
Female literacy rate
2008-09 130.00 130.00
Work participation rate and
2009-10 130.00 130.00
Female work patrticipation rate
Total 390.00 390.00
Basic amenities indicators at the district level:—
Allocation, Release of Funds and Expenditure for MSDP (Rs. in crore)
Year Allocation Amount released Expenditure
2008-09 540.00 270.85 Nil
2009-10 990.00 748.92 (As on 23-02-2010) 203.43

Total 1530.00 1019.77 203.43
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Review of Teachers Training Programme

*24. SHRI RAMESH BAIS: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has any proposal to
review the existing teachers training programme and its
curricutum;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the Government proposes to amend
the National Council for Teachers Education (NCTE) Act;

(d) if so, the details thereof and the reasons
therefor; and

(e) the time by which the said amendment is likely
to be made alongwith the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The
Government has undertaken a review of the Curriculum
Framework on Teacher Education of 1998 and decided
to prepare a new Framework with a view to align it
with the guiding principles and philosophy laid down in
the National Curriculum Framework (NCF), 2005, recent
developments that have taken place in the field of
teacher education, and the enactment of the Right of
Children to Free and Compulsory Education Act, 2009.
The curriculum and content of existing programmes on
teacher education would undergo a change based on
the new Framework.

{¢) and (d) The Government proposes to amend
the National Council of Teacher Education (NCTE) Act,
1993 in order to clarify that the NCTE Act applies to
schools and teachers of schools, and thus, the minimum
qualification laid down by the NCTE for appointment of
teachers in schools shall be binding on all State
Governments/UTs. The clarification through the proposed
amendment became imperative since the Supreme Court
in a recent judgement had held that the NCTE Act does
not apply to ordinary educational institutions such as
schools and accordingly, in the matter of qualification
of teachers for schools, the NCTE Act would not be
binding on the State Governments.

FEBRUARY 24, 2010
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(e) The proposed amendments to the NCTE Act,
1993 are likely to be placed before both Houses of the
Parliament in its ensuing session.

Issue of Passports

*25. SHRI P.L. PUNIA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the average number of passport applications
received per day in all the passport offices in the country
including under the Tatkal Scheme, Passport office-wise;

(b) whether cases of delay for obtaining passports
continue to be received;

(c) if so, the details thereof, scheme-wise;

(d) whether cases of irregularities have come to
the notice of the Government in issuing passports
including from the Lucknow Passport Office;

(e} if so, the details thereof;

(f) whether any mechanism exists at the Ministry
level to monitor such complaints and take appropriate
action;

(@) if so, the details thereof; and

(h) the precise steps taken by the Government in
the recent past to improve the functioning of Passport
Offices in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROORY): (a) A
Passport Office-wise statement is enclosed.

(b) Yes, Madam.

(c) While Passport Offices have adhered to time-
targets in respect of issue of passports under Tatkal
Scheme, there are delays under the normal stream. The
main reasons for delays include: (i) delay in receipt of
police verification reports, (ii) incomplete/wrong filling in
of passport applications, particularly those submitted at
the District Passport Celis/Speed Post Centres; (jii)
shortage of officers and staff in some Passport Offices.

(d) and (e) Passports were issued with wrong
identities to some persons from a few Passport Offices.
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On preliminary investigations, it has been found that
such passports were issued either based on fake
documents and recommendatory police verification or
under Tatkal Scheme on verification certificates/three
documents. Some procedural lapses were also noticed
during inspections. Action has been taken against the
erring officials.

() Yes, Madam.

(@) A multi-layer system exists to look into
complaints relating to corruption, irregularities and delay.
Appropriate action is taken in each such case by the
Vigilance Section and Grievance Cell in the Consular
Passport Visa Division of the Ministry of External Affairs.

PHALGUNA 5, 1931 (SAKA)

to Questions 46

Complaints can also be registered directly with Chief
Passport Officer by email, fax and letter, besides
registration of complaints at the website of Ministry of
Personnel, Public Grievances and Pensions

(h) The Ministry takes proactive steps to conti-
nuously improve the passport issuance system. Some
of the steps taken are: (i) regular inspections of the
Passport Offices by senior officers and the vigilance;
(i) review of procedures; (iii) special drive to liquidate
arrears; (iv) temporary additional deployment of
personnel on need basis to Passport Offices; and v)
Ministry is in the process of implementation of the
Passport Seva Project which will vastly improve the
passport services.

Office-wise Satement

Sl Name of RPO/PO

Total No. of Passport
No. applications, including
Tatkal applications
received in 2009

Average No. of Passport
applications, including
Tatkal applications
received in 2009

per day
1 2 3 4
1. Ahmedabad 296523 1210
2. Amritsar 97386 397
3. Bangalore 300327 1226
4. Bareilly 66063 270
5. Bhopal 77593 317
6. Bhubneswar 43753 179
7. Chandigarh 254721 1040
8. Chennai 236121 964
9. Kochin 222291 907
10. Coimbatore 71081 290
11. Dehradun 42378 173
12. Delhi 283007 1155
13. Ghaziabad 114988 469
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1 2 3 4

14. Guwahati 41564 170
15. Hyderabad 325856 1330
16. Jaipur 175078 715
17. Jalandhar 132810 542
18. Jammu 20714 85
19. Kolkata 225183 919
20. Kozhikode 186723 762
21, Lucknow 350744 1452
22. Madurai 126467 516
23. Malappuram 134678 550
24. ~ Mumbai 275888 1126
25. Nagpur 60342 246
26. Panaji 29933 122
27. Patna 180557 737
28. Pune 114751 468
29. Raipur 23799 97
30. Ranchi 42349 173
31. Shimla 25085 102
32. Srinagar 34922 143
33. Surat 85130 347
34. Thane 148477 606
35. Trichy 118762 485
36. Trivandrum 136560 557
37. Vishakapatnam 64196 262

Total 5166800 21089




49 Written Answers

[English]
De-recognition of Deemed Universities

*26. SHRI N. CHELUVARAYA SWAMY:
SHRI RADHA MOHAN SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any Review Committee was set up to
study the functioning of the Deemed Universities in the
country;

(b) if so, the details thereof;

(c) whether the Government has decided to de-
recognise a large number of such Universities;

(d)if so, the details thereof and the reasons
therefor including the number of students likely fo be
affected as a result thereof, State-wise; '

(e) the directions of the Supreme Court in the
matter; and

(f) the steps taken by'the Government to safeguard
the interests of the students studying in these
Universities?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Madam.

(b) The Review Committee constituted by the
Government consisted of eminent experts—Prof. P.N.
Tandon, formerly of the All India Institute of Medical
Sciences (AlIMS), New Delhi and a former President of
the Indian National Science Academy (INSA); Prof.
Goverdhan Mehta, FRS, a former Director of Indian
Institute of Science (l1Sc), Bangalore and a former Vice
Chancellor of Hyderabad Central University; Prof. M.
Anandakrishnan, former Vice Chancellor of Anna
University and presently Chairman, Indian Institute of
Technology, Kanpur and Prof. Mrinal Miri, former Vice
Chancellor, North East Hill University (NEHU), Shillong
and former Chairman, Indian Council of Philosophical
Research (ICPR), New Delhi.

(c) and (d) The Review Committee mentioned in
their report that while some institutions deemed to be

PHALGUNA 5, 1931 (SAKA)

to Questions 50

universitites met the required benchmarks, some others
would need some time to do so and yet, some others,
numbering 44 such institutions, did not deserve to
continue as institutions deemed to be universities. In
respect of these 44 institutions, the Review Committee
had found family-controlled management architecture (in
privately managed such institutions); unrelated academic
programmes and deviation from the original mandate of
grant of deemed to be university status; lack of evidence
of "quality" research; and the freedom and flexibility in
matters of admission, intake capacity, programmes and
fee-structure had not been exercised in a responsible
manner. The Government has, in principle, accepted the
report of the Review Committee.

The details of students likely to be affected in the
event of revocation of declaration of the 44 deemed to
be universities are, approximately, as under:

Number of students
likely to be affected (as
per details furnished by
the institutions deemed

to be universities)

Sl.  State/Union Territory
No. Administration (and
number of institutions
deemed to be
universities)

1. Andhra Pradesh (1) 1280
2. Bihar (1) , 560
3. Delhi (1) 135
4. Gujarat (1) ' 1803
5. Haryana (3) 16532
6. Karnataka (6) 12108 .
7. Maharashtra (3) 41384
8. Orissa (1) ' 7316
9. Puducherry (1) 365
10. Rajasthan (3) 45554
11. Tamil Nadu (16) 53550

12. Uttarakhand (3) 6938

13. Uttar Pradesh (4) 7495

Total (44) 195020
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(e) A Writ Petition (PIL) [WP (C) No. 142 of 2006]
is pending before the Hon'ble Supreme Court of India.
The Hon'ble Court has issued notices to all 44
institutions as well as the State Universities in whose
territorial jurisdiction the institutions are located. It also
directed the Government to maintain status quo as
regards the said institutions till the date of the next
hearing, on 8th March 2010. On the directions of the
apex Court, both reports have been tendered in the
Hon'ble Supreme Court, in sealed covers, by the
Learned Attorney General for India.

(f) The Government constituted a Task Force
consisting of the same members as that of the Review
Committee to advise the Government on the action plan
regarding the implementation of the recommendations
of the Review Committee. The terms of reference
included the plan of action for protecting interests of
students. The Task Force has given its report containing
their suggestions on protecting the interest of students
on revoking declaration of the relevant deemed to be
university. The Government has, in principle, accepted
the report of the Task Force also.

De-Silting of Rivers

*27. SHRI S. ALAGIRI:
RAJKUMARI RATNA SINGH:

Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether due to siltation, major rivers, lakes,
reservoirs get shallow which results in loss of water and
recurrence of floods;

(b) if so, the details thereof;

(c) whether the Union Government has launched
any programme to mitigate the problem;
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(d) if so, the details thereof; and

(e) the steps being taken to check de-siliation of
rivers in the country?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) Yes Madam, due to
siltation, major rivers, lakes and reservoirs get shallow
which results in loss of water the recurrence of floods.

(b) Based on the sedimentation data of 144
reservoirs collected by. Central Water Commission, the
average annual loss in gross storage capacity of the
reservoirs has been estimated as 0.44% due to siltation.

(c) The Central Water Commission under the
Ministry of Water Resources has been conducting
surveys to assess the capacity reduction in case of
selected reservoirs and the survey of 26 reservoirs has
been completed. A scheme of National Lake
Conservation Pian (NLCP) has been undertaken by the
Ministry of Environment and Forests since June 2001
for conservation and management of 58 nos. of polluted
and degraded lakes including desiltation, in urban and
semi-urban areas in the country.

(d) The details of sanctioned project for
conservation of 58 lakes at an estimated cost of Rs.
883.94 crore are given in the enclosed statement.

(e) The desiltation of rivers on large scale is not
techno-economically viable as it is associated with the
problems of disposal of excavated earth and high cost
of repeated desiltation and maintenance of river channels
after desiltation. However, in case of absolute necessity,
specific reaches of rivers can be considered based on
model studies and techno-economic viability by the State
Governments.

Statement

Details of Lakes Conservation Projects Approved Under NLCP

State | Name of Project Date/year of Approved cost
sanction (in Rs. crore)
1 2 3 4
1. Karnataka 3 lakes of Bangalore namely Vengai- February, 2002 11.48

ahkere, Nagavara and Jarganahalli
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1 2 3 4
Karnataka Bellandur lake, Bangalore January, 2003 5.54
—do— Kotekere lake, Belgaum —do— 5.64
—do— Bhishma lake, Gadag 2.50
-—do— Lal Bagh, Bangalore 1.66
—do— Channapatna lake, Hasan 2004-05 4.97
—do— Sharanbhasveshwara lake, 2004-05 4.89

Gulbarga
—do— Akkamahadevi lake, Haveri 2004-05 2.64
—do— Kundawada lake, Davangere 2006-07 3.41
—do— Kote Tavarekere lake, 2006-07 3.64
Chikmagalur
- —do— Tripuranthkeshwar lake, Bidar 2006-07 4.77
—do— Gowramma and Hombalamma
lakes, Magadi town, Bangalore
Rural
—do— Amanikere Lake, Tumkur 2008-09 13.37
Sub total 69.18
2. Andhra Pradesh Banjara Lake, Hyderabad May, 2009 4.30
Sub total 4.30
3. Maharashtra Powai lake, Mumbai June, 2001 6.62
~—do— 9 lakes in Thane Dec, 2002 2.52
—do— Mahalaxmi Lake, Vadagaon 1.85
—do— 'Rankala Lake, Kolhapur 2006-07 8.65
—do— Varhala Devi Lake, Bhiwandi 2006-07 4.60
—do— Siddheshwar Lake, Solapur 2008-09 4.32
Sub total 28.57
4. Rajasthan Mansagar lake, Jaipur Dec, 2002 24.72
—do— Anasagar lake, Ajmer 2007-08 15.28
—do— Pushkar sarovar, Ajmer 2007-08 48.37
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1 2 3 4
—do— Fatehsagar lake, Udaipur 2008-09 41.86
—do— Pichola lake system 2008-09 84.75
Sub total 214.98
5. Tamil Nadu Ooty lake June, 2001 1.75
—do— Kodaikanal lake, Dindigul 2006-07 10.42
Sub total 12.17
6. Tripura 3 lakes of Agartala March, 2005 2.02
Sub total 2,02
7. Uttaranchal 4 lakes in Nainital July, 2003 16.85
—do— Nainital lake, Nainital August, 2003 47.97
Sub total 64.82
8. West Bengal Rabindra Sarovar Oct, 2002 6.96
—do— Mirik lake, Darjeeling August, 2004 4.01
—do— 22 km stretch of Adi Ganga May, 2008 24.94

in South 24 Parganas

Sub total 35.91
9. Jammu and Kashmir Dal lake, Sri Nagar Sep, 2005 298.76
Sub total 298.76
10. Kerala Veli Akkulum lake, Thiruvananthpuram Sep, 2005 24.56
Sub total 24.56
11. Orissa Bindu sagar lake, Bhubaneshwar March, 2006 3.50
Sub total 3.50
12. Madhya Pradesh Rani talab, Rewa 2006-07 3.31
—do— Sagar lake, Sagar 2006-07 21.33
—do— Shivpuri lakes, Shivpuri 2007-08 51.99
Sub total 76.63
13. Nagaland Twin lakes in Mokokchung Oct, 2009 25.83
Sub total 25.83
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1 2 3 4
14. Uttar Pradesh Mansi Ganga lake, Govardhan March, 2007 22.71
Sub total 22.71
Grand Total 883.94

Standard of School Education in
Rural Areas

*28. SHRI KABINDRA PURKAYASTHA:
SHRI NEERAJ SHEKHAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Annual State of Education Report
2009 has revealed that the standard of school education
is not upto the mark in the rural areas of the country;

(b) if so, the details thereof and the reaction of
the Government thereto; and

(c) the corrective action taken by the Government
in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) The
Annual Status of Education Report (ASER) is brought
out annually by Pratham, a Non Governmental
Organisation. ASER-2009 presents certain positive
findings, including inter alia that (a) 96% of children in
the age group 6 to 14 in rural India are entolled in
school, (b) the percentage of out-of-school children in
the 6-14 age group had dropped from 4.3% in 2008 to
4% in 2009, (c) the percentage of out-of-school girls in
the 11-14 age group has dropped.from 7.2% in 2008
to 6.8% in 2009, (d) there has been a slight decline in
the percentage of children enrolled in private schools
between 2008 and 2009, (e) the percentage of children
in Class 1 who can recognize letters had increased from
65.1% in 2008 to 68.8% in 2009, (f) the percentage of
children who can recognize numbers has increased from
65.3% in 2008 to 69.3 in 2009, (g) there is an increase
in useable toilets and improvements in availability of
drinking water. ASER also points to certain areas of
concern, including that (i) children's attendance varies

considerably across States, (i) multigrade grouping is
widespread, (iii) there is an increase in tuition classes
across all grades, (iv) there are no major improvements
in iearning levels for children in higher classes.

Government is commitied to universalizing access,
retention and improving the quality of elementary
education through the Sarva Shiksha Abhiyan (SSA) and
Mid Day Meal programme. Government has also
enacted the Right of Children of Free and Compuisory
Education Act, 2009 as consequential legislation to the
Constitutional (86th Amendment) Act, 2002. The Right
of Children to Free and Compulsory Education Act, 2009
and the Constitutional (86th Amendment) Act, 2002 will
come into force with effect from 1st April 2010. The
enforcement of the provisions of the Right to Children
to Free and Compuisory Education Act, 2009 will ensure
systemic reform for improvement in the quality of
education.

Shortage of Qualified Scientists

*29. SHRI NISHIKANT DUBEY:
SHR! RAMESH RATHOD:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether there is a shortage of qualified
scientists for research and development in the various
research institutes/laboratories in the country;

(b) is so, the details thereof and the reason
therefor;

(c) whether there is migration of these scientists
to private sector;

(d) if so, the details thereof; and ,

(e) the steps taken by the Government to retain
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these scientists and also check migration of scientists
from the country?

THE MINISTER OF STATE OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY; MINISTER OF
STATE OF THE MINISTRY OF EARTH SCIENCES,
MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE; MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) There is no shortage of qualified
scientists for research and development at induction level
in various research institutions and laboratories in the
country. However, at senior level, with the setting up of
large number of Science and Technology institutions of
higher learning, vshortage of scientists is experienced by
some centres of excellence and institutions. Similar
situation also exists in select and specialised fields of
science and téchnology.

(¢) and (d) No Madam. The migration of qualified
scientists to private sector reported by Council of
Scientific and Industrial Reserach (CSIR) is limited to 5
out of about 4500 and Ministry of Earth Sciences is 5
out of a about 250 during the last three years. Other
Science and Technology departments have not reported
any significant migration to private sector during the last
three years. '

(e) Government have taken several measures to
attract scientists to undertake Research and
Development activities in the country. These measures
include induction of new and attractive fellowships such
as Innovation in Science Pursuit for Inspired Research
(INSPIRE), increase in the oUtIay for science and
technology sector in successive Five Year Plans, setting
up of centres of excellence/incubation centres in the
universities, academic institutions and laboratories,
setting up of new institutions of higher learning, better
pay scales to scientists as per the 6th Pay Commission,
creation of additional posts in Scientist 'H' grade in
Science and Technology organisations, enhancement in
the fellowship emoluments, promotion of university
research and scientific excellence etc.
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Attacks on Indians In Foreign Countries

*30. SHR!I M.K. RAGHAVAN:
SHRI JAYWANT GANGARAM AWALE:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether attacks on Indian students in Australia
and other countries are on the rise;

(b) if so, the details thereof, including loss of lives

and property suffered, for the last two years till date,
country-wise and year-wise;

(c) whether the Govenment of Australia has
acknowledged that the attacks on Indians are racial;

(d) if so, the reactior of the Government of India
thereto;

(e) whether the efforts made so far in the regard
have not produced desired results; and

(f) if so, the details of the action plan of the
Government to ensure safety and security of Indians
and their property abroad and to render financial and
legal assistance to the victims of such attacks?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) Though there was a spurt in the
number of incidents of attacks on Indian nationals,
including students in Australia, in the month of January
2010, after a gap of over six months, there does not
appear to be any evidence to indicate a consistent rise
in the recent past of such incidents either in Australia
or other countries.

(b) Details of attacks on Indian nationals including
students for the last two years, as available in the
Ministry are given in the enclosed Statement-|.

(c) Though there has been no such acknowledge-
ment from the Government of Australia, it has been
conceded that some of these attacks could have racial
overtones.

(d) The Government of India has reiterated that it
is the responsibility of the Government of Australia to
ensure that such attacks cease forthwith.
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(e) and (f) Government of India is deeply
concerned about the plight of Indian national, including
students in Australia. The issue of attacks on Indian
students in Australia has been taken up at the highest
legel, with the Government of Australia, emphasizing
that such attacks should not be allowed to recur and
that it is the responsibility of the Australian authorities
to ensure the well-being and security of our students
in Australia. The Prime Minister of India conveyed the
high priority that Government of India attaches to the
safety, security and well-being of the Indian community
in Australia, to the Prime Minister of Australia, Mr.
Kevin Rudd, during his visit to India on 12 November,
2009. Mr. Rudd had reiterated that Australia had a zero
tolerance to violence and was committed to taking all
possible measures to protect the safety and welfare of
all international students, including Indian students. The
Indian Mission and Posts are pro actively following up
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to Questions 62

these incidents very closely and are in constant touch
with the Federal and State Governments at all levels.
The Indian Mission/Posts also maintain regular liaison
with the students in universities and other educational
institutions, inter-alia, through perticipation in the
meetings and seminars organised by the local
government and law enforcement authorities, as well as
the Indian community. Guidelines for students who
propose to study in Australia, as also those already
studying there, are posted on the websites of the

‘Ministries of Overseas Indian Affaris. External Affairs as

well as those of the Indian Mission/Posts in Australia.
At the instance of the Government of India, the
Government of Australia have taken several important
measures aimed at enhanbing the safety and security
of our students, both at the State as well as the
Federal level, which have been useful. Details are given
in the enclosed Statement-Il.

Statement-1

Details of incidents of attack on Indians including students in various countries
during 2008 and 2009 (as reported by Indian Missions abroad)

Sl. No. Country

Details of incidents

During last three years there have been five cases of assault on Indian nationals,
including on Embassy officials, which seem to have occurred due to spurt in crime/

In Langley in Vancouver there were 6 indo-Canadians were attacked on 09-06-09

One case of assault on an Indian couple was reported in 2008.

In 2009, there were 5 reported cases, out of which only two cases may be termed

Two incidents were reported in 2008, where the victims were Indian nationals. In
2009, an Indian was murdered during the course of an armed robbery, while another

1 2
1. Australia Details attached at Annexure enclosed.
2. Bulgaria
rise in unemployment.
3. Canada
by four Caucasian teenager who had troublesome past.
4. Cyprus
5. Germany
as attacks on foreigners by locals.
6. Ghana
was robbed of 23.20 kgs of unrefined gold.
7. Iran

Two incidents of attack/looting of Indian businessmen in Zahidan were reported in
2008 and 2009 by miscreants.
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8. Ireland One incident of mugging of Indian national was reported in April 2009.
9. ltaly An Indian student was attacked by miscreants in Rome in September 2008 and
another Indian was sprayed paint and put on fire in February 2009.

10. lvory Coast One case of attack on an Indian national reported in 2008. This was reportedly part
of the mounting protests from loca! youth against the company in which the Indian
national worked.

11. Kazakhstan One incident each in 2008 and 2009 has been reported.

12. New Zealand On 31-01-2010, an Indian taxi driver was murdered in Auckland.

13. Philippines There were reports of 14 cases of kidnap-for-ransom and murder in 2008 and 7 in
2009.

14, Poland One incident of racial attack against 7 Indian students was reported in October 2008
who were abused racially in a local pub. One student was attacked with sharp weapon
and had to be hospitalized.

15. Russian Federation During the last 3 years, there were 17 incidents of violence/attacks against Indian

(Moscow) nationals, including students, reportedly for robberies and attacks by miscreants
for gain. -

16. South Africa Two Indians were attacked by criminals in Johannesburg, one died of injuries
sustained in the attack and the other was seriously injured.

17. Sudan One Indian was shot dead in October, 2009 by robbers in Juba.

18. UK During the last three years, three incidents of attacks on Indian nationals have been
reported from UK. The motive for such attacks has been reported as robbery.

19. USA In June 2008, an Indian student was punched in the face and a student tried to

take off his turban. In January 2009, an Indian national was attacked by a three
cases were alleged hate crimes with possible racial overtones.

There was another case of mugging of an Indian diplomat in New York outside his
house. He suffered minor injuries. There were 4 other cases of murder of 4 Indian
nationals.

Our Mission in Washington recently in December 2009 came across a case about a
Sikh student being thrown into swimming pool brutally assaulted in West Texas. The
attackers were shouting "Osama bin Laden" and Go Back to Afghanistan." The
Mission has not been able to identify the Indian student involved. The Sikh Coaliton
has taken up the matter with the US Department of Justice and investigations are
on.
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20. Ukraine Some stray incidents of racial attacks during 2008 (2 cases) where member of
Indian community and students received minor injuries. No cases have been reported
in 2009.
Statement-l] Victoria has set up a 24 hotline for students

Steps Taken by the Australian Government

A Task Force headed by the National
Security Advisor Duncan Lewis was set up
in the office of the Australian Prime Minister
in June last year to formulate a 'whole of
government' approach to the issue and liaise
with State Governments the action being
taken by them.

In January 2010, another Standing Consul-
tative Group has been set up involving the
federal and Victorian state Governments.

In Melbourne as well as in Sydney, where
there are significant populations of Indian
students, the police have increased patrolling
where incidents have occurred.

in Melbourne, police presence has been
stepped up especially around train stations
and high crime neighborhoods.

Numbers of police, including in plain clothers,
on late night trains taken by students, has
been increased.

The Victoria State Government's Robbery
Task Force has been doubled; the police
force is also being increased in a major
crack-down on cirme, especially at stations;
the police have been given wider powers to
move unruly people on and to search for
weapons without a warrant, which has
already led to arrests. CCTV systems have
been set up to monitor key crime areas and
catch offenders. A mobile CCTV van has
also been deployed to monitor main trouble
spots.

who need advice and help.

Sentencing laws have been amended to
require judges to take into account hatred
for, or prejusice against, a particular group
as an aggravating factor when sentencing.

In Melbourne, a 24 hour suppert and assis-
tance International Student Care Service has
been established to provide assistance with
counseling, legal assistance and other
support services, including in Hindi and
Mandarin.

Over 54 arrests have been made and
sentences have been handed down; invesii-
gations are continuing and more arrests are
expected.

Community reference group involving the
police, state governments and members of
the Indian community and representatives of
the High Commission and Consulates have
been set up in several states—Victoria, New
South Wales, Queensland, West Australia
and South Australia, to facilitate communi-
cation and increase awareness on safety
issues.

The Federal and State Governments have
taken steps to regulate and reform the
universities and institutions, including the
appointment of educational agents abroad.
Several private colleges have been audited
and many closed down; the students so
affected have been placed in other colleges
offering the same courses.
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Canberra

to Questions 68

Attacks on Indian Students, Taxi Drivers and Others—01 January 2009 to 19 February 2010

Australian Capital Territory—Student

accommodation

S. No. Date of Name Edu. Institute/ Place of Attack Nature of Attack Confirmed
Attack (S/Shri) Service
1 2 3 4 5 6 7
1. 29-01-10 Dhaivat ANU College of  Kinloch, Northbourne Assault and robbery - By victim, reported
Bhakshi Business and Ave., Canberra $ 150 and passport to police
Eco. robbed
Queensland—Student
1. 22-01-10 Sandeep Student/Taxi Brisbane Assault and racial Arrests made
Goyal driver abuse
Queensland—Taxi Drivers
1. 25-01-10 N.A. Taxi driver South Brisbane Assauit Police
2. 26-01-10 N.A. Taxi driver Morningside Assault Police
3. 26-01-10 N.A. Taxi driver Storey Bridge Hotel Assault Police
Queensland—Others
1. 26-10-09 Dr. 8.S. Gill Retired Translind Bus service Racial abuse by By victim's son who
in Brisbane bus driver complained to
Translink; driver dis-
’ missed from
service
2. 21-01-10 Hardik Patel Motor Mechanic = MacGregor Assault and robbery Arrests made
3. 27-01-10 N.A. Pizza delivery boy Brisbane Assault
4. 27-01-10 N.A. Doctor/PIO Gold Coast Assault/racial abuse
Western Australia—Students
1. 12-02-2010 Navdeep Students Morley, Perth Stabbed by fellow By the Police and
Singh : Indian student admitted by the
Kawaldeep Jagdeep Singh offender. Jagdeep
Singh over dispute on 'Singh is under

Police custody till
24 February.
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New South Wales—Students
1. 07-06-2009  Nitin Tilante Student Central Station Motivated assault; Victim; no arrests
racial remarks made
2.  07-06-2009 Nitin Tilante Student Central Station Motivated assault;  Victim; no arrests
racial remarks made
3. 23-06-2009 Not Known Student Train from Merryland Robbery and Police; arrests made
to Blacktown Assulat
4. 23-06-2009 Not Known Student Blacktown railway Robbery and Police; arrests made
station Assulat
5. 28-06-2009 Not Known Students Geroge Steet, Sydney Drunken assault Police; arrests made;
vicitim did not press
charges
6. Not known  Sajinder Singh Student Redfern Assault Indian community
7.  07-08-2009 Mohit Mangal Student/Service Macquaire Field Robbery and Police
Assualt
8. 27-08-2009 Bhavik Thakkar Student Westmead Railway Robbery and Victim
Station Assualt '
9. 15-11-2009 Ravinder Singh Student Olympic Drive, Lidcome Assault Victim; arrests made
Bhody, Daler '
Singh, Sandhu
10.  28-11-2009  Nilesh Patel,  Student/Service Harris Park Personally Police; investigations
Sunil Kumar, Motivated Attack are ongoing
Sekedu Vias
11.  29-12:2009 Ranjodh Singh Student Spouse Giriffith Murdered Police have arrested
3 Indians; case in
court
12. 11-01-2010  Amit Patel Student/service St. Mary's - Assault Victim; no arrests
made
13. 16-02-2010 Verinder Singh Student, Holmes Victoria Road, Assault/robbery NSW Police and later
Institute Rydaimere by the victim
New South Wales—Others
1. 24-05-2009 Rajesh Kumar Service Harris Park ' Petrol Bomb attack Hospital, no arrest
made
2. 01-06-2009 Kanwarjot Singh Service Argyle Street, Motivated assault  Victim; arrests made

Waraich and
inderjot Singh

Parramatta

by police
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3. 02-02-2010 Vipin Anand Service Blacktown Assault Victim; police
complaint regd.
South Australia—Students/Others
1. 11-06-2009  Jaskirat Singh  Student/Service Adelaide Assault Victim; arrest made
by police
2. 15-07-2009 Angrez Singh  Student/Service Adelaide Robbery and Assualt Victim; police took
statement from 5
drunken persons
3. 03-08-2009  Sukhbir Singh  Student/Service Adelaide Assault Police; no arrest
made
4. 28-12-2009  Ashish Joshi Student Adelaide Assault Victim; police case
registered
Victoria—Students
1. 9-05-09 Saurabh Sharma Carrick Werribee Line Assault By victim
(in train)
2. 23-5-09 Sarabjeet - Westall Stn. Assault By victim
3.  23/24-5-09 Sravan Kumar Cambridge Glen Roy Assault by Screwdriver By victim
(Midnight) Theerthala College
4. —do— Sandeep — —do— Assault/stab wounds By victim
5. —do— Kiran - —do— —do— By victim
6. —do— Subhash — —do— —do— By victim
7. . —do— Srinivas — —do— Assault/minor scratches By victim
' Gandhi
8. —do— Srinivas Reddy — —do— —do— By victim
9. —do— Naresh — —do— —do~— By victim
10. —do— Srujan - —do— —do— By victim
11. 26-5-09 Vinod MIC Uni. Broadmeadows Stn. Assault By victim
12. 27-5-09 Chirag Patel Horticulture Keon Park Train Robbed/Beaten up by - By victim
Skills Australia Stn. On Epping group of 5
College, line
Swanstonst
13. 28-5-09 Sandeep Cambridge —do— —do— By victim
Kumar Collage
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14. 31-5-09 Ashish Sood Carrick Institue  Chapel Street, Prahan  Roughed up by boys By victim
15. 2-6-09 Nardeep Singh TAFE Chisholm  Stud Road- Assault by Knife/shallow By victim
Dandenong by group of 5/slash
across chest
16. 5-6-09 Amrit Pal KAPS Institute Outside New Attack by knife by one By victim
Market Station
17. 5-6-09 Hardik Gajjar Swinburne Uni  Carlton Attack By victim
18. 5-6-09 Parwinder Singh Carrick Institute  Narranwarren Assaulted while driving By victim
South taxi
19. 7-6-09 Kamal Jit — St Albans Attacked By police
20. 7-6-09 Nek Ram — Windsor Railway  Theft and assault— By victim and
Station, Prahran  derogatory comments on  police
Indian appearance
21. 7-6-09 Karan Chawla — Windsor Railway  Theft and assault— By victim and
Station, Prahran  derogatory comments on  police
Indian appearance
22. 12-6-09 Sunny Bajaj Deakin University Chandler Park Assault and robbery by By police
Reserve, Allandale two offenders who racially
Road, Boronia abused victim
23. 23-6-09 Mir Kasim Ali Hospitality, Region 4 Div 2, Assault By Police
Khan Victoria Institute outside 461
of Technology Station St.
Box Hill
24, 28-6-09 Resham Singh Hospitality, Della Dandenong Assault and racial abuse By victim
Intl College, Railway 4-5 ‘black' offenders—
Burke Street, Station turban pulled off and
CBD hair cut
25. 11-7-09 Rishi Sharma MITH, Elizabeth  Bentieigh (on Assault by one white By victim
Street, CBD premises of Caucasian offender,
Wrap and Go) racial abuse and
violence; minor
injuries
26. 27-7-09 Paramjeet Singh  Student- Glen Roy Train  Assault by about 5-6 By victim
Cambridge Station white males in their
College 20s after Paramjeet

intervened when 2
males teased a girl of
Indian origin in a train
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27. 4-8-09 Gaurav Kakkar Student of North Carlton Assault by 4-5 persons By victim
Hair Dressing- after capsicum spray
Sheela Baxter and chilly flakes in
College. 100 eyes of victim
Flinders St
28. 1/2-10-09 Vinod Student-Comm Porter Street, Assault and robbery By victim
Midnight  Muthuswamy Cookery at Dandenong by 3 persons in the
of 1st and Carrick Instt. 15 year to 20s
2nd and doing demanding cash and
casual work mobile after he was
at Stamford returning home from
Plaza Hotel work.
29. 24-10-09 Jaspreet Singh Student - MIT Cooper Street, Assault by two of the Police and victim
Midnight  Dhami Opp Epping five youths; turban
of 24-25th Railway Station removed
October
30. 1-11-09 Pushpal Singh Student-Masters  Broadmeadows Assault by 2 Lebanese By victim.
in IT-Swinburne  Shopping Centre guys in 19-20 year Police
University working age group during day investigating
part time time-5 pm-after their
car hit victim's car
parked in loading zone
while he was on work.
They ran away but
later returned and were
arrested by Police
31.  2-11-09 Amrit Goyal Student-Automotive Bladin Street Assault and racial Abuse By victim
Engg from Laverton by 1 boy in 12-14 year
Australian Industrial age group
System Institute,
Londsdale St
32. 7-11-09 Sai Rati Tiwari Bachelors in Frankston Assault by two 'whites' By victim
Approx. Information in 17-19 age group;
3:30 pm Systems from told to go back to India
Australian
Technical
Management
Institute
33.  7-11-09 Sunil Kumar Diploma in Frankston Robbery By victim
Patel Automotive Engng
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34. 14-11-09 Mr. Rodney Raj Students-Masters Deakin University Assault and racial By victim
in Intl Business. abuse by his
neighbours—2 ladies
(in early 30s) and
one man (early 40s
or late 30s].
They abused him,
and attacked him
with an iron post
and steel chair in-
flicting injuries on
forehead, back and
swollen eye. Had to
take one week off
from work.
35. 14-11-09 Mrs. Rathna MBA Student La Trobe Harassment By victim
Chinnappa University
36. 23-12-09 Udhay Sankar Adv Diploma in  Frankston Stn Punched by 1 person By victim
Jayachandran Hospitality Mgmt, (of a group of 4-5
Holmesglen people) on the forehead
Institute of TAFE, above the right eye
Moorabbin
Campus
- 387. 6-1-10 Ashish Kumar Hospitality at Car park at Abused and attacked Alleged incident
Hales Coles Shopping by 5-6 guys with is said to be
Centre wooden sticks and follow-on to a
one knife; counter- previous fracas
attacked in self- on 27-10-09 at
defence; detained at Westall Station
Oakleigh Police in which case a
Station report was
registered in
Dandenong
Police Stn.
38. 6110  Jatinder Ahuja  Community Wel-  —do— —do— —do—
fare at Cambridge
39. 6-1-10 Mavdeep Arora  Community Welfare —do © —do— —do—
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40. 14-1-10 Ranijith Kumar Cent. lli in Graphics At work-Caltex Assault and robbery Police arrived
Katta from Western Instt of  Service Station, at work; 2 offenders and offenders
Andhra Pradesh  Technology, Albert St., aged about 17 and were arrested
Melbourne Sebastopol, 30 years respectively after a lady
Ballarat, 0330 am customer raised
alarm
41. 15-1-10 Satheesh Kumar  Master of Engg While driving Abuse [why u f... Offender clearly
Thatipamula, AP System in Mining  taxi, around 3am Indians are here, drunk; arrested
Engg—Ballarat threats to kill} by by police, pleaded
University 48 year old man guilty and
from Navigators convicted
near Baliarat by court
42. 15-1-10 Pamidutt Studying MBA (Intl  While driving Assault by 4 offenders—  Reported—
-Valluru, AP Mgmt)-Ballarat Uni taxi from all whites around Police
[completed 1st Yr] Delacombe to 18 years age—who investigating
Birdwood Av, attacked him, and
around 2345 hrs briefly stole his taxi/
they were clearly drunk
43. 25-1-10 Two male Details not Swanston Street, Assault by a group 9 people arres—
students ~available CBD of 10 persons of ted-5 charged—
Asian appearance police
investigating
44.  26-1-10 Vikas Tiwari Comm. Welfare = While dropping Assault over a fare Reported to
at Cambridge off passengers dispute; victim sustained  police
Intl College at Sunshine injuries to nose and
around 6 am cheek bone; treated
in the morning at Royal Melbourne
Hospital
45. Satinder  2nd Semester Attacked outside  Attack by a gang  Police have apparently
Kumar of Hospitality their residence of around 12 to charged the four with
Sharma - at AIC on 72 Widford 15 people of damage to property
Street in Glenroy  mixed ethnicity;
students retaliated
by banging on the '
attackers' cars with
cricket stumps; car
was damaged in
the process
46. Mandeep 1st Semester of —do— —do— (was sla- —do—

Singh

Automotive Engg

at Cambridge

shed by a knife

across the hand)
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College, Lt.
Collins St
47. Sandeep Last semester in —do— —do— —do—
Rai Bali Hair Dressing at
Sheila Baxter instt
100 Flinders St
48.  Saurav 2nd Semester of —do— —do— —do—
Kohli Hospitality at
~ Holms Glen in
Glen Waverly
49. 6-2-10 Rajan Katkam Second Abused and bashed 3 offenders in  Reported to
semester in a bus from Frank- 20-25 yers age Police; one
in Graphics ston Stn to Rye group; bashed offender caught/
Pre Press by one onthe on bailr; charges
at ANC, forehead and not known
Swanston threatened
ST further if seen
Victoria—Taxi Drivers
S. No. Date of Name  Occupation Place of Attack Nature of Attack Confirmed Comments
Attack S/Shri
1 2 3 5 6 7 8
1. 7-6-09 Name not Taxi Driver Brunswick St Taxi driver—offender By police
given Fitzroy produced knife and
demanded money
2. 7-6-09 Name not Taxi Driver Lalor Football Taxi driver—10-15 By police
given ground malesattacked vehicle
with sticks and bottle
3. 11-6-09 Name not Taxi Driver Tullamarine Assault on Taxi Driver By police Offender also
given Freeway- by female offender on assaulted
Essendon sexual advances being police on their
rebuffed arrival
4, 11-6-09 Name not Taxi Driver Brunswick Road, Assault on taxi driver— By. police
given Brunswick - offender was.another

taxi driver
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5. 13-6-09 Name not Taxi Driver I/S Main Assault and racial abuse By police One suspect
given ’ Hurstbridge by two males identified
Road and
Station Street
Diamond Creek
6. 13-6-09 Name not Taxi Driver St Albans Train  Assault By police Victim and
given station offender both
Indian
7. 14-6-09 Name not Taxi Driver Outside Tower  Assault By police
given Cafe, Swanston St.
8. 14-6-09 Name not Taxi Driver Richmond area Assault and robbery By police
given
9. 20-6-09 Name not Taxi Driver Corner Webb St Assault and anti Indian By police
given and Yarra Street. remark
Warrandyte
10.  20-6-09 Name not Taxi Driver Brady Road, Robbery of mobile By police
given Dandenong after punching victim
North
11. 21-6-09 Name not Taxi Driver Judith St and Unlawful assault and By police
given Cameron Parade taxi fare evasion
Bundoora
12.  20-6-09 Name not Taxi Driver Marybirnong Rd, Armed robbery By police
given Ascotvale
13. 24-7-09 Vadbhag  Taxi Driver Richmond Assault and robbery By victim Case referred
Singh by 2 males—produced to Richmond to Embecna
knife and demanded Police Stn Task Force by
cash at early hours Police— -
4.00 a.m. 2 persons
arrested and
charged
14. 25-9-09 Onkar Taxi Driver Hungry Jacks  Assault and robbery By victim Offender [Mic
Bains car park, by offender hael Hurley]
Richmond is a Essendon
team footy
player; victim
stated he
needed no
assistance
from

Consulate
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15.  09-12-09 Ravinder  Taxi Driver Colliers Crescent, Assault-stabbed in By victim
Singh Brunswick West, chest, right lung and police
around 2 am punctured/robbery-
wallet taken and
days takings
16. 15-1-10 Rahul Taxi Driver/ Grevillea Rd, One of two passengers By Police
Swaraj owner of Bun  Ballarat, around pulled a knife after
Samosa 1 am getting out of the taxi
restaurant on seeing which the
cab driver drove away;
no injury sustained
17. 17-1-10 Name not Taxi driver Geelong Assaulted by two By police Offenders
known passengers under the apprehended
influence of drink;
suffered a black-eye;
other passengers
came to assistance
of driver
18. 20-1-10 Satish Taxi driver Plenty Road, Abused by female By police Police have
Kumar Reservoir. passenger for leaving released
Melbourne, friends behind due to footage of
around 2 am legal limit on number couplie invol-
of passengers/Attacked ved taken from
by male passenger, camerain cab,
treated for facial injuries asking for
public
assistance in
identification
Victoria—Others
1. 25-5-09 Baljinder  Cook Carnegie Robbed/Stabbed in Reported by
Singh Stomach victim
2. 28-5-09 Pawan Jacana Train Robbed/Assault From victim  Both Pawan
Kumar Stn. and Sandeep
were together
when attack
took ptace
3. 31-5-09 Mr. Sayyad On spouse Blackburn Punched on face; By police/
Wajid visa Road. broken tooth/injuries cousin
Ahmed Mt Waverly on nose, lower lip
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4. 2-6-09 2 males;  Not given Ascot Vale Grabbed by 2 offenders By police

names not Station produced knife and
given demanded money
5. 2-6-09 Name not Not given Barkly St, Grabbed and attempt By police
given Footscray to take wallet
6. 4-6-09 Name not Mot given Sydney Road,  Punched to head By police
given Brunswick
7. 4-6-09 Name not Not given Main Road, Phone snatching and By police
given East St Albans fight
8. 4-6-09 Name not Not given Lohse Street 4 Indian victims ran to By police
given Laverton safety after-offenders
(1+5) chased for
money
9. 4-6-09 Name not Not given Victoria Street  Mobile and money By police
given and Racecourse snatching on
Road, producing knife
Flemington
10. 5/6-6-09 Vikrant Kelvin Crove, His car torched
Rajesh Springvale
Rattan

11. 6-6-09 Name not Not given Morris Road Grabbed by two By police

given Hopper Crossing male offenders/
money and moblie
stolen

12.  6-6-09 Name not Not given North Brighton 2 male offenders By police

given Stn grabbing and
demanding money
13. 7-6-09 Kamal Jit Not given St Albans Head injury; attack By police Reported in

by three "black" men

the media on
8th June;
confirmation
recd on 10th
June; police
still waiting
for victim to
make a formal
statement
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14. 8-6-09 Name not Not given Crown Casino Victim left with large By police
given cornplex bruise and swelling
on right arm/elbow
15.  9-6-09 Name not Not given Corner Burwood Assault and robbery By police
given Highway and on knife by 4 offen-
Blackburn Rd. ders point and money
East Burwood demanded; victims
Tram Stop handed over waliets
16. 10-6-09 Name not Not given Intersection of Demanded money on By police
given railway parade knife point; victim
and Fawkner threw purse with
Road, Pascoe $150; no injuries
Vale
17. 10-6-09 Name not Not given 121 Fitzroy Armed robbery; no By police Mini Mart
given St. Kilda injuries
18. 10-6-09 Name not Not given Land Reserve Indecent assauiteon By police Victim has
given Carnegie female victim; no specifically
physical injuries requested
that media
not be
informed
19. 10-6-09 Name not Manager/staff Footscray (inside Robbery/Offender also By victim Not the first
given of general store named threatened to kill incident
store India at Home) Indians involving
this shop;
first time
threats have
been made
20. 10-6-09 Name not Not given Thomas Street, Assault on female By police Oftender
given Dandenong victim on being described as
told she was Indian Afghani
21. 11-6-09 Name not Not given Doncaster Assault on taxi driver; By police
given male offender made
racial comments and
punched victim 4/5
times
22. 11-6-09 Name not Employed in  Gillard Street, ~Armed Robbery by By police
given unknown Burwood Two offenders
capacity in (Caucasians)
Deakin

University
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23. 11-6-09 Name not Door-to-door Whitely Crescent Robbery by one By police
given salesman Craigieburn (in  offender: assauit
victim's by 2nd offender on
residence) same day
24. 11-6-09 Name not Manager of In store: Main Robbery and assault By police
“given "Mumbai Road West St  on female victim/
Spice” Albans punched in face,
pack of cigarettes
stolen
25. 11-6-09 Name not Door to door Gienroy at Evell Assault on 3 victims By police
given salesman for Street
AGL Electric
Company
26. 13-6-09 Name not Not given Bus stop-Station Assault and robbery By police Incident
given St south of by 3 offenders withnessed by
¢ Whitehorse bus driver
Road, Bux Hill
27. 14-6-09 Name not Not given 11 Stanley Street. Criminal damage By poilice
given Keysborough
28. 14-6-09 Name not  Not given Cnr Racecourse  Assault By police Victim and
given Road and Lambeth offender both
St. Kensington Indian
29. 14-6-09 Name not Securitry Castello's Hotel, Assault By police
given Guard Princes Highway,
Pakenham
30. 14-6-09 Name not  Not given Oakleigh Railway Assault by 2 offenders; By police
given Station Portman  racial abuse and
Str, Oakleigh threats
31.  15-6-09 Mariyattah Computer 71 A George Threats to damage By police
Basil repair business Street Morwell business
32. 14-6-09 Name not  Not given Intersection of Assault By police
given Waverley Street
and Electric St
JACANA
33. 14-6-09 Name not  Not given Princes Highway Assault/Attempted By police
given Mulgrave at damage to property

Springvale Road
Intersection
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34. 16-6-09 Name not Not given Warrenwood Av Verbal dispute/assault- By police
given Hoppers victim and offender
Crossing Indian in appearance
35. 17-6-09 Name not Not given BP Service Assault/threats to kill By police
given Station-274 victim by 2 male
Diamond Creek offenders and
Rd, Diamond obscenities in Hindi
Creek
36. 17-6-09 Name not Not given Haughton Road Rocks thrown at By police
given Clayton South  House—no damage
37. 17-6-09 Name not Doctor at Duff Monahans Road Attempted armed By police Offender
given Street Medical at Intersection  robbery—offender ' arrested,
Centre with Duff Street, demanded SUBTEX charged and
Cranbourne drug from doctor remanded
with knife and in custody
threatened doctor,
staff and police
38. 17 6-09 Name not Security Guard Rear of Assault/attempted theft By Police
given at Shopping Wyndham
Centre Shopping
Centre—Sayers
Road Hoppers
Crossing
39. 17-6-08 Name not Not given Preston Railway Assault by offender— By Police Offender
given Station Victim received a arrested and
chipped tooth released on
summons
40. 18-6-09 Name not Not given In the grounds of Assault By Police
given Westall
Secondary
Coilege and
Westall Primary
School-Rosebank
Av
41. 18-6-09 Name not Not given St. James Abduction/Rape By Police Offender is
given Avenue, also Indian in
Springvale appearance
42.  19-6-09 Name not Not given Wilson Street, 2 offenders abuse By Police
given Brunswick female victim 'to go
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towards Jewel  back to her own
railway station  country' and assault
victim with bike chain
43. 19-6-09 Name not Not given Intersection Stabbing : 3 offenders By Police Arrests made;
given Royal Av and in car argue with 3 Offenders and
Glen Huntly male victims walking victims Indian
Rd, Glen on road and followed,; in appearance;
Huntly knife produced and 2 males charged
slashed at 2 victims and remanded.
44,  19-6-09 Name not Not given On tram 59 on  Robbery [wallet, By Police
given Flemington mobile] and assault
Road by 2 male offenders
after victim refused
demand for money
45.  20-6-09 Name not Not given Hanson Road Serious injury By Police
given inter section
with Grand
Blvd Craigieburn
46. 20-6-09 Name not Not known I/section of Assault By Police
given Flinders and
Swanston
- streets
47. 21-6-09 Name not Not known Private Large crowd (20) of By Police Premises
given residence, African in appearance targeted in
Pioneer Drive, and Pacific islander retaliation due
Deer Park smash windows to to an alleged
premises: make racist fight where an
remarks and threais African was
to occupants allegedly
beaten by
Indian in
appearance
men.
48. 23-6-09 2 victims— Not known South east side Assault and robbery by By Police

names not
given

of I/S of Main
Road West and
Penne! Ave, St.
Albens

3 males of African
appearance
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49. 24-6-09 Names not Not given Burwood; outside Assault by a group of 5 By police Group which
given Hungry Jacks at males; minor injuries was attacked
8 am sustained by one tried to fight
person in the group back
of 4 males of Indian
appearance
50. 24-6-09 Names not Not given Carpark of 2 males of Indian By police Victims have
given Burwood East  appearance involved; refused to
Shopping Centre one suffered cut to make
at 2245 hrs the head with a broken statement
bottle
51. 16-9-09 Sukhdip On spouse Epping, Legend Assault by a mob of 40 By Police 3 others were
Singh visa; Entertainment to 50 people who also involved in
unemployed Bar verbally abused the the incident
victim who were
relatives of
Sukhdip and
of whom two
were Australian
citizens of
Indian origin.
52. 2-1-2010 Nitin Garg Part time at In Cruickshank  Stabbed in stomach By Police
Hungry Jacks park between
and intern in Yaraville station
an accounting and Hungry
firm Jacks outlet at
Somerville Road
53. 5-1-10 Rohit Lawyer Public toilet in  Punched in face by By victim
Kumar employed Town Hall bidg. 2 men in 20s
with legal Cnr of Collins
firm (Freethills) and Swanston
St
54. 9-1-10 Jaspreet On Spouse Grice Cr. in Alleged assault by 4 By police Reported to
Singh visa; has Essendon to 5 offenders and and victim Police
franchise in who then set car
a courier on fire in which
company process victim also

suffered extensive
burn injuries
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55. 29-01-10 Javeed Debt Collector Intersection of Abused and assaulted By victim's Police have
Pasha with Dun and Balaclava and by three boys aged wife alleged that
Bradstreet Hawthorne, 18 to 20, with a girl Javeed
around 8 pm as onlooker attempted
rape and may
be charged

accordingly

India's Policy on Afghanistan

*31. SHRI D.B. CHANDRE GOWDA:
SHRI S.R. JEYADURAI:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any Conference on Afghanistan was
held recently;

(b) if so, the details of discussions held in the
Conference and the stand taken by India on the issue
of Taliban;

(c) whether major countries and the United
Nations have shifted their stand on Taliban;

(d) if so, the details thereof and the reasons
therefor; and

(e) the future strategy chalked out/being decided
by the Government of India on its Afghan policy in the
changed scenario?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) Yes, Madam. An International
Conference on Afghanistan was held in London on
January 28, 2010.

(b) The London Conference had three broad
agenda items: security; development and governance;
and regional cooperation. The Conference was co-hosted
by Afghan President Hamid Karzai, UN Secretary
General Ban ki-Moon and British Prime Minister Gordon
Brown. Over 60 countries, alongwith representatives of
certain international organizations, were invited to the
Conference. EAM led the Indian delegation to the
Conference.

in the Communigue issued after the Conference,
the international community underlined its support
for the Government of Afghanistan and its security,
development and governance, and pledged to maintain
its long-term commitment to Afghanistan. India's stand
was to ensure an emphasis on the international
community's long-term engagement in Afghanistan, the
central and coordinating role of the UN, a focus on the
resolve to combat terrorism, condemnation of terrorist
groups, and the importance of the Afghan National
Security Forces assuming a leading role in ensuring
security. While supporting the Afghan Government's
efforts to reintegrate those individuais who abjure
violence, give up the armed struggle, accept the values
of democracy, human rights and pluralism as enshrined
in the Afghan constitution and do not have ties with
terrorist groups, India stressed on the need to ensure
that the Afghan led peace and reintegration process
should be inclusive and transparent.

(c) and (d) The participants in the London
Conference, which included major countries and was
co-hosted by the United Nations, reiterated their resolve
to combat terrorism and condemned in the strongest
terms all attacks by the Taliban and their extremist
allies. The London Conference did not endorse
reintegration with the Taliban as a whole, but welcomed
the plans of the Government of Afghanistan to offer an
honourable place in society to those willing to renounce
violence, participate in the free and open society and
respect the principles that are enshrined in the Afghan
Constitution, cut ties with Al-Qaeda and other terrorist
groups, and pursue their political goals peacefuily.

(e) India is actively engaged in assisting the
efforts of the Government of Afghanistan in the
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reconstruction and development of that country as a
means to bringing about stability in Afghanistan. As a
neighbour of Afghanistan, India cannot remain immune
from developments there. It is committed to supporting
the Government and the people of Afghanistan as they
build a democratic, pluralistic and prosperous country.
India believes that in this period of transition in
Afghanistan it is imperative to strengthen the
Government of Afghanistan and its capacities at various
levels. India will continue to consult with countries in
the region and beyond in support of peace and stability
in Afghanistan. India will continue to press the
international community to act effectively to ensure that
terrorist and extremist groups targeting Afghanistan from
beyond its borders are denied safe havens.

[Translation]

Opening of Kendriya Vidyalaya(s)

*32. SHRI DEVJI M. PATEL:
SHRI RUDRAMADHAB RAY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the norms adopted for opening of Kendriya
Vidyalaya(s) in the country;

(b) whether the Government has any proposal to
set up Kendriya Vidyalaya(s) in the country including
the backward districts of Rajasthan;

(c)'if so, the details thereof including the places
identified for the purpose, State-wise;

(d) the funds earmarked/sanctioned for the purpose
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and utilised during the last three years and the current
year, year-wise; and

(e) the number of proposals received from the
State Governments in this regard and their present
status; State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Kendriya
Vidyalayas (KVs) are opened primarily to cater to the
educational needs of the children of transferable Central
Government employees including defence and para-
military personnel. KVs are opened on receipt of
proposals from the sponsoring agencies including
Ministries of Government of india, State Governments,

Central Public Sector Undertakings and Institute of Higher

Learning, committing the availability of requisite resources,
which include land for construction of permanent building
and temporary accommodation to commence the school.
Norms for opening of KVs are given in the enclosed
Statement-|

(b) A proposal to open new KVs during the 11th
Five Year Plan is under process.

(¢} The locations of new KVs would depend on
the viability of the proposals received from the
sponsoring agencies.

(d) Separate funds have not been earmarked for
opening of new KVs. However, there is an allocation of
Rs. 1500 crore for the Kendriya Vidyalaya scheme
during the 11th Plan. Budget estimate under "Plan" for
Kendriya Vidyalayas during the last three years and the
actual utilization during the last three years and the
current year are given below:—

Year Budget estimate ("Plan") Release (Rs. Utilization (Rs.
(Rs. in crore) in crore) in crore)
2006-07 235.00 235.00 235.00
2007-08 300.00 250.00 250.00
2008-09 300.00 300.00 300.00
2009-10 (Upto 19-02-10) 300.00 300.00 300.00
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Since 1-4-2006, 50 new Kendriya Vidyalayas have
been opened. The amounts sanctioned for these new
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KVs utilized during the last 3 years and the current year
are as follows:—

Year Amount Sanctioned Amount utilized
(Rs. in crore) (Rs. in crore)
2006-07 Nit Nil
2007-08 3.40 3.40
2008-09 19.76 19.76
2009-10 (upto 19-02-2010) 41.90 41.90
(e) As on date, KVs has 91 proposals from State 1 2 3 4
Governments for opening of new Kendriya Vidyalayas.
Feasibility of 46 such proposals has been ascertained Il. Hilly Areas 04 08
and the feasibility studies for the remaining 45 proposals
. . . . lil. Urban Area 04 08
are in various stages of process. The state-wise details
are given in the enclosed Statement-l| IV. Semi-Urban/ 05 10
Rural Areas

Statement-I
Norms for Opening of Kendriya Vidyalayas

1. Proposal for opening of new Kendriya Vidya-
laya (Central School) is considered only if

sponsored by one of the following:—

(i) (a)

Ministries or Departments of the Govern-
ment of India.

(b) State Governments.
(c)

(d)

Union Territories' Administrations.

Organization of employees belonging to
the eligible categories (as in iii).

Free of cost land as defined under two
categories viz. (i) Minimum (ii) Desirable, the
details of which are as under:

(ii)

Sl Location (i) Minimum (i) Desirable
No. requirement extent
(in acres) (in acres)
1 2 3 4
1. Metropolitan city 02 04

The Sponsoring Authority will, however, be liable
to provide land as per 'desirable norms' but where that
does not become possible despite best efforts, they
would be under obligation to make available land atleast
to the extent of ‘minimum norms', free of cost.

(i) (a) When there is a concentration of at least
500 employees of the Defence services or
of Central Government or of the Govern-
ment of India Undertaking individually or
jointly (250 in the case of Special Focus
Districts).

(b) When there is minimum potential enrol-
ment of children of specified categories for
opening a Kendriya Vidyalaya belonging
to categories | to VI which may be 200
or an average of 30 per class whichever

is more.

(ivy When the sponsoring authority makes
available, free of rent or on nominal rent
temporary accommodation to house the
expanding Vidyalaya till the Kendriya Vidyalaya
Sangathan does construct its own Vidyalaya

building on the land leased to it; and
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Provision of the residential accommodation to
at least 50% of the staff, should be made
available by the sponsoring authority. The
number of such residential units needs to be
earmarked before ttle school s opened.

A new Kendriya Vidyalaya may be opened in
the campus of Government of India undertaking
if it agrees to bear the recurring and non-
recurring expenditure including accommodation,
land and future developrnent facilities as also
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the proportionate overhead charges on the
proposed Vidyalaya provided the need for such
a Vidyalaya is established with reference to
the location and non-availability of alternate
educational facilities.

A new Kendriya Vidyalaya may be opened in
the campus of an Institution of Higher Learning,
like liT, CSIR Laboratories etc. on the same
terms and conditions as stipulated in respect
of Schools for Public Sector Undertaking.

A. List of Proposals for Opening of Kendriya Vidyalayas received from
State Government where feasibility has been ascertained

Sl Name of Place State Sponsored by Sector
No.
1 2 3 4 5
1. Nalgonda, Distt. Nalgonda Andhra Pradesh State Government Civil
2. PTC Deragaon, Distt. Golaghat Assam State Government Civil
3. Rangia, Distt. Kamrup Rural Assam State Government Civil
4. Tamulpur, Distt-Saksa Assam State Government Civil
5. Udalguri, Distt-Udalguri Assam State Government Civil
6. Aurangabad, Aurangabad Distt. Bihar State Government Civil
7. Maharajganj, Distt. Siwan Bihar State Government Civil *
8. Bhakli, Distt. Rewari Haryana State Government Civil
9. Bangana, Distt. Una Himachal Pradesh State Government Civil
10. Quaziabad, Udipora, Kupwara Distt. Jammu and Kashmir State Government Civil
11. Sahibganj, Distt. Sahibganj Jharkhand State Government Civil
12. Palayad, Thalessery, Kannur Distt. Kerala State Government Civil
13. Kanhagad, Distt. Kasargod Kerala State Government Civil
14. Pathnamthitta, Pathnamthitta Distt. Kerala State Government Civil
15. KPA, Ramavarmapuram, Thrissur Kerala State Government Civil

Distt.
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16. Koppal, Distt. Koppal Karnataka State Government Civil
17.  Umaria, Umaria Distt. Madhya Pradesh State Government Civil
18. Malanjkhand, Balaghat Distt. Madhya Pradesh State Government Civil
19. Raisen, Distt Raisen Madhya Pradesh State Government Civil
20. Betul, Distt. Betul Madhya Pradesh State Government Civil
21.  Burhanpur, Distt. Burhanpur Madhya Pradesh State Government Civil
22. Harda, Distt. Harda Madhya Pradesh State Government Civil
23. Kutra, Sundargarh Distt. Orissa State Government Civil
24. No. 2, Cuttack, Cuttak Distt. Orissa State Government Civil
25, Bhanjanagar, Ganjam Distt. Orissa State Government Civil
26. Murgabadi, Mayurbhanj Distt. Orissa State Government Civil
27. Sonepur, Subarnapur Distt. Orissa State Government Civil
28. Deogarh Distt. Orissa State Government Civil
29. Jajpur, Jajpur Distt. Orissa State Government Civil
30. Digapahandi, Distt. Ganjam Orissa State Government Civil
31. Aska, Distt. Ganjam Orissa State Government Civil
32. Nuapada, Distt., Nuapada Orissa State Government Civil
33. Monhali, Distt. SAS Nagar Mohali Punjab State Government Civil
34. bKaraikal, Distt. Karaikal Puducherry State Government Civil
35. Khetri Nagar, Jhunjhunu Distt. Rajasthan State Government Civil
36. Deogarh, Distt. Rajsamand Rajasthan. State Government Civil
37. Virudhunagar Distt. Tamil Nadu State Government Civil
38. Perambalur, Distt. Perambalur Tamil Nadu State Government Civil
39. Etah, Etah Distt. Uttar Pradesh State Government Civil
40. Chero, Salempur, Distt. Deoria Uttar Pradesh State Government Civil
41. Mahoba, Distt. Mahoba Uttar Pradesh State Government Civil
42. Hathras, Distt. Mahamaya Nagar Uttar Pradesh State Government Civil
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43. Bageshwar, Distt. Bageshwar Uttarakhand State Government Civil

44, Gopeshwar, Distt. Chamoli Uttarakhand State Government Civil

45. Tarakeswar, Distt. Hooghly West Bengal State Government Civil

46. Bolpur, Birbum Distt. West Bengal State Government Civil

B. List of Proposals where feasibility studies are in various Stages

Sl. State Location of Proposed Current Status

No. KV

1 2 3 4 5

47. Andhra Pradesh 1 Tenali, Guntur Distt. A W.P. No. 2358 of 2007 is pending before
High Court of Andhra Pradesh pertaining
to allotment of land for the KV.

48. 2 Naidupet, Distt. Nellore The proposed land and building were not
found suitable.

49. 3 Kalichedu, Distt. Nellore The proposed land and building were not
found suitable.

50. 4 Srikalahasti, Distt. Chittoor The proposal has not been received in the
prescribed format.

51. 5 Kothuru, Distt. Nellore The proposal is pending for inspection by

" KVS.
52. Arunachal Pradesh 1 Dillopoliang, Lower Subansiri  The proposed land and temporary building
Distt. were not found suitable.

53. Assam 1 Chirang Prescribed formats have been sent to the
districts administration on 25-02-2009 for
filling up.

54. Bihar 1 PPCL, Amjhore, Distt. The Districts administration has been

Rohtas advised to clear title of land and building
from PPCL furnish.

55. Chhattisgarh 1 Rajnandgaon Proposal is under process by KVS.

56. 2 Hasaud, Distt. Janjgir Proposal is under examination.

Champa
57. 3 Narayanpur, Distt. Narayanpur Proposal is under examination.
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58.

59.

60.

61.

62.

63.

64.

65..

66.

67.

68.

69.

70.

71.

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Karnataka

Kerala

Amreli District

No. 2 Rohtak

Ramrai, Distt. Jind

Gumarwin Distt., Bilaspur

No. Il Shimla

Aminoo, Distt. Kulgam

Haveri

Gulbarga (Aland)
Davangere
Gadag

Ramanagara

Chickaballapur

Hutti, Raichur Distt.

Mattanur, Distt. Kannur

Proposal in prescribed format has not been
received.

Conditions stipulated in the proposal there
in are not in consonance with the
prescribed norms of KVS.

Proposal received from the District
administration is incomplete.

Availability of land and temporary building
is yet to be assured by the Sponsoring
Authority.

The then C.M. Himachal Pradesh, had
taken up the matter in August 2004 reg.
opening of a second KV at Shimla. No
proposal has been received in prescribed
format from concerned sponsoring authority.

Proposal is under examination.

District administration has been requested
to commit provision of suitable land and
temporary accommodation.

Proposal is under examination.
Proposal is under examination.
Proposal is under examination in KVS.

During August 2007, the then C.M. Karnataka
requested for establishment of KV at the
newly created district of Ramanagara. No
proposal has been received in prescribed
format from the concerned sponsoring
authority.

The then C.M., Karnataka had requested
for establishment a KV at the newly created
district of Chickaballapur. No proposal has
been received in prescribed format from the
concerned sponsoring authority.

Proposal received from the District Adminis-
tration is incomplete.

Sponsoring authority has been requested to
send a compete proposal.
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72. Nedumangad, Distt. Thiru- A reference has been received from

vananthapuram Secretary Education to Government of
Kerala. However, the proposal has not
been received in the prescribed format.

73. Madhya Pradesh Ashok Nagar Proposal received from the District Authori-
ties is incomplete.

74. Civil Lines, Satna Temporary accommodation has not been
made available.

75. Katni Proposal received from the Sponsoring
Authority is incomplete.

76. Maihar, Distt. Satna Proposal is under examination.

77. Kasrawad, Distt. Khargone Proposal received from the district
administration is incomplete.

78. Maharashtra Gadchiroli Proposal received from the district
administration is incomplete.

79. Manipur Chandel Distt. No formal proposal has been submitted by
the district administration in the prescribed
format.

80. Meghalaya Nongstoin, West Khasi No rent free temporary accommodation is

Hills Distt. available in the district administrations.
81. Mizoram Champhai, Distt. Champhai Proposal is under examination.
82. Orissa Joda, Distt. Keonjhar Proposal received from the district adminis-
tration is incomplete
83. Mahuidiha, Rairangpur, The proposal has not been received in the
District Mayurbhanj prescribed format.

84. Meramundali, Distt. The proposal is under examination.
Dhenkanal

85. Rajasthan Hanumangarh, Distt. Suitable land is yet to be identified by the
Hanumangarh Sponsoring Authority for locating the school.

86. Tamil Nadu Krishnagiri Proposal has not been received in the pres-
cribed format.

87. Pudukkottai Proposal is under examination.

88. Theni Some clarification have been called for from

the district administration on the proposal.
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89. 4 Salem The District administration has not signed
to allot land and building free of cost to
start a KV.

90. Tripura 1 Dharmanagar (North Tripura) District administration has not committed to

provide lands free of cost.

91. Uttarakhand 1 Deghat Confirmation regarding availability of land
with clear title is awaited from the State

Government.
[English] (c) Some of the State Governments, NGOs and

Cuitivation of BT Brinjal

*33. SHRI M. SREENIVASULU REDDY:
SHRI BRIUBHUSHAN SHARAN SINGH:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government proposes to introduce
commercial cultivation of BT Brinjal;

(b) if so, the details thereof and the reasons
therefor;

(c) whether various States, the scientific community
and the farmers have opposed the introduction of
commercial cultivation of BT Brinjal in the country;

(d) if so, whether the Government proposes to set
up a moratorium on the introduction of BT Brinjal and
Genetically Modified (GM) foods and to undertake
laboratory and field studies in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The Government has imposed a
moratorium on commercialization of Bt brinjal event
EE-l on February 09, 2010 till such time independent
scientific studies establish, to the satisfaction of both
the bublic and professionals, the safety of the product
from the point of view of its long-term impact on
human health and environment, including the rich
genetic wealth existing in brinjal in our country.

some sections of the scientific and farming communities
have expressed apprehensions on the safety of Bt brinjal
and have called for extreme caution as Bt brinjal is the
first Genetically Modified (GM) food crop to be
introduced in the country.

(d) and (e) The Government has imposed
moratorium only on commercial release of Bt brinjal
event-EE-| till such time independent scientific studies
establish that Bt brinjal is safe for the human heaith
and environment from the point of view of its long term
impacts. The moratorium is not applicable to other GM
food or food crops. However, all GM crops will have to
undergo prescribed tests to establish that they are safe
for human health and environment.

Tiger Reserves

*34. SHRI INDER SINGH NAMDHARI: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether some of the Tiger Reserves including
the Palamau Tiger Reserve are in a state of
deterioration;

(b) if so, the details thereof and the reasons
therefor; and

.(c) the steps taken or proposed to be taken by
the Government to improve the condition of these Tiger
Reserves?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) Out of 39 tiger reserves in the
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country, as many as six are disturbed on account of
extremist engineered disturbances, which inciude:
Palamau (Jharkhand), Valmiki (Bihar), Similipal (Orissa),
Namdapha (Arunachal Pradesh), Nagarjunasagar
Srisailam (Andhra Pradesh) and Indravati (Chhattisgarh).

(c) Special teams, consisting of experts outside the
Government system, were sent to these tiger reserves
for an appraisal of tiger status, protection efforts in
vogue, administrative/ecological problems and manage-
rial issues, soliciting suggestions for restoring the area
and eliciting local support to strengthen protection. The
reports received from these teams have been sent to
the respective Chief Ministers for needful action. Fur-
ther, reserve specific advisories have been issued for
stepping up protection, managerial actions, while
addressing the issue of low population of tigers/prey
animals, under the ongoing Centrally Sponsored Scheme
of Project Tiger. A copy of the milestone initiatives taken
for strengthening tiger conservation in the country is
enclosed as Statement.

Statement

Milestone initiatives (including the recent) taken by
the Government of India for protection of tigers and
other wild animals

Legal steps

1. Amendment of the Wild Life (Protection) Act,
1972 for providing enabling provisions for

constitution of the National Tiger Conservation-

Authority and the Tiger and Other Endangered
Species Crime Control Bureau.

2. Enhancement of punishment in cases of
offence relating to a tiger reserve or its core
area.

Administrative steps

3. Strengthening of antipoaching activities,
including special strategy for monsoon
patrolling, by providing funding support to
Tiger Reserve States, as proposed by them,
for deployment of antipoaching squads
involving ex-army personnel/home guards,
apart from workforce comprising of local

PHALGUNA 5, 1931 (SAKA) ' to Questions 118

people, in addition to strengthening of
communication/wireless facilities.

Constitution of the National Tiger Conservation
Authority with effect from 4-09-2006, for
» strengthening tiger conservation by inter alia,
ensuring normative standards in tiger reserve
management, preparation of reserve specific
tiger conservation plan, laying down annual
audit report before Parliament, constituting
State level Steering Committees under the
Chairmanship of Chief Ministers and establi-
shment of Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and
Other Endangered Species Crime Control
Bureau (Wildlife Crime Control Bureau) with
effect from 6-6-2007 to effectively control
illegal trade in wildlife.

Declaration of eight new Tiger Reserves and
in-principle approval accorded for creation of
four new Reserves, namely Sahyadri in
Maharashtra, Pilibhit in Uttar Pradesh, Ratapani
in M.P. and Sunabeda in Orissa.

The revised Project Tiger guidelines have
been issued to States for strengthening dger
conservation, which apart from ongoing
activities, inter alia, include funding support tu
States for enhanced village relocation/
rehabilitation package for people living in core
or critical tiger habitats (from Rs. 1 lakh/family
to Rs. 10 lakhs/family), rehabilitation/resettle-
ment of communities involved in traditional
hunting, mainstreaming livelihood and wildlife
concerns in forests outside tiger reserves and
fostering corridor conservation through resto-
rative strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger
(including co-predators, prey animals and
assessment of habitat status) has been
evolved and mainstreamed. The findings of
this estimation/assessment are bench marks
for future tiger conservation strategy.

An area of 29284.76 sq. km. has been notified
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by 15 Tiger States (out of 17) as core or
critical tiger habitat under sectio;n 38V of the
Wildlife (Protection) Act, 1972, as amended in
2006 (Andhra Pradesh, Arunachal Pradesh,
Assam, Chhattisgarh, Jharkhand, Karnataka,
Kerala, Madhya Pradesh, Maharashtra,
Mizoram, Orissa, Rajasthan, Tamil Nadu,
Uttarakhand, and West Bengal). Two tiger
States (Bihar and Uitar Pradesh) have taken
a decision for notifying the core or critical tiger
habitats (2765.04 sq. km.). The -State of
Madhya Pradesh has not identified/notified the
core/critical tiger habitat in its newly constituted
tiger reserve (Sanjay National Park and Sanjay
Dubri Wildlife Sanctuary).

Financial Steps

10.

Financial and technical help is provided to the
States under various Centrally Sponsored
Schemes, viz. Project Tiger and Integrated
Development of Wildlife Habitats for enhancing

. the capacity and infrastructure of the States

for providing effective protection to wild
animals. - '

International Cooperation

11.

12.

13.

India has a Memorandum of Understanding
with Nepal on controlling transboundary illegal
trade in wildlife and conservation, apart from
a protocol on tiger conservation with China.

A Global Tiger Forum of Tiger Range Countries
has been created for addressing international
issues related to tiger conservation.

During the 14th meeting of the Conference of
Parties to CITES, which was held from 3rd
to 15th June, 2007 at The Hague, India
introduced a resolution alongwith China, Nepal
and the Russian Federation, with
directions to Parties with operations breeding
tigers on a commercial scale, for restricting
such captive populations to a level supportive
only to conserving wild tigers. The resolution
was adopted as a decision with minor

amendments. Further,

India made an
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intervention appealing to China to phase out
tiger farming, and eliminate stockpiles of Asian
big cats body parts and derivatives. The
importance of continuing the ban on trade of
body parts of tigers was emphasized.

Based on India's strong intervention during the
58th meeting of the Standing Committee  of
the CITES at Geneva from 6th to 10th July,
2009, the CITES Secretariat has issued a
notification to Parties to submit reports relating
to compliance of Decisions 14.69 and 14.65
within 90 days with effect from 20-10-2009
(Progress made on restricting captive breeding
operations of tigers etc.).

Reintroduction of Tigers

15.

16.

Creation

17.

As a part of active management to rebuild
Sariska and Panna Tiger Reserves where
tigers have become locally extinct, rointro-
duction of tigers/tigresses have been done.

Special advisories issued for in-situ build up
of prey base and tiger population through
active management in tiger reserves having

‘low population status of tiger and its prey.

of Special Tiger Protection Force (STPF)

The policy initiatives announced by the
Finance Minister in his Budget Speech of
29-2-2008, inter alia, contains action points

‘relating to tiger protection. Based on the one

" time grant of Rs. 50.00 crore provided to the

National Tiger Conservation Authority (NTCA)
for raising, arming and deploying a Special
Tiger Protection Force, the proposal for the
said force has been approved by the
competent authority for 13 tiger reserves. Rs.
93 lakhs each has been released to Corbett,
Ranthambhore and Dudhwa Tiger Reserve for
creation of STPF during 2008-09. Central
Assistance will be provided to States for
creation of STPF in remaining 10 Tiger
Reserves in 2009-10. Since then, the
guidelines of the STPF have been revised for

" " deploying forest personnel in place of Police,
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with scope for involving local people like the
Van Guijjars.

18. In collaboration with TRAFFIC-INDIA, an online
tiger crime data base has been launched, and
Generic Guidelines for preparation of reserve
specific Security Plan has been evolved.

Recent initiatives

19. Implementing a tripartite MOU with tiger
States, linked to fund flows for effective
implementation of tiger conservation initiatives.

20. Rapid assessment of tiger reserves done.

21. Special crack teams sent to tiger reserves
affected by left wing extermism and low
population status of tiger and its prey.

22. Al India meeting of Field Directors convened
on 25 and 26 July, 2009 under the Chairman-
ship of the Minister of State (Independent
Charge) for Environment and Forests for
reviewing the status of field protection and
related issues in tiger reserves.

23. Chief Ministers of tiger States addressed at
the level of the Minister of State (Independent
Charge) for Environment and Forests on
urgent issues, viz. implementation of the
tripartite MOU, creation of the Tiger Conser-
vation Foundation, stepping up protection etc.

24. Chief Ministers of States having tiger reserves
affected by left wing extremism and low
popuiation status of tiger and its prey
addressed for taking special initiatives.

25. Steps taken for modernizing the infrastructure
and field protection.

26. Advisory issued for involvement of Non-
Governmental Experts in the forthcoming all
India tiger estimation.

27. Report of the Special Investigation Team (SIT)
constituted for looking into the local extinction
of tiger in the Panna Tiger Reserve sent to
the State (Madhya Pradesh) for the needful
action.
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28. lIssue of tiger farming and trafficking of tiger
body parts discussed at the level of Minister
of State (Independent Charge) for Environment
and Forests with the Chinese Authorities.

29. Action taken for amending the Wildlife
(Protection) Act to ensure effective conser-
vation.

30. Initiatives taken for improving the field delivery
through capacity building of field officials, apart
from providing incentives.

IPCC Report on Himalayan Glaciers

*35. SHRI GURUDAS DASGUPTA:
SHRI NAMA NAGESWARA RAO:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the assessment report of Inter-
Governmental Panel on Climate Change (IPCC)
suggesting disappearance of Himalayan glaciers by 2035
was based on flawed data; :

(b) if so, the details thereof and the reaction of
the Government thereto including the steps taken by
the Government to remove the misconception in this
regard;

(c) whether the Government proposes to undertake
a scientific study of the Himalayan glaciers in view of
this revelation;

(d) if so, the details thereof; and

(e) the action taken by the Government to check
the melting of these glaciers?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (e) The Fourth Assessment Report of
Intergovernmental Panel on Climate Change (IPCC),
suggesting disappearance of Himalayan glaciers by 2035
was based on poorly substantiated. estimates of
recession. In drafting the paragraph on the subject in
question, the clear and well established standards of
evidence, required by the IPCC procedures, were not
applied properly.
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The view of the Government is that there is a need
for a comprehensive and long term studies to determine
the causes of recession of glaciers including the impact
of global warming on Himalayan glaciers. The Ministry
of Environment and Forests has published a discussion
paper titled "Himalayan Gilaciers: A state-of-Art Review
of Glacial Studies, Glacial Retreat and Climate Change
authored by Shri V.K. Raina, Ex. Deputy Director
General, Geological Survey of India. This
paper contains information on Glacier Monitoring and
key finding of recent studies in the Indian Himalayas
and notes that glaciers have retreated throughout
history as part of a natural cyclic phenomenon.

The National Action Plan on Climate Change which
was launched in June 2008, envisages a National
Mission for Sustaining the Himalayén Eco-system
amongst its 8 national missions. A new reserach
centre on Himalayan Glaciology has been established
at Wadia Institute of Himalayan Geology, Dehradun. This
Mission and the Centre would address the issues of
Himalayan glaciers. The Government has developed
Guidelines and best practices for Sustaining Himalayan
Eco-system (G-She), which are shared with all State
Governments in the Himalayan Region.

[Translation]

Pending Irrigation Projects

*36. SHRI SAJJAN VERMA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the details of the proposals received by the
Union Government from various States, including
Madhya Pradesh for granting approval for major irrigation
projects during the last three years and the current year,
project-wise;

(b) the details of the projects approved by the
Union Government alongwith the funds allocated and
released to each of the approved projects;

(c) the reasons for the delay in granting approval
to the rest of the projects including Ranjit Sagar Project
in Madhya Pradesh; and
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(d) the time by which the pending projects are
likely to be approved?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) to (d) 86 major irrigation
projects porposals (comprising of both new projects and
those needing approval of revised cost) in the country
including 11 projects of Madhya Pradesh were received
in CWC during the last three years (Since April 2007
till January 2010). The list of the new projects and those
needing revision of cost is enclosed as Statement-| and
Il respectively.

116 irrigation projects (new and projects needing
approval of revised cost), both major and medium
irrigation projects including 14 projects of Madhya
Pradesh were accepted by the Advisory Committee of
Ministry of Water Resources on lrrigation, Flood Control
and Multipurpose Projects during the period April, 2007
to January 2010, the list of which is enclosed as
Statement-lil.

Irrigation is under the purview of the State
Government and irrigation projects are planned, funded,
executed and maintained by the State Governments
themselves as per their own priorities and availability
of Resources. However, Central Government also
provides financial assistance to State Governments for
some projects on submission of funding proposals
subject to those meeting guidelines of AIBP in vogue.

The details of project-wise central assistance
released under the Accelerated lrrigation Benefits
Programme in respect of major/medium projects are given
in the enclosed Statement-1V.

Ranjit Sagar Project of Madhya Pradesh has not
been received in Central Water Commission for appraisal.

Time taken in clearance of projects depends upon
time taken by State Governments in furnishing
satisfactory responses to the observations raised by the
Central Water Commission and submission of other
mandatory clearances from other agencies including the
Ministry of Environment and Forests and the Ministry
of Tribal Affairs etc. as may be necessary.
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Sl. No. State

No. of Projects

New—Major projects received during April 2007-

January 2010

14. Madhya Pradesh

15. Maharashtra 2
Sl. No. State No. of Projects
, 16. Manipur —
01. Andhra Pradesh 3 17.  Mizoram _
02. Assam - 18. Meghalaya —
03. Arunachal Pradesh — 19. Nagaland —
04. Bihar 4 20. - Orissa -
05. Chhattisgarh 1 21. Punjab 3
06. Gujarat — 22. Rajasthan 1
07. Goa — 23. Sikkim —_
08. Himachal Pradesh — 24. Tripura —
09. Haryana 1 25. Tamil Nadu 2
10.  Jharkhand 2 26.  Uttarakhand -
11.  Jammu and Kashmir 1 27.  Uttar Pradesh 3
12. Karnataka 4 28. West Bengal 1
13. Kerala 2 Total 30
Details of New—Major projects received during April 2007-January 2010
Sl State Name of Project Date of Receipt
No.
1 2 3 4
01.  Andhra Pradesh . Sripadasagar Lift Irrigation Scheme 07/07
. Rajiv Sagar Lift Immigation Scheme (Dummugudem) 11/07
. Indira Sagar Lift Irrigation Scheme (Dummugudem) 01/08
02.  Assam - |
03.  Arunachal Pradesh —
- 04. Bihar . Eastemn Kosi Canal Project-ERM 05/09
. Westem Kosi Canal Project 01/08
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1 2 3 4
3. Nepal éeneﬁt Scheme, Gandak Project-ERM 04/09
. vPro;V)osaI for Kosi Barrage Restoration work 12/08
05. Chhattisgarh . Mahanadi Reservoir Project 1/2010
06. Gujarat —
07. Goa —
08. Himachal Pradesh —
09. Haryana . Rehabilitation, Modernization of Canals and Renovation 01/08
of Drains to Recharge the Ground Water
10.  Jharkhand . Subernarekha Multipurpose Project 09/09
. Kanchi Barrage and Allied Works with restoration of 12/08
its Canal System
11. Jammu and Kashmir . Restoration and Modernisation of Main Ravi Canal- 08/09
ERM
12.  Karnataka . Harangi Irrigation Project 07/07
. Hemavathy Project 07/07
. Yagachi Project 07/07
. Bhima Lift Irrigation Scheme Revised 8/2009
13. Kerala . Malampuzha Project 07/07
. Chitturpuzha Project 11/07
14. Madhya Pradesh — —
15. Maharashtra . Jigaon lrrigation Project 12/09
. Upper Parvara lrrigation Project 0t/10
16.  Manipur —
17. Mizoram —
18. Méghalaya —_
19. Nagaland —
20. Orissa —_
21.  Punjab . Modemization of Canals being fed from River 02/08

Sutlej-ERM
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1 2 3 4
. Relining of Sirhind Feeder from RD 119700 to 07/08
447929-ERM
. Relining of Rajasthan Fedder from RD 179000 to 07/08
496000-ERM
22. Rajasthan . Relining of Indira Gandhi Feeder Canal and Indira 09/09
Gandhi Main Canal
23.  Sikkim —
24.  Tripura —
25, Tamil Nadu . Flood Carrier Canal from Kannadian Channel to 10/08
drought prone areas of Santhakulam, Thisaiyanvilal,
by interlinking of river Tamiraparani, Karumeniyar
and Nambiyar rivers
. Excavation of Link canal to interconnect Ponnaiyar 01/09
River with Palar River through Cheyyar River and
augmenting supply to Nandan Canal
26. Uitarakhand —
27. Uttar Pradesh . Restoration of Capacity of Main Western Gandak 05/09
Canal System-ERM
. Virat Sagar Dam Scheme 07/09
. Umarhut Pump Canal Phase-ll 04/08
28. West Bengal . Dwarakeshwar-Gandheswari Reservoir Project 04/07
Statement-il Sl.No.  State No. of Projects
Revised—Major projects received during
April 2007-January 2010 07. Goa -
S..No.  State No. of Projetts 08. Himachal Pradesh -
01. Andhra Pradesh 3 09. Haryana -
02. Assam 1 10. Jharkhand —
03. Arunachal Pradesh — 11. Jammu and Kashmir 1
04. Bihar 3 12. Karnataka 5
05. Chhattisgarh 1 13. Kerala —
06. Gujarat i 14. Madhya Pradesh 11
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Sl.No. State No. of Projects Sl.No.  State No. of Projects
15. Maharashtra 15 23. Sikkim —
16.  Manipur 1 24. Tripura —

17.  Mizoram - 25. Tamil Nadu -

18. Meghalaya =
26. Uttarakhand —

19. Nagaland —

27. Uttar Pradesh 4
20. Orissa 4

28. West Bengal 2
21.  Punjab 2 )
22. Rajasthan 2 Total 56

Details of Revised—Major projects received during April 2007-January 2010

Sk State . Name of Project Date of Receipt

No.

1 2 3 4

01.  Andhra Pradesh 1. Flood Flow Canal from SRSP 6/09
2. J. Chokha Rao Godavari Lift irrigation Scheme 12/09
3. Raijiv Lift Irrigation Project (Bhima Project) 3/09

02. Assam 1. Champamati Irrigation Project ) 09/09

03. Arunachal Pradesh -

04. Bihar 1. Batane Reservoir Project 03/09
2. Dakra Nala Pump Canal Scheme Phase-l, Part-| 04/08
(Irrigation)
3. Punpun Barrage Scheme : 04/09
05.  Chhattisgarh 1. Minimata (Hasdeo) Bango Multipurpose Project 06/09
06. Gujarat 1. Sardar Sarovar Project 10/07
07. Goa —

08. Himachal Pradesh —
09. Haryana —

10. Jharkhand —
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1 2 3 4
11.  Jammu and Kashmir 1. Modernisation of Ranbir Canal 05/07
12. Karnataka 1. Ghataprabha Stage-lll 3/09
2. Malaprabha Project 3/09
3. Karanja lIrrigation Project 10/08
4. Upper Krishna Project State-I 2008
5. Upper Krishna Project State-li 2008
13. Kerala —
14. Madhya Pradesh 1. Mahan (Gulab Sagar) Irrigation Project 11/07
2. Rajeev Sagar (Bawanthadi) 05/09
3. Indra Sagar Project (Unit-ll) Canal 07/09
4. Omkareshwar Multipurpose Project 06/09
5. Mahi Project 06/09
6. Bansagar Dam Unit-l 05/09
7. Bansagar Canal Project 04/09 :
8. Bariyarpur left canal 03/09
9. Sindh River Project Phase-ll 06/09
10. Punasa Lift Irrigation Scheme 4/09
11. Bargi Diversion 5/09
15. Maharashtra 1. Lower Dudhana Project 09/07 |
2. Wama Irrigation Project 01/08
3. Dhom Balakawadi Project 04/08
4. Rajiv Sagar (Bawathandi) Project Joint Venture of 02/08
Maharashtra and Madhya Pradesh
5. Upper Penganga lrrigation Project 07/07
6. Tillari Inter-state lmrigation Project (A Joint venture of - 07/07
Govemnment of Maharashtra and Goa
7. Kukadi Irrigation Project 05/09
. 8. Khadakpuma 06/09
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1 2 3 4
9. Waghur 09/09
10. Tarali 07/09
11. Lower Wardha 12/09
12. Bembla 12/09
13. Gosikhurd Irrigation Project 12/07
14. Nandur Madhmeshwar Irigation Project 05/08
15. Punand Irrigation Project 11/08

16.  Manipur 1. Thobal Multipurpose Project 08/2009

17. Mizoram —

18. Meghalaya —

19. Nagaland —

20. Orissa 1. Kanupur Irrigation Project 1/08
2. Lower Indra lrrigation Project 11/08
3. Subamarekha lrrigation Project 6/07
4. Lower Suktel Project (Major) 10/09

21.  Punjab 1. Shahpurkandi Dam Project - 07/08
2. Extension of Kandi Canal Stage-l| 01/10

22. Rajasthan 1. Narmada Canal 12/09
2. Gang Canal Project 01/10

23.  Sikkim —

24.  Tripura —

25.  Tamil Nadu -

26. Uttarakhand —

27. Uttar Pradesh 1. Modemisation of Agra Canal 07/07
2. Improving lrrigation Intensity of Hardoi Branch system 09/09
3. Sarju Nahar Priyojana (L.B. Ghagra Canal) . 01/10
4. Modemisation of Lahchura Dam 04/09
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1 2 3 4
28. West Bengal 1. . Subernarekha Barrage Project 06/08
2. Teesta Barrage Project 1st Sub Stage of State | 05/07
of Phase | ‘
Statement-ill
List of Irrigation Projects Accepted by Advisory Committee of MOWR on Irrigation, Flood Control and
Multipurpose Projects and Approved by Planning Commission since 2007-08
Sl Meeting Date of Project Name Name of the Major/ Estimated Benefits Date of
No. Number  Meeting State Medium Cost (Rs. in Ha/ Approval by
in crore) MW Pianning
Commission
1 2 3 4 5 6 7 8 9
1. 89th  27-06-2007 D'zuza lrrigation Scheme  Nagaland Medium 752 10146
2. 8%9h 27-06-2007 Punpun Barrage Project Bihar Maijor 199.41 13680 05-10-2007
(Revised)
3. 89t 27-06-2007 Madhya Ganga Canal Uttar Pradesh Major 1105 225430
Pariyojana Stage-Ii
4. 89th 27-06-2007 Lower Indira lrrigation Orissa Major 521.13 38870 d
Protect (Revised) '
5. 89th 27-06-2007 Thoubal Multipurpose Manipur 'Major 71581 33449
Project (Revised)
6. 8%th 27-06-2007 Chandrabhaga Irrigation Maharashtra  Medium 188.925 8135 05-10-2007
Project
7. 89t 27-06-2007 Sapan lrrigation Project Maharashtra Medium  200.7 7195 05-10-2007
8. 89th 27-06-2007 Uttarman Irrigation Project Maharashtra  Medium 123.169 5280/0.5 20-09-2007
9. 89th 27-06-2007 Wang lrrigation Project Maharashira Medium 162.782 7068/3.0 20-09-2007
10. 8%th 27-06-2007 Morna (Gureghar) lrrigation Maharashtra ~ Medium 129.641 3075/0.8 20-09-2007
Project
11. 89th = 27-06-2007 Pentakil lrigation Project  Maharashtra  Major 169.67 14332 24-09-2007
12. 89th  27-06-2007 Sidhatha irrigation Project Himachal Medium  66.35 5348 08-11-2007
Pradesh
13. 90th 26-09-2007 Shah Nahar lrrigation Himachal Major 310.89 24772 17-01-2008
Project Pradesh '
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1 2 3 4 5 6 7 8 9
14, 90th  26-09-2007 Changer Area LIS Himachal Medium  88.09 3.041
(Revised) Pradesh
15. 90th  26-09-2007 Bateshwar Sthan Ganga Bihar Major 389.31 27603
Pump Canal, Phase-i
(Revised)
16. 90th 26-09-2007 Bansagar Canal Project Uttar Pradesh Major 1674.11 150132 25-04-2008
(Revised) (Additional)
17.  90th 26-09-2007 Parkachik Khawas Irrigation Jammu and  Medium  35.44 2262
Canal Kashmir
18. 90th 26-09-2007 Mahanadi Reservoir Project Chhattisgarh  Major 845 264000 11-12-2007
(Revised)
19. 90th  26-09-2007 Sangola Branch Canal Maharashtra  Major 287.77 11288 17-12-2007
20. 90th 26-09-2007 Sulwade Barrage Maharashtra  Medium 290.88 8533 10-12-2007
21.  90th 26-09-2007 Sarakhade Barrage Maharashtra  Medium 202.48 11320 10-12-2007
22. 90th 26-09-2007 Prakasha Barrage Maharashtra Medium 178.91 10180 10-12-2007
23. 91st 07-11-2007 Puma Irrigation Project Maharashtra  Medium  213.1 7530 25-04-2008
24. 92nd  27-02-2008 Gosikhurd Irri. Project, Maharashtra Major 7777.85 250800 14-05-2008
Revised
25. 92nd  27-02-2008 Dudhganga Irr. Project Maharashtra  Major  1460.57 81975 02-04-2008
26. 92nd 27-02-2008 Kanhirapuzha lrri. Project Kerala Medium 30 21853/ 01-08-2008
(ERM) 2806
27. 92nd  27-02-2008 Modemization of Canal Karmataka Major 951 177337 31-03-2008
System of Bhadra Reser-
voir Project (ERM)
28. 92nd 27-02-2008 Hippargi Irrigation Project  Karnataka Major  1521.78 74742 04-04-2008
29. 92nd  27-02-2008 Rengali Sub-Project-RBC  Orissa Major 1290.93 143490
(Revised)
30. 92nd 27-02-2008 Chelligada Dam Project Orissa Medium 201.01 3876
{Revised)
31. 92nd 27-02-2008 Khuga Muitipurpose Project Manipur Medium 335.16 14775/1.5
(Revised)
32. 93th  22-05-2008 Orissa Integrated and Water 08-08-08

Management Investment
Programme (OlIAWMIP)-
Tranch-1
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(a) Mahanadi Chitropola Orissa Major 395.45 25160
Irrigation Project (Revised)
(b) Improvement of Tala- Qrissa Major  101.32 53602
danda Main Canal Project
(ERM)
(c) Improvement of Gohira  Orissa Medium  23.1 12456
Irrigation Project
(d) Improvement of Remal  Orissa Medium  12.57 5607
Irrigation Project
(e) Improvement in Sune!  Orissa Medium  25.93 14159
Irrigation Project (ERM)
33. 93th 22-05-2008 Kudali Irrigation Project Maharashtra Medium 271.79 8480
34. 93th 22-05-2008 Modernization of New Jammu and Medium 47.6 13309 01-09-2008
Pratap Canal Kashmir
35. 94th 09-07-2008 Lower Gol Irrigation Project Madhya Major 360.37 15686 12-08-2008
(New) Pradesh
36. 94th 09-07-2008 Lower Pedhi Project Maharashtra  Major 283.1 17023 14-08-2008
37. 94th 09-07-2008 Upper Kundlika Project Maharashtra  Medium 72.7 2800 09-09-2008
38. 95th 20-01-2009 Proposal for Kosi Barrage  Bihar Major 88.65 16-03-2009
Restoration Work
39. 95th 20-01-2009 Kelo Irrigation Project Chhattisgarh  Major 606.91 22810 20-02-2009
40. 95th 20-01-2009 Channelisation of Bata Himachal Medium  34.67 1537.81
River from RD 10230 to Pradesh
19700 Mtr.
41. 95th 20-01-2009 Indira Sagar (Polavaram) Andhra Major 10151.04 436000
* Project Pradesh
42, 95th 20-01-2009 Utawali Medium Irrigation Maharashtra  Medium 109.64 5394
Project (Revised Estimate)
43. 95th  20-01-2009 Lower Panjara Irrigation Maharashtra Medium 34.73 . 7585 01-04-2009
Project
44. 95th 20-01-2009 Nandur Madhameshwar Maharashtra  Major 941.33 45124 17-04-2009
Irrigation Project (Revised)
45. 95th 20-01-2009 Kamani Tanda Medium Maharashtra  Medium  78.49 4750 01-04-2009

Irrigation Project
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46. 95th 20-01-2009 Kandi Canal Extension from. Punjab Major 346.62 23326
Hoshiarpur to Bachaur (RD
59.50 to 130.00 km) Stage-Il
(Revised Estimate)
47. 95th 20-01-2009 Teesta Barrage Project West Bengal Major  2988.61 527000
1st sub stage of stage-!
of phase 1 (Revised)
48. 97th 27-03-2009 Punad Irrigation Project Maharashtra  Major 157.78 10,846
‘ (Revised Estimate)
49. 97th 27-03-2009 Rajiv Bhima Lift Irrigation Andhra Major 1969 - 82151
- -Scheme (Revised Estimate) Pradesh :
50. 97th 27-03-2009 Western Kosi Canal Project Bihar Major  1307.21 219600
(Indian Protion)-Revised
_Estimate .
51. 97th 27-03-2009 Malampuzha Irrigation Kerala Major 11.08 45108/
Project ERM Stabili-
' - zation
1926
52. . 97th .27-03-2009 'Chitturpuzhavlrrigation | Kerala Major 34.57 33880
- Project (ERM) Stabili-
~ zation
' 4,964
53. 97th 27-03-2009 Restoring Capacity of Uttar Major 319.23 1750000 20-08-2009
‘ ' Sharda Sahayak system  Pradesh Stabili-
(ERM). zation
54. 98th 09-07-2009 Minimata (Hasdeo) Bango  Chhattisgarh  Major  1660.88 433000 07-12-2009
Multipurpose Scheme
(Revised)
55. 98th 09-07-2009 Renovation and Restoration Karnataka Medium  9.375 2530
of Bheema Samudra Tank
(New)
56. 98th 09-07-2009  Punasa Lift Irrigation Madhya Major 488.08 36758 18-09-2009
Scheme (Revised) Pradesh
57.. 98th  09-07-2009 Dongargaon Tank Project ~ Maharashtra Medium  67.039 3942 16-09-2009
. {Revised)
58.  98th  09-07-2009. Krishna-Koyne Lift Irrigation Maharashtra ~ Major  2224.76 121256 13-10-2009

Scheme (New)
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59. 98th 09-07-2009 Kanupur Multipurpose Orissa .~ Major 1067.51 47709  2-12-2009
Project (Revised) '

60. 98th 09-07-2009  Upper Indravati Irrigation Orissa Major 564.77 41794
Project (Revised)

61. 98th 09-07-2009 Lower Indra Irrigation Orissa Major 118223 38870 02-12-2009
Project (Revised)

62. 98th  09-07-2009 . Subarnarekha Irrigation Orissa Major  4049.93 187462
Project (Revised)

63. 98th 09-07-2009 Relining of Rajasthan Punjab Major 9521 - 93117 23-11-2009
feeder from RD 179000
to 496000-ERM

64. 98th 09-07-2009 Relining of Sirhind feeder  Punjab Major-  489.165 34548 23-11-2009

from RD 119700 to 447927-
ERM
65. 98th 09-07-2009 Eastern Ganga Canal Uttar Pradesh Major 892.44 105000
: Project (Revised)
66. 99th  24-08-2009 Krishna Delta Modernization Andhra ~ Major  3684.5. 575000 13-10-2009
Scheme including Pulichin-  Pradesh (2411.25+ '
tala Dam Project (New) 1273.25)
67. 99th 24-08-2009 Eastern Kosi Canal Project Bihar Major 756.75 735500
(New ERM) '
68. 99th  24-08-2009 Koserteda lrrigation Project Chhattisgarh Medium © 154.65 11120
(Revised)
r - . . oo o
69. 99th  24-08-2009 Gandorinala Irrigation Karnataka Medium 240 11655 26-11-2009
Project (Revised)
70. 99th 24-08-2009 Indira Sagar Multipurpose . Madhya Major  3182.77 16900/
Project (Revised) Pradesh 1000
71. 99th  24-08-2009 Omkareshwar Multipurpose Madhya Major  2504.8 283324
Project (Revised) Pradesh
72. 99th  24-08-2009 Mahi Irrigation Project Madhya ‘Major  490.39 26429
(Revised) Pradesh
73. 99th  24-08-2009 Upper Beda Irrigation Madhya Medium 224.41 13400
Project (Revised) Pradesh

74. 99th  24-08-2009 Gul River Project (Revised) Maharashtra  Medium .96.62 3025
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75. 99th 24-08-2009 Shahpurkandi Dam Project Punjab Major 228581 37173/
(Revised) 653.97 168MW

76. 99th 24-08-2009 Modernization of Lahchura  Uttar Pradesh Major 299.36 46485 23-11-2009
dam (Revised)

77. 100th 09-10-2009 Upper Sankh Reservoir Jharkhand Medium 141.19 7,069
Scheme (Revised)

78. 100th 09-10-2009 Panchkhero Reservoir Jharkhand Medium  75.69 2,601
Scheme (Revised)

79.  100th  09-10-2009 Surangi Reservoir Scheme Jharkhand Medium  41.17 2,601
(Revised)

80. 100th 09-10-2009 Ghataprabha Stage-Hi Karnataka Major 121051 1,77,822 15-12-2009
Project (Revised)

81. 100th 09-10-2009 Malaprabha Project Karnataka Major  1383.48 1,96,132
(Revised)

82. 100th  09-10-2009 Bhima Lift Irrigation Project Karnataka Major 55193 24,292 15-12-2009
(New)

83. 100th 09-10-2009 Karanja Irrigation Project Karnataka Major 532 44,574 15-12-2009
(Revised)

84. 100th 09-10-2009 Upper Krishna Project Karnataka Major 6891.59 4,59,000 22-01-2010
Stage-l (Revised)

85. 100th 089-10-2009 Upper Krishna Project Karnataka Major 3959.8 2,27,000 22-01-2010
State-li (Revised)

86. 100th 09-10-2009 Guddada Mallapua Lift Karnataka Medium 1154 5261 15-12-2009
Irrigation Scheme (New)

87. 100th 09-10-2009 Bargi Diversion Project Madhya Major 5127.22 3,77,000 17-12-2009
(Revised) Pradesh

88. 100th 09-10-2009 Sagar Medium Irrigation Madhya Medium 239.99 17,061
‘Project (New) Pradesh

89. 100th 09-10-2009 Dolaithabi Barrage Project Manipur Medium 215.52 7,545 01-01-2010
(Revised)

90. 100th 09-10-2009 Khuga Irrigation Project Manipur Medium 381.28 14,755
(Revised)

91. 100th 09-10-2009 Gumti Irrigation Project Tripura Medium  83.01 9,800

‘(Revised)
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92, ° 100th 09-10-2009 Manu [rrigation Project Tripura Medium  98.71 7,600
(Revised)
93. 100th 09-10-2009 Khowal Irrigation Project Tripura Medium  91.64 9.32
(Revised)
94. 100th 09-10-2009 Arjun Sahayak Pariyojna Uttar Major 806.5 149,764 23-11-2009
(New) Pradesh
95. 101th  30-11-200¢ Nepal Benefit Scheme-2009 Bihar Major 171.84 69,600
Gandak Project (New)
96. 101st 30-11-2009 Batane Reservoir Project Bihar Major 113.81 12,126
97. 101st 30-11-2009 Punpun Barrage Project Bihar Major 658.12 13,680
(Revised)
98. 101st 30-11-2009 Modernisation of Ranbir Jammu and Major 176.89 55,418
Canal Project (Revised) Kashmir
99. 101st 30-11-2009 Bariyarpur Left bank canal Madhya Major 477.26 43,850
Project (Revised) Pradesh
100. 101st 30-11-2009 Bansagar Canal Project- Madhya Major  2143.65 2,49,359
Unit Il (Revised) Pradesh
101. 101st  30-11-2009 Sindh River Project Madhya Major  2045.74 1,62,100
Phase-1l (Revised) Pradesh
102. 101st 30-11-2009 Singhpur Irrigation Project  Madhya Medium 200.52 6,000
(New) Pradesh
103. 101st 30-11-2009 Bah Irrigation Project Madhya Medium 250.33 17,807
(Revised) Pradesh
104. 101st  30-11-2009 Dhom Balkawadi Tunnel Maharashtra  Major 848.89 12,670
Irrigation Project (Revised)
105. 101st  30-11-2009 Tillari Irrigation Project Maharashtra  Major  1612.15 30,733
(Revised) and Goa,
joint venture
106. 101st 30-11-2009 Thoubal Multipurpose Manipur Major 982 33,449
Project (Revised)
107. 101st 30-11-2009 Lower Suktel Irrigation Orissa Major  1041.81 29,845
Project (Revised)
108. 101st 30-11-2009 Telengiri Irrigation Project  Orissa Medium 474.05 13,789

(Revised)
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109. 101st  30-11-2009 Tatko Irrigation Project West Bengal Medium 19.76 2,494 15-01-2010
110.  101st  30-11-2009 Patloi Irrigation Project West Bengal Medium 17.28 2,158 15-01-2010
111, 102nd 29-01-2010 Bansagar Dam (Unit 1) Madhya Major  1582.94 4,93,000

Project (Revised) Pradesh

112. 102nd 29-01-2010 Khadakpurna River Project, Maharashtra  Major 91795 24,864
Maharashtra

113.  102nd 29-01-2010 Tarali Irrigation Project Maharashtra  Major 8709 19,498
(Revised)

114, 102nd 29-01-2010 Upper Penganga Project Maharashtra  Major  3038.42 1,16,728
(Revised) Maharashtra

115, 102nd 29-01-2010 Lower Dudhana lrrigation Maharashtra  Major 1349.5 44,482
Project (Revised)

116.  102nd 29-01-2010 Umarhut Pump Canal Uttar Major 73.69 49948
Phase-l, (New-ERM), Pradesh (19,820
Uttar Pradesh Rtr)
Statement-IV 1 2 3
Central Assistance released under the AIBP
6. Madduvalasa (V) (C) 66.8000
Sl Name of St-ate/Pro;ect Amount (Rs.) 7. Gundalavagu (V) (C) 4.0050
No. (Started in Plan)
Total central 8. Maddigedda (V) (C) 3.7920
assistance
released 9. Kanupur Canal (Ill) (D) 1.9200
under AIBP 10. Yerrakalva (V) 28.4630
1 2 3 11. Vamsedhera Ph. | (C) 37.1160

Major and Medium Irrigation Projects 12. Flood Flow Canal of SRSP (PMP)  382.4000

Andhra Pradesh 13. Sriramsagar Project-Il (PMP) 74.2690
1. Sriram Sagar (Stage-l) (Ill) (C) 327.1700 14. Tadipudi LIS 48.2200
2. Cheyyeru (Annamayal) (V) (C) 25.3300 15. Pushkara LIS 47.0847
3. Jurala (VI) (C) 245.1890 16. Ralivagu (PMP) ‘ 6.7095
4. Somasilia (V) (C) 164.52510 17. Gollavagu (PMP) 60.4700

5. Nagarjunsagar (Il) (C) 77.1400 18. Mathadivagu (PMI) ' 37.0200
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19. Peddavagu (PMP) 50.6250
20. Gundlakamma Reservoir (PMP) 99.3525
21. Valligallu Reservoir (PMP) (C) 62.3355
22. Ali Sagar LIS (PMP) (C) 16.3700
23. J. Chokkarao LIS (PMP) 703.1300
24. AR. Guthpa LIS (PMP) (C) 17.5000
25. Nilwal (PMP) 18.4000
26. Khomaram Bhima (PMP) 145.5400
27. Thotapalli Barrage 99.7310
28. Tarakarma Thirtha Sagaram Project  33.0060
29. Swarnamukhi Med Irrigation Project  11.8620

©)
30. Palemvagu (PMP) 9.56355
31. Musurimilli Prolect 62.9500
32. Rajiv Bhima LIS (PMP) 1165.6710
33. Indra Sagar Polavaram 2008-09 225.0000

(X1

(Andhra Pradesh) Total 4358.6317

Arunachal Pradesh
(Arunachal) Total 0.0000
Assam

34. Pahumara (A.P. 1976-80) (C) 9.2900
35. Hawaipur LIS (VI)(C) 4.9650
36. Rupahi LIS (A.P. 1978-80) (C) 0.6550
37. Dhansiri (V) 96.0970
38. Champamatl (Vi) 25.7370
39. Borolia (A.P. 1978-80) 23.3370
40. Kolonga (V) (C) 0.5000

PHALGUNA 5, 1931 (SAKA)
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41. Burhi/ Dihang LIS (A.P. 1978-80) 4.2240
42. Bérdikarai V) (€) 7.0130
43. Mod. of Jamuna Irr. Project (IX) (C) 36.3626
44. Integ. Irri. Scheme Kollong Basin (V)  12.9820
(€)
0.0000
(Assam)-Total 221.1626
Bihar
45. Western Kosi Canal (i) 228.6990
46. Upper Kiul (V)(C) 22.5790
47. Durgawati (V) 65.0900
Bansagar (V) 83.5000
48. Orai Reservoir (V) (C) 11.4005
49. Bilasi Reservoir (V) (C) 3.3901
50. Sone canal modernisation (VIl) (C) 168.4490
51. Batane (V) 3.3350
52. Punpun Barrage Project 32.6340
53. Restoration of Kosi Barrage 2008-09 18.6300
(X1)
(Bihar)-Total 637.7165
Chhattisgarh |
54, Hasdeo Bango (A.P. 1978-80) (C)  243.7800
55. Shivnath Diversion (V) (C) 3.5400
56. Jonk Diversion (IV) (C) 7.6000
57. Koserteda 36.0790
58. Mahanadi Reservoir 26.9545
59. Barnai (C) 2.6500
60. Kelo 2008-09 (XI) 13.5230
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61. Minimata (Hasdeo Bango Ph. V) 66.0040 Himachal Pradesh
(Chhattisgarh)-Total 400.1305 82. Shahnehar Irrgn. Project (VIII) 132.7250
Goa 83. Sidhata (IX) 48.0300
62. Salauli Phase-1 (IV) (C) 17.7500 . 84. Changer Lift (I1X) 51.5675
63. Tillari (V) 186.9200 " 85. Balh Valley (Left Bank)-XI, 2009-10  32.4000
(Goa)-Total 204.6700 (Himachal Pradesh)-Total 264.7225
Gujarat Jammu and Kashmir
64. Sardar Sarovar (VI) 5375.3585 86. Marwal Lift @ (IV) (C) 0.3000
65. Jhuj (A.P. 1978-80) (C) 4.7400 87. Lethpora Lift @ (V) (C) 3.3161
66. Sipu (A.P. 1978-80) (C) 6.4550 88. Koil Litt @ (V) (C) 0.5000
67. Mukteshwar (V1) (C) 10.8630 89. Mod. of Ranbir Canal (VII) 58.7580
68. Harnav-ll (V) (C) 0.0650 90. Mod. of Pratap Canal (Vi) (C) 18.6760
69. Umaria (V) (C) 0.1350 Mod. of New Pratap Canal 4.7697
70. Damanganga (IV) (C) 9.4700 91. Mod. of Kathua Canal (Vil) (C) 7.6160
71 Karjan (V) (C) 7.6000 92. Rajpora Lift (A.P. 1978-80) (C) 45.6362
72. Sukhi (V) (©) 56500 93. Tral Lift (A.P. 1978-80) 44.6971
73 Deo ) (© 05000 94. Igophey (X) (C) 9.6300
74. Watrak Kadana RB Canal 3.1100
(A.P. 1978-80) (C) _ 95. Rafiabad Lift irrlaation (I1X) 32.9855
75. AV (X) 14.7060 96. Zainglr Canal (X) (C) 4.8492
76. Ozat-ll (VIII) 13.6000 97. Mod. of Dadi Canal Project 31.5534
77. Brahamini-ll (IX) 4.0000 98. Mod. of Martand Canal 14.8988
78. Bhadar-ll 3.8360 99. Mod. of Mav Khul 7.1049
(Gujarat)-Total 5460.8885 100. Mod. of Babul Canal 6.7584
Haryana 101. Mod. of Kandi Canal 16.2000
79. Gurgaon Canal (lll) (C) 2.5000 102. Parachik Khows Canal Project 4.0500
80. WRCP (vlil) (C) 76.0400 103. Mod. of Ahji Canal (XI) 2.4300
81. JLN Lift Irri. (V) (D) , 12.0000 0.0000

(Haryana)-Total 90.5400 (Jammu and Kashmir)-Total 314.7293
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Jharkhand
104. Gumani (V) 31.4020
105. Torai (V) (D) 2.5000
106. Latratu (VIl) (C) 2.1300
107. Kansjore (VII) 11.0400
108. Sonua (VI) 19.2460
109. Surangi (VII) 13.2844
110. Tapkara Res. Scheme (VI) (C) 0.5150
111. Upper Sankh 15.1100
112. Panchkhero 8.2420
(Jharkhand)-Total 103.4694

Karnataka
113. UKP Stage-l (IV) 853.8530
114. Malprabha (iil) (PMP) 188.8400
115. Hirehalla (VI) (C) 64.2400
116. Ghatprabha (V) (PMP) 422.5600
117. Karanja (V) 189.0300
118. UKP Stage-ll (IX) 1282.1288
119. Gandorinaia (VIII) 97.2410
UKP St. | Phase 1li 239.3282
120. Maskinala (C) 3.2260
121. Votehole Medium Project (PMP) (C) 0.2900
122. Varahi Project 42.2190
123. Dudhganga Interstate Project 3.8300

(PMP) (XI)

124. Mod. of Bhadra (PMP) (XI) 99.0090
125. Hippargi Project (PMP) (XI) 140.9900
0.0000
Karnataka-Total 3626.7790

to Questions 158
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Kerala
126. Kallada Project (Ill) (C) 32.5000
127. Muvattupuzha (V) 133.1291
128. Karapuzha (PMP) 2.7188
129. Kanhirapuzha-ERM (PMP (XI) 0.9045

(Kerala) Total 169.2524
Madhya Pradesh
130. Indira Sagar (V1) 804.7144
131. Bansagar (Unit-l) (V) (C) 364.9840

— Bansagar (Unit-1l) (V) 273.8920
132. Upper Weinganga (V) (C) 50.1060
— Rajghat Dam (V) 42.2030

133. Sindh Phase-l (Vi) 425.5460
134. Sindh Phase-l (IV) (C) 14.8760
135. Mahi (VI) 182.6070
136. Bariarpur (V) 94.0110
137. Urmil (V) (C) 2.3910
138. Banjar (V) (C) 1.1960
139. Bawanthadi (VI) 65.2911
140. Mahan (VI) 31.4800
141. Omkareshwar (Vi) Ph.-| 151.8859
142. Bargi Dam RBC 16 Km.-63 Km. 130.3280

(V) Ph.-i

Bargi Div. Pro. Canal (63 Km to 114.4702

104 Km.) Ph-ll

Bargi Diversion Ph.-lll 34.7000

Bargi Diversion Ph.-lll (2008-09) 7.3690
143. Pench Diversion Project Ph.-! 6.6600
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Omkareshwar Project Ph.-ll 65.7100
Omkareshwar Canal Ph.-lli 82.0860
Indira Sagar Canal Ph.-lll 86.2600
Indira Sagar Canal Ph.-IV 19.6830
(2008-09-X1)
Indira Sagar Unit-ll (Ph.-} and II) 42.6400
(2008-09-X1)
144. Punasa Lift Irrigation Project (X1) 158.8653
2008-09
145. Lower Goi (X!) 2008-09 32.5860
146. Upper Beda (XI) 2008-09 40.3400
(Madhya Pradesh)-Total 3326.8809
Maharashtra
147. Gosikhurd (Vi) 423.1757
Gosikhurd-National Project (X1) 1170.0000
148. Surya (A.P. 1978-80) (C) 13.5500
149. Waghur (V) 284.3898
150. Bhima (lll) (C) 44.5050
151. Upper Tapi (IV) (C) 7.7000
152. Upper Wardha (V) (PMP) 247.0245
153. Wan (VI) (C) (PMP) 59.5636
154. Jayakwadi (V) (C) 43.7350
155. Vishnupuri (A.P.1978-80) (C) 5.4145
156. Bahula (V) (C) 11.5240
157. Krishna (1) (C) 213.1066
158. Kukadi (A.P. 66-69) (C) 270.1856
159. Upper Manar 59.4885
160. Hetwane (C) 50.4955
161. Chaskman (C) 95.3777

2 3

162. Upper Pen Ganga 120.0659

— Bawanthadi 83.2590
163. Lower Dudhana 107.7418

— Tiltari 41.5600
164. Warna 48.3750
165. Wan Phase-ll 2.0295
166. Punad 95.1713
167. Pothra Nalla (PMP) 15.3935
168. Utawali (PMP) 41.0546
169. Purna (PMP) 47.5111
170. Nandur Madhmeshwar 218.7020
171. Kar (PMP) 18.5970
172. Lower Wardha (PMP) 99.5590
173. Lal Nalla (PMP) 20.1700
174. Khadakpurna (PMP) 286.3370
175. Arunavati (PMP) 21.6400
176. Tajanpore LIS 6.4300
177. Khadakwasia (ll} (C) 5.5600
178. Kadvi (C) 14.0000
179. Kasarsai (C) 3.3700
180. Jawal Gaon (C) 2.7300
181. Kumbhi (C) 18.6000
182. Kasari (C) 1.5100
183. Patgoan (C) 13.9750
184. Madan Tank (C) 1.5105
185. Dongaragaon 16.8990
186. Shivna Takli (C) 16.4002
187. Amravati (C) 1.1820
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188. Gul Medium lrrigation Project 13.8247 210. Thoubal (A.P. 1978-80) 350.4993
189. Bembla Irrigation Project (PMP) 471.0660 211. Dolaithabi Barrage Project 67.2415
190. Chandra Bhaga Irrigation Project 22.6900 (Manipur)-Total 557.9188
PMP
( ) Meghalaya
191. Sapan lIrrigation Project (PMP) 78.6050 212. Rongai Valley (V) 4.0000
192. Uttarmand Project 4.3740 (Meghalaya)-Total 4.0000
193. Sangola Branch Canal 78.6700 Mizoram 0.0000
194. Pentakli Project (PMP) 23.2200 (Mizoram)-Total 0.0000
195. Tarali Project 94.1300 Nagaland
196. Dhom Balakwadi Project 41.1460 (Nagaland)-Total 0.0000
197. Morna Gureghar Project 9.8200 Orissa
198. Arjuna Project 40.6729 213. Upper Indravati (KBK) (A.P. 336.4574
199. Prakasha Barrage 44.2675 1978-80)
200. Sulwade Barrage 69.4840 214. Subernrekha Multipurpose (VIl) 598.5026
201. Sarangkheda Barrage 48.9490 215. Rengali (V) 261.5638
. Al v 21.8500
202. Lower Pedhi Project (PMP) (XI) 129.4200 216. Anandpur Barrage (IV) 0
2008-09 Integrated Anandpur Barrage (KBK)  34.8355
203. Wang (XI) 2008-09 14.5260 217. Upper Kolab (V) (C) 56.5122
204. Upper Kundlika Project (XI) 2008-09 33.8196 218. Titlagarh (V) 49.7065
205. Lower Panzara Prbject (XIy 2009-10  47.7500 219. Lower Indra (KBK) (IX) 726.6169
206. Nardave Project (XI) 2009-10-New 6.7500 220. Lower Suktel (IX) 232.3875
Medium
221. Potteru (V) (C) 25.4300
207. Aruna Project (X!) 2009-10-New 10.1250 ]
. 222. Naraj Barrage (IX) (C) 35.8050
Medium
. 223. Telengiri Irr. Project (KBK 59.3350
208. Krishna-Kovna Lift Iigation (XI)  111.9200 g ject (KBK)
2008-10-New 224. Ret Irr. Project (KBK) 94.3176
(Maharashtra)-Total 5763.7991 225. Kanupur (VII) 283.9888
Manipur 226. Chheligada Dam 13.1275
209. Khuga (VI) 140.1780 227. Improvement of Sasan Canal (C) 26.0090
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228. Salandi Left Main Canal (C) 6.1900 248. Manu (Vi) . 26.0116
229. Improvement of Salki Irr. Proiect (C)  8.6500 249. Khowai (VI) 24.8700
230. Rukura (XI) 2009-10-New 7.0635 (Tripura)-Total 73.4286
(Orissa)-Totai 2878.3488 Tamil Nadu
Punjab 250. WRCP (VIil) (C) 20.0000
231. Ranjit Sagar Dam (VI} (C) 249.7900 (Tamil Nadu)-Total 20.0000
232. Remodelling of UBDC (IX) (C) 99.3300 Uttar Pradesh |
233. Irr. to H.P. below Talwara (IX) 38.0966 251. Upper Ganga and Madhya Ganga 233.6900
234, Shahpur Kandi (IX) 29.8500 V) (©)
235. Kandi Canal Extension St. Il 34.2600 Madhya Ganga Canal Stage-ll (XI)  56.2500
236. Rehabilitation of 1st Patiala Feeder  24.7500 252. Sharda Sahayak (Ill) (C) 131.0000
and Kotia Branch (New ERM) 253. Saryu Nahar (V) 747.7250
(Punjab)-Total 476.0766 254. Kharif Channel in H.K. Doab (VIl)  73.2700
Rajasthan : (©)
237. Jaismand (Modernisation) (V1) (C) 3.1250 255 Rajghat Dam (V) (C) 3.0000
238. Chhapi (V) (C) 38.2250 256. Gunta Nala Dam (V1) (C) 1.0000
239. Panchana (V) (C) 48.3770 257. Bansagar (V) 543.6335
240. IGNP Stage-ll (V) 582.7202 258. Lakhwar Vyasi (V) (D) 20.0000
241. Bisalpur (VII) (C) 41.5600 259. Tehri (VIl) (C) 589.7530
242. Narmada Canal (VI) 987.1320 260. Gyanpur Pump Canal (VIl) (C) 30.9000
243. Gambhiri (Modernisation) (V1) (C) 1.3150 261. Eastern Ganga Canal (V) 194.8729
244. Chauli (Vi) (C) 48.2810 262. Rajghat Canal (V) (C) 70.1680
245. Mahi Bajaj Sagar (IV) (C) 113.6520 263. Mod. of Agra Canal (V) (C) 44.6190
246. Mod. of Gang Canal (Vi) 214.3630 264. Jarauli Pump Canal (1990-91) (C)  7.0710
0.0000 265. Mod. of Lahchura_Dam 38.8108
(Rajasthan)-Total 2073.7502 266. Imp. of Hardoi Branch System 24.7904
Tripura (ERM)

247. Gumti (V) 22.5470 267. Kachhnoda Dam (XI) New 2009-10 9.0000
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268. Res. Cap of Sharda Sahayak (XI) 21.3750

New 2009-10

0.0000

(Uttar Pradesh)-Total 2840.9286
Uttarakhand

Total 0.0000
West Bengal
269. Teesta Barrage (V)* 152.9240
270. Kangsabati () (C) 26.7100
271. Mod. of Barrage and Irrg. System 1.0000

of DVC (VI) (c) 0.0000
272. Tatko (V) 2.2520
273. Patloi (V1) 3.4974
274. Hanumata (Vit) (C) 1.7827
275. Subernarekha Barrage (Vil)+ 13.2880

(W.B.)-Total 201.4541
Sikkim

(Sikkim)-Total 0.0000

Grand Total 34068.4681
[English]

Inter-Linking of Rivers

*37. SHRI RAGHUVANSH PRASAD SINGH:
SHRI VIRENDER KASHYAP:

Will the Minister of WATER RESOURCES be
pleased to state:

(a) the present status of inter-linking of rivers in
the country;

(b) the budgetary allocation made in this regard
and spent so far, project-wise;
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(c) whether the viability of the same has been re-
assessed;

(d) if so, the details thereof; and
(e) the action taken in this regard?

THE MINISTER OF PARLIAMENTRY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) The Ministry of Water
Resources (MOWR) (erstwhile Ministry of Irrigation)
formulated a National Perspective Plan (NPP) for Water
Resources Development in 1980 envisaging inter-basin
transfer of water from surplus basins to deficit basins/
areas which comprises two components, namely,
Himalayan Rivers Development Component and
Peninsular Rivers Development Component. National
Water Development Agency (NWDA) was set up under
the MOWR in 1982 for carrying out various technical
studies to establish the feasibility of the proposals of
NPP and to give concrete shape to it. Based on various
studies conducted, NWDA has identified 30 links (16
under Peninsular Component and 14 under Himalayan
Component) for preparation of Feasibility Reports (FRs).
Out of these, FRs of 14 links under Peninsular
Component and FRs of 2 links (Indian Portion) under
Himalayan Component have been completed. Detailed
Project Report (DPR) of one priority link namely, Ken-
Betwa has also been completed. Further, NWDA has
taken up the DPRs of two more priority links after
concurrence of the concerned states, namely Par-Tapi-
Narmada and Damanganga-Pinjal which are planned to
be completed by December, 2011. Another priority link
namely, Godavari (Polavaram)-Krishna (Vijawada) link is
part of the Polavaram project of the Andhra Pradesh.
Planning Commission has given investment clearance
to the Polavaram Project and the Government of Andhra
Pradesh has taken up the above project including link
component as per their proposals. The name and
status of link proposals under NPP is given in the
enclosed Statement.

(b) National Water Development Agency (NWDA)
has incurred an expenditure of Rs. 277.72 crore from
1982-83 upto January, 2010 for preparation of Pre-
Feasibility Reporis (PFRs)/FRs/DPRs of link proposals
under NPP, preparation of PFRs/FRs of intrastate links
and other studies in this regard. Further, the Government
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has provided a budget outlay of Rs. 182.80 crore for
the above works by NWDA during XI plan (2007-12)
against which NWDA has incurred an expenditure of
Rs. 76.52 crore upto January, 2010. The expenditure
is not maintained project-wise.

(c) to (e) The viability of link proposals under NPP
is assessed at every stage of their formulation as is
done for any other water resources project. While
preparing PFRs, their techno-economic viability is
established at the preliminary stage. The FRs of such
link proposals which are found techno-economically
viable at PFR stage are taken up. While preparing FRs
various studies such as Survey and Investigation,
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hydrological analysis, rapid socio-economic and
environment impact assessment studies, etc. are carried
out. Thereafter, DPRs of such link proposals which are
found viable at FR stage are taken up with the
concurrence of concerned states. At DPR stage the
detailed studies regarding all the aspects of the link
proposal are carried out. Thereafter, such proposals
alongwith requisite statutory clearances from other
Ministries/Departments are considered by the Advisory
Committee of the MOWR for approval. As present DPR
of one link namely Ken-Betwa has been completed.
However, stage has not yet reached for placing this
link proposal before Advisory Committee of MOWR for
approval.

Statement

List of Water Transfer Links Identified under NPP and their Status

Peninsular Rivers Development Component

Mahanadi (Manibhadra)-Godavari (Dowlaiswaram) link

2. Godavari (Polavaram)-Krishna (Vijayawada) link *
3. Godavari (Inchampalii)-Krishna (Pulichintala) fink
4. Godavari (Inchampalli)-Krishha (Nagarjunasagar) link
5. Krishna (Nagarjunasagar)-Pennar (Somasila) link
6. Krishna (Srisailam)-Pennar link

7. Krishna (Almatti)-Pennar link

8. Pennar (Somasila)-Cauvery (Grand Anicut) link
9. Cauvery (Kattalai)-Vaigai-Gundar link

10.  Parbati-Kalisindh-Chambal link*

11.  Damanganga-Pinjal link*

12. Par-Tapi-Narmada link*

13. Ken-Betwa link*

14. Pamba-Achankovil-Vaippar link

15. Netravati-Hemavati Link

16. Bedti-Varda link

— FR completed

— Taken up by the state as per their
own proposal

— FR completed

— FR completed

— FR compieted

— FR completed

— FR completed

— FR completed

— FR completed

— FR completed

— FR completed and DPR taken up

— FR completed and DPR taken up

— DPR completed

— FR completed

— PFR completed

— FR taken up
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Himalayan Rivers Development Component
1. Kosi-Mechi link
2. Kosi-Ghaghra link
3. Gandak-Ganga link
4. Ghaghra-Yamuna link
5. Sarda-Yamuna link
6. Yamuna-Rajasthan fink
7. Rajasthan-Sabarmati link
8. Chunar-Sone Barrage link
9. Sone Dam-Southern Tributaries of Ganga link

10. Manas-Sankosh-Tista-Ganga (M-S-T-G) link

11. Jogighopa-Tista-Farakka (Alternate to M-S-T-G) link

12. Farakka-Sunderbans link
13. Ganga-Damodar-Subernarekha link

14. Subernarekha-Mahanadi link
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— Entirely lies in Nepal

— S and | works taken up

— 8 and | works taken up

— FR completed (for Indian portion)
— FR completed (for Indian portion)
— 8 and | works completed

— S and | works completed

— S and | works completed

— S and | works taken up

— S and | works taken up

— S and | works taken up

— S and | works completed

— S and | work completed

— S and | work completed

* Priority links

PFR-Pre-Feasibility Report; FR-Feasibility Report; DPR-Detailed Project Report; S and I-Survey and Investigation in indian

protion.

North-East Water Resource Authority

*38. SHRIMATI RANEE NARAH: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Government has constituted/
decided to constitute a North-East Water Resource
Authority (NEWRA);

(b) if so, the reasons therefor and the details
thereof including the terms of reference, tenure and
composition of the Authority; and

(c) the progress made so far by the Brahmaputra
Board in the execution of flood control schemes

particularly in Assam?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) No, Madam.

(b) Does not arise.

(c) Progress made for so far by the Brahmaputra
Board in the execution of Flood Control Schemes is as
below:

Sl. No. Name of Scheme

Progress

A. Flood Control and Anti-erosion Schemes

1. Majuli Immediate Measures (Estimated cost Rs. 5.92 crores)—Assam 100%
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Sl. No. Name of Scheme Progress

2. Protection of Majuli Island from Flood and Erosion under Phase-l (Estimated 95%
cost Rs. 56.07 crores)—Assam

3. Emergent work recommended by Standing Committee on Majuli (Estimated cost 100%
Rs. 4.99 crores)—Assam

4. Protection of Majuli Island from Flood and Erosion under Phase-I! and lli 10%
(Estimated cost Rs. 115.3 crores)—Assam

5. Dholla Hatighuli Phase-l (Estimated cost Rs. 10.47 crores)—Assam 100%

6. Dholla Hatighuli Phase-ll (Estimated cost Rs. 4.95 crores)—Assam 100%

7. Dholia Hatighuli Phase-lil (Estimated cost Rs. 8.47 crores)—Assam 100%

8. Dholla Hatighuli Phase-IV (Estimated cost Rs. 53.11 crores)—Assam 15%

9. Protection of Nagrijuli, Tamulpur and Rangia town from flood and erosion of river 100%
Puthimari/Barmnadi (Estimated cost Rs. 4.89 crores)—Assam

10.  Anti-erosion measures to protect Kushiabil and Durgajan Village at Dimapur of river 100%
Dhansiri (S) in two phases (Estimated cost Rs. 2.64 crores)—Nagaland

B. Drainage Development Schemes

1. Harang Drainage Development Scheme (Estimated cost Rs. 30.49 crores)—Assam 98%

2. Amijur Drainage Development Scheme (Estimated cost Rs. 14.45 crores)—Assam 15%

3. Borbhag Drainage Development Scheme (Estimated cost Rs. 7.23 crores)—Assam 26%

4. East of Barpeta Drainage Development Scheme (Estimated cost Rs. 1.34 crores)— 30%
Assam

5. Jakaichuk Drainage Development Scheme (Estimated cost Rs. 2.96 crores)—Assam 50%

6.  Jengrai Drainage Development Scheme (Estimated cost Rs. 1.49 crores)—Assam 30%

7. Singla Drainage Development Scheme (Estimated cost Rs. 3.54 crores)—Assam 3%

Recommendations of NKC

*39. SHRI VARUN GANDHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the National Knowledge Commission
(NKC) has proposed to bring graduate degrees in
science at par with other professional streams and to
introduce a four year Bachelor in Sciences;

(b) if so, the details thereof; and

(c) the action taken by the Government in the
matter?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) The
National Knowledge Commission in its report on "More
talented students in Maths and Science" had proposed
that a four-year bachelor degree may be introduced in
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science programs to bring graduate degrees in science
at par with other professional streams to enable students
aspiring for a research career to directly enter a Ph.D.
programme. The intent of the proposal was that it would
enable students aspiring for a research career to
directly enter a PhD programme and provide them with
inter-disciplinary skills, niche skills required in industry
or training, inter alia, in science education and
communication. Universities have academic autonomy to
introduce courses and programmes in accordance with
the UGC (Minimum Standards of Instruction for the grant
of first degree through formal education) Regulations,
2003, wherein such programmes shall be not less than
3 years' duration.

[Translation]

Expenditure on Education

*40. SHRI GOVIND PRASAD MISHRA:
PROF. RAMSHANKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the budgetary allocation made to the
education sector is adequate to provide necessary and
quality education in the country;

(b) if so, the details thereof alongwith the percen-
tage of Gross Domestic Product spent on education
during the last three years and the current year, year-
wise; and

(c) the efforts made by the Union Government to
raise public spending on education?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) Central
Government has launched several new schemes in the
X! plan such as Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Model Schools, ICT in schools, National
Mission in Education through ICT, Technical Education
Quality Improvement Programme (TEQUIP) Phase |l
Establishment of new institutions and upgradation of
existing institutions, new scholarship scheme etc. These
initiatives are expected to lead to increased access while
ensuring quality and inclusiveness in education sector,
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The expenditure on education by Departments of
education and other departments of Centre and State
as percentage of GDP available for the years 2006-07,
2007-08 and 2008-09 are 3.63, 3.74 (Provisional) and
3.78 (Provisional) respectively. During X! Five Year Plan,
Ministry of Human Resource Development has been
allocated Rs. 2,69,873 crore (Rs. 1,84,930 crore for the
Department of School Education and Literacy and Rs.
84,943 crore for the Department of Higher Education)
which constitutes 19.4% of the total XI Five Year Plan
allocation, as compared to 7.7% in the X Five Year
Pian. This substantial increase in central plan outlay for
education represents a very substantial effort on the part
of the Central Government towards raising public
spending on education. Overall progress towards this
goal would however, also depend on the efforts made
by the States.

[English]
Income of North-Eastern States

231. SHRIMAT! MANEKA GANDHI: Will the
PRIME MINISTER be pleased to state:

(a) whether the net domestic product data figures
released by the National Accounts Division of the
Central Statistical Organisation (CSO), shows that
income in seven of eight North-Eastern States is below
the national average;

(b) if so, the detail thereof and the reasons
therefor;

(c) whether any assessment has been made to
ascertain the success of implementation of the
employment schemes in the country; and

(d) if so, detail thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Net Domestic Product
data released by the National Accounts Division of the
Central Statisticai Organisation (CSO), as on 29-1-2010
in respect of Eight North Eastern States alongwith All
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India for the last five years is enclosed as Statement.
The reasons for low Net Domestic Product of NE states
as compared to All india ijs on account of special
problems of North-East, such as its geographical
location, inadequacy of physical infrastructure, low level
of entrepreneurship, etc.

(c) and (d) Programme Evaluation Organization
(PEO) of Planning Commission conducted an Evaluation
Study on National Rural Employment Guarantee Act
through Institute of Applied Manpower Research on
sample basis which included 2 States (Assam and
Meghalaya) of the North East. Some of the highlights
of the Study are as under:

1. The study showed that 12 to 52% female
headed households of the sample state got
engagement through NREGA.
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2. One tenth of the people of the samp. states
revealed that 10% of the eligible adult
members were not included in the job card.

3. 80% of the households expressed that they
didn't get work at the stipulated time.

4. Only 2% of the beneficiary headed households
opened bank accounts.

5. 38% of the households informed that the
Gram Panchayats did not take measures to
check migration.

N Study summarises that NREGA has created
employment opportunities for the rural poor and uplifted
their standard of living. The full evaluation report along-
with the tables have been placed on the Planning
Commission website.

Statement

NE States Per Capita Net State Domestic Product at Current Prices
(As on 29-01-2010)

(In Rupees)
Sl. No. State/UT 2004-05 2005-06 2006-07 2007-08 2008-09
1. Arunachal Pradesh 22,185 22,291 25,717 28,945 33,302
2. Assam 16,900 18,378 20,194 21,991 23,993
3.  Manipur 16,433 17,772 18,630 19,780 21,062
4. Meghalaya 21,170 23,355 26,387 29,811 33,674
5.  Mizoram 22,417 24,029 25,682 27,501 29,576
6. Nagaland 20,133 20,255 20,892 NA NA
7.  Sikkim 23,791 26,628 29,819 33,349 37,553
8.  Tripura 22,836 25,700 27,816 28,806 NA
All-India Per Capita NNP 23,198 26,003 29,524 33,283 37,490

Source: Directorate of Economics and Statistics of respective State Governments, and for All-India Central Statisticai

Orgahisation

NA: Not available
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Declaration of Irrigation Projects as
National Projects

232. SHRI SURESH KUMAR SHETKAR: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Union. Government has received
proposals from State Governments for declaration of
some water projects as national projects;

(b) if so, the details thereof during the last three
years and the current year, project-wise;

(c) the action taken by the Government thereon;
and
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(d) the time by which the pending proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
to (d) The details of the project proposals received from
State Governments for declaration as national projects
is given below: The channel for clearances of the project
to be declared as national project is High Powered
Steering Committee, Expenditure Finance Committee/
Project Investment Board and thereafter by the
Government.

Sl. No. Name of the State

Name of the project

Status with reference to guide-
lines/decision of the High
Powered Steering Committee

4

1. Andhra Pradesh

2. Andhra Pradesh

3. Orissa

Rengali

4.  Uttar Pradesh Saryu

5. Uttar Pradesh

6. Uttar Pradesh

7. Uttar Pradesh

8. Uttar Pradesh

Polavaram

J. Chokkarao Lift
frrigation Scheme

Bansagar Canal

Kanher Irrigation Project

Baghain Project

Restoring capacity of
Sharda Sahayak System

Approved by the High Powered Steering
Committee. Meeting of Expenditure
Finance Committee is proposed on
5-3-2010 to consider project proposal.

Not being considered as one project
of State is already in pipeline

Revised investment clearance is required
to be obtained by the State Government.

Revised investment clearance is required
to be obtained by the State Government.

Revised investment clearance is required
to be obtained by the State Government.

Does not satisfy the criteria for inclusion
in the scheme of National projects.
Irrigation potential of the project is less
than 2 lakh ha.

Do not satisfy the criteria for inclusion in
the scheme of National projects. Irrigation
potential of the project is less than 2 lakh
ha.

Proposal withdrawn by the State
Government.
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9. Uttar Pradesh

10. Madhya Pradesh

Rajghat Cana! Phase Il

Bargi Diversion

Not eligible as per guidelines

Under consideration

Exploitation of Coal Reserves

233. SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:

Will the Minister of COAL be pleased to state:

(a) whether the Western Coalfields Ltd. (WCL)
proposes to explore new areas for exploitation of coal
reserves;

(b) if so, the locations identified for the purpose,
mine-wise;

(c) the quantity and value of coal available in these
areas for exploitation;

(d) the steps taken/proposed to be taken to employ
the local unemployed youths of these areas in these
projects?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) to (d) Yes, Madam.
All the coalfields of the States of Maharashtra and Madhya
Pradesh under the command area of Western Coalfields
Limited (WCL) will be explored. Estimates of the quantity
and value of coal can be given only after exploration.
Employment is offered to the land oustees/their
dependents on receipt of their claims, on their meeting
the eligibility criteria, as per the provisions of the extant
Rehabilitation and Resettlement Policy and the norms of
the company.

Agreement on Water Sharing with
Foreign Countries

234. SHRI G.M. SIDDESHWARA: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether 34 per cent of the available water
sources in India, has its origin outside the country;

(b) if so, the names of the water sources and the
countries in which they are situated; )

(c) whether the Government has so far entered
into any long-term agreement for water sharing with the
Governments of these countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (8HRI VINCENT H. PALA): (a)
and (b) The main course or the tributaries of rivers
Ganga-Brahmaputra-Meghna (GBM) and Indus originate
from neighbouring countries. The names of the river
basins and the countries from where main courses or
tributaries originate are as under:

River Country

Ganga-Brahmaputra-Meghna China, Nepal, Bhutan

Indus China, Afghanistan

About 30% of the upstream catchment area -of
Ganga-Brahmaputra-Meghna and about 13% of upper
catchment of Indus lies in neighbouring countries.

(¢) and (d) Government of India has not entered
into a long term agreement for overall water sharing
with these countries. However, India has entered into
agreement for bilateral co-operation on specific issues
related to water.

Integrated Energy Policy

235. SHRI ANURAG SINGH THAKUR: Will the
Minister of COAL be pleased to state:

(a) whether the Integrated Energy Policy adopted
by the Government of India calls for fiscal policies that
take care of the externalities;

(b) if so, the details thereof;
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(c) whether the Policy also calls for leaving the
pricing of coal to the market;

(d) if so, the details of the mechanism the
Government has established to integrate the
environmental externalities related to coal, especially ill
heatth of human populatior: and eco-systems due to coal
mining and coal-based electricity generation plants and
other industries, into the market determined pricing of
coal; and

(e) if not, the time by which such mechanism
would be set up?

THE MINISTER OF STATE OF THE MINISTRY
OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL):
(a) and (b) The Integrated Energy Policy recommends
that for economic efficiency and for promoting optimal
investment in energy, the energy market should be
competitive wherever possible. However, competitive
markets alone will not ensure eificiency in the area
because of negative environmental externalities
associated with some fuels, potential supply risks and
also the scope for exploitation of temporary shortages.
These problems can only be addressed through
appropriate fiscal policies to take care of externalities
and independent regulation to take care of anti-
competitive market behaviour.

As a general rule, the prices of all commercial
energy sources which are tradable i.e. exportable or
importable, such as petroleum products, coal and
natural gas, should be set at trade parity prices at the
point of sell. Competitive markets would lead to trade
parity prices ensuring that energy use and inter-fuel
choices would be economically rational.

(c) The said policy suggests, inter-alia, that high
quality coking coal -and non-coking coal which are
exportable should be sold at export parity price as
determined by import price at the nearest port minus
15%.

(d) The unit cost of coal production provides for
environmental cost including mine closure cost, compen-
satory afforestation cost and cost of environmental
mitigation measures.
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(e) Does not arise in view of the reply to part (d)
above.

[Translation]

Fee Structure in Private. Schools

236. SHRI ARJUN ROY:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has issued guidelines
for fee structure in private schools;

(b) if so, the details thereof;

(c) the provisions made by the Government to
keep a check on fee structure of private schools; and

(d) the action proposed to be taken by the
Government in case of violation of the said provisions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN - RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) No Madam. The Affiliation
Bye-Laws of Central Board of Secondary Education
(CBSE) inter-alia, prescribe the following:

() "Fees charges should be commensurate with
the facilities provided by the institution. Fees
should normally be charged under the heads
prescribed by the Department of Education of
the State/U.T. for schools of different cate-
gories. No capitation fee or voluntary dona-
tions for gaining admission in the school or
for any other purpose should be charged/
collected in the name of the school. In case
of such malpractices, the Board may take
drastic action leading to disaffiliation of the
school.

(i) in case a student leaves the school for such
compulsion as transfer of parents or for health
reason or in case of death of the student
before completion of the session, pro rata
return of quarterly/term/annual fees should be
made.
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(i) The unaided schools should consult parents
through parents' representatives before revising
the fees. The fee should not be revised during
the mid. session."

The Affiliation Bye-laws also provide for withdrawal
of affiliation in the event of financial irregularities
including channeling of funds for purposes other than
those provided for in the Bye-Laws and in the event of
disregard of rules and conditions of affiliation even after
receiving warning letters. '

[English]

Indians Languishing in Foreign Jails

237. SHRI P. BALRAM:
SHRI PONNAM PRABHAKAR:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of Indian prisoners in jails in
various countries, country-wise, offence-wise and gender-
wise;

(b) whether the government has taken up the
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issue with the respective countries to secure release of
the prisoners from foreign jails;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROORY): (a) A
Statement showing details of Indian prisoners in foreign
jails is enclosed.

(b) and (¢) Yes. The Government of India, throdgh
its Missions/Posts abroad, makes all possible efforts with
the Foreign Governments to provide necessary
assistance to Indians imprisoned in foreign jails, which
include requesting local authorities for speedy trials,
seeking remission of sentence, seeking consular access
to detainees and prisoners, providing advice and
guidance in legal and other matters, ensuring fair and
humane treatment in foreign jails and repatriation to India
of those who are released. The Indian Missions/Posts
abroad remain in regular touch with the families of the
arrested Indians.

(d) Does not arise.

Statement

Details of Indians in Foreign Jails as on February 2010

Sl. No. Name of Country .No. of Indians in Jail Offence/Charges
Male. Female
1 2 3 4 5
1. Afghanistan 6 Nil . Fake visa, alcohol smuggling, prosti-
tution charges
2. “Algeria 2 Nil Murder and bribery
3. Angola (With Equatorial Nil Nil —_
Guinea, Sao Tome and
Principe)
4. Argentina (With Paraguay, 1 Nil Forged Passport

Oriental Republic of
Paraguay)
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1 2 3 4 5

5. Armenia (With Georgia) 1 Nil Cheating

6. Austria Nil Nil —

7. Australia 39 NA Stealing, incest, rape, stalking, forgery,
fraud, assault, dangerous driving, drug
possession, attempted murder and
conspiracy etc.

8. Azerbaijan 2(M) Nii Murder, Drug Smuggling

9. Babhrain 133 — lllegal stay, Murder and Embezziement
of money

10. Belarus 5(M) Nil Human trafficking, lllegal Migration,
Forgery of documents

11. Bangladesh 327 15 Smuggling and Hlegal entry without
proper documents

12. Belgium (With Luxembourg) 51 Nil Human Trafficking, Murder, Rape,
Falsification of Documents, Various
crimes

13. Bhutan 61 Nil Forgery, Drug abused, Burglary,
Larceny, lllegal possession of fire
arms, Display of weapons, Robbery,
Molestation/Rape, lllegal sale/use of
harmful chemical substances, Auto
striping, Drowning, Possession of
controlled  substances, public
intoxications, Elopement

14. Botswana , Nil Nil —

15. Brazil Nil Nil —

16. Brunei Darussalam 5 Nil llegal stay, rape and Possession of

(Gender NA) dangerous weapon

17. Bulgaria (With Macedonia) 4 NA llegal Entry

18. Cambodia 2 Nil Overstay

19. Canada 19 In view of Privacy Laws, the Canadian
authorities do not indicate details.

20. Chile Nil Nil —
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L
1 2 '3 4 5
21. China ° 169 5 Drug Trafficking, Cheating, Rape, Credit
Card forgery, Kidnapping, Robbery,
Human trafficking Money laundering
22. Colombia (With Costa Rica, 3 Nil Fraud, impersonation
Ecuador)
23. Congo-Dem Rep (With Congo, NA NA -
Gabon and Central African
Republic
24. Cote d'lvore (With Liberia, Nil Nil —
Guinea and Sierra Leone)
25. Croatia Nil Nil —
26. Cuba (With Dominican- Republic, 1 Nil Drug trafficking and corruption of
Haiti) minors
27. Cyprus 1 Nil Serious injury to a Cypriot.
28. Czech Republic Nil Nil —
29. Denmark 3 Manslaughter
(Gender NA)
30. Egypt 1 1 Murder and Drug smuggling
31. Ethiopia (With Djibouti) 2 Nil Hiegal entry
32. Fiji (With Tonga, Tuvalu and Nil Nil —
Cook Islands)
33. Finland (With Estonia) 3(M) Nil lilegal human trafficking
34. France (With Principality of NA NA Due to the Privacy Laws, the French
Monaco) authorities do not provide details of
arrested Indians
35. Germany 2 NA Manslaughter and Rape
36. Ghana (With Burkina Faso, Nil Nil —
Togo and Niger)
37. Guyana (With Anguilia, Antigua Nil Nil —
and Barbuda, St. Kitts and Nevis)
38. Greece 18(NA) Details regarding gender and crime

have been sought.
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39. Hungary (With Bosnia and Nil Nil —
Herzegovina)
40. Indonesia (East Timor) 8 Nil Drug smuggling and Violation of
immigration laws.
41. Iran A Nil Drug trafficking, premeditated murder
and diesel smuggling ‘
42. Iraq Nil Nil —
43. Iceland Nil Nil —
44. Ireland Nil Nil —
45. lIsrael 12 2 Murder, Rape, Assault, lllegal stay
46. ltaly (With San Marino) 109 — The Halian Government maintains
privacy about prisoners and does not
inform despite having been requested.
47. Jamaica (Bahamas, Cayman Nil Nil —
Islands and Turks and Caicos
Islands) '
48. Japan 10 Nil Violation of the Emigration law,
Robbery, Theft and Murder
49. Jordan 18 —_ Over stay, Fake documents and
financial irregularities
50. Kazakhstan 1 Nil Fraynd irregularities of documents
Y/
51. Kenya (With Eritrea, Somalia) Nil Nil _ —/
L e
52. Korea (DPR) Nil NI g — 7
53. Korea (Republic of) Nil Nil Overstay and rape
54. Kuwait | 228 16 Murder, Theft, Smuggling, lllegal stay,
Drug trafficking
55. Kyrgyzstan Nil Nil -
§6. Lao PDR 1 Nil Fraud
57. Lebanon 41 llegal stay, Murder and Drug offence
58. Libya (With Malta) 18 Nil lilegal entry, Imprisonment of criminal

charges
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59. Madagascar (With Comoros) Nil Nil -

60. Malaysia 458 37 Immigration offence, Overstay, lack of
proper documents and possession of
narcotics and contrabend

61. Maldives 14 2 Murder, Drug Trafficking, Cheating and
Child abused

62. Mali NIL NIL —

63. Mauritius (With Belize and 9 1 Drug charges

Gautemala)

64. Mexico (With Guatemala) NIL NIL —

65. Morocco 2 NIL lilegal entry

66. Mongolia NIL NIL —

67. Mozambique (With Swaziland) NIL NIL —

68. Myanmar 34 1 lilegal Entry and violation of Arms Act

69. Namibia NIL NIL —

70. Nepal 365 12 Murder, Robbery, Cheating, Industrial
crime, Treasury looting, Arson, Drug
Trafficking, Hllegal Trafficking in animals
and Poaching

71. Netherlands NIL NIL —

72. New Zealand (Samoa, Nauru 1 New Zealand Government maintains

and Kiribati) Privacy Laws and does not inform the
Mission about arrested Indians.

73. Nigeria (Benin, Chad, Cameroon) NIL NIL —

74. Norway . 1 NIL Norway maintains Privacy Laws and did
not inform the Mission about arrested
Indian.

75. Oman 50 5 Theft, Murder, Looting, Molesting
under-aged, Kidnapping, Forgery, Dud
Cheques, Human Trafficking, Adultery,
Alcohol, Running brothel

76. Pakistan 842 — Violation of entry provisions, Foreigners

Act and Laws pertaining to security.
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77. Palestine — — —
78. Panama (Wiih El Savador, Nil Nil —
Handuras, Nicaragua)

79. Papua New Guinea (With 1 — Fraud
Vanuatu and Solomon Islands)

80. Peru (With Bolivia) Nil Nil —

81. Philippines (With Palau, 3 Nil Violation Immigration laws, Kidnapping
Marshall Islands and and Rape '
Micronesia)

82. Poland (With Lithuania) 19 Nil lilegal stay

83. Portugal 2 — . Drug smuggling, murder

84. Qatar 366 26 lliegal stay, Drug Trafficking, Murder,

Forgery, Sexual harassment and
Adultery
85. Recmania (With Albania, Moldova)  Nil Nil —
86. Russian Federation 3 Nil Manslaughter, Drug Smuggling and
Extortion
87. Saudi Arabia 1226 — The Saudi Government does not
(Gender NA) provide details.
88. Serbia (With Montenegro) Nil Nil -
89. Senegal (With Mauritania, Guinea  Nil Nil —
Bissau, Cape Verde Islands,
Gambia)

90. Seychelles 2 Nil Drug abuse

91. Singapore 225 12 Alien, Long term Drug, Offence related

to property

92, Slovak Republic 100 Approx. Nil Human trafficking and illegal

immigration

93. Slovenia 4 (Gender NA) — Iliegal stay

94. South Africa (With Lesotho) 7 — Rape, fraud, theft, theft.

95. Spain (With Andorra) 30 NilL NA
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96. Sri Lanka 33 5 Drug Tratfficking

97. Sudan Nil Nil —

98. Suriname (With Barbados, Nil Nil —

St. Lucia and St. Vincent
and Grenadines)

99. Sweden (With Latvia) 2 — Rape, Murder, and Gross Violation of
woman's integrity and sexual
exploitations ‘

100. Switzerland (With Holy See Ni Nil —

and Liechtenstein)

101. Syria Nil Nil —

102. Tajikistan Nil Nil —

103. Tanzania Nil Nil —

104. Thailand 27 — Drug trafficking, Murder, Forgery of

(Gender NA) passpont, fake documents and overstay
of visa

105. Trinidad and Tobago (With Nil Nil —

Grenada, Dominica and
Monteserrat)

106. Tunisia Nil Nil —

107. Turkey Nil Nil —

108. Turkmenistan Nil Nil —

109. Ugahda (With Burundi, Rwanda) 2 Nil Forging the documents and fake work
permits

110. U.AE. 1092 — The UAE Government does not provide
information about gender and crime.
However, besides the cases of murder,
the offences involve minor cases like
consumption of alcohol, overstay.

111. UK 337 7 NA—due to Privacy Laws.

112. Ukraine 1 Nil Manslaughtef and Robbery

113. US.A. 193 17 ~ Sexual assault, burglary, fréud,

immigration offence, dangerous driving,
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drug abuse, family offence, theft, child
cruelty, arson,

114. Uzbekistan Nil Nil =

115. Venezuela (With Netherlands Nil Nil —_

Antilles and Aruba)

116. Vietnam Nil Nil —_—

117. Yemen 1 — Murder

118. Zambia (With Malawi) 3 Nil Murder and civil cases
119. Zimbabwe Nil Nil —_

120. Reunion Island Nil Nil —_

121. Niger Nil Nit -

Heritage Sites in Jammu and Kashmir

238. SHRI HASSAN KHAN: Will the PRIME
MINISTER be pleased to state:

(a) whether a large number of unprotected heritage
sites are vanishing in Ladakh Region of Jammu and
Kashmir State;

(b) if so the details of such heritage sites; and

(c) the steps taken up Govemment to protect such
heritage sites in Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF
" PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) Archaeological Survey of
India (ASI) is responsible for those monuments which
have been declared as of national importance under the
Ancient Monuments and Archaeological Sites and

Remains Act 1958 and there are 13 such monuments

under the jurisdiction of ASl in Ladakh Region of Jammu
and Kashmir State. In addition to this, a number of
Buddhist monasteries, including stupas, cave, temples,
sites and rock carvings and engravings had been
identified in Leh, Nobra and Zanskar regions of
archaeological and artistic importance. The Archaeo-

logical Survey of India has no information on vanishing
of unprotected sites in Ladakh region. The conservation,
preservation, and maintenance of monuments declared
as of national importance by way of structural repairs
are undertaken on need basis as per the established
archaeological norms.

lrrigation Projects in Gujarat

239. SHRI VIKRAMBHAI ARJANBHAI MADAM:
Will the Minister of WATER RESOURCES be pleased
to state:

(a) the details of major and medium irrigation
projects undertaken in Gujarat during the Tenth Plan;

(b) the details of major irrigation projects proposed
to be undertaken in the Eleventh Plan;

(c) the amount that has been allotted and released
for these projects in the Tenth Plan and Eleventh Five
Plan, project-wise;

(d) whether some major projects are delayed due
to non-release of funds by the Union Government;

- (e) if so, the reasons therefor; and

(f) the action taken for timely release of funds to
the State Govermments?
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THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
Irrigation is a state subject and planning, execution and
funding of the irrigation projects is within the purview of
the respective State Governments. However as per
available information, no new major project was under
taken by the Government of Gujarat in the X Plan. Four
medium projects, namely Machchhu Ill, Umargam Lift,
Galkund and Chotya were taken up by the Government
of Gujarat in X Plan.

(b) 3 major projects, namely Kalpsar, Orsang and
Bhatpur are taken up by the Government of Gujarat
during Xl Plan.

FEBRUARY 24, 2010
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(c) to (f) As stated in part (a) above, irrigation is
a state subject and funding of irrigation projects is within
the purview of the respective state government. No
funding has been provided under Accelerated Irrigatinn
Benefits Programme (AIBP) to these projects. However,
details of central assistance provided to other projects
of Gujarat under the AIBP since inception of AIBP are
given in the enclosed Statement. V

Central Assistance under AIBP is provided on year
to year basis based on AIBP release proposals
submitted by the state governments on year to year
basis in accordance with AIBP guidelines in force from
time to time.

Statement

Details of Central Assistance released to Gujarat under the AIBP

S. No. Name of States/Project

Amount (Rs. in crore)

(Started in Plan)

1996-97 to  2002- 2003- 2005- 2006- 2007- 2008- 2009- Grand
2001-2002 2003 2004 06 07 08 09 10 Total
Loan
1 2 3 4 5 7 8 9 10 1 12

Major, Medium & Minor Iirigation Projects
GUJARAT

1. Sardar Sarovar (Vi)

2. Jhuj (AP. 1978-80) (C)  4.7400

3. Sipu (A.P. 1978-80) (C) 6.4550

0.8%00 0.2250

4. Mukteshwar (VI) (C) 9.7480
5. Hamav-li (V) (C) - 0.0650
6. Umaria (V) (C) 0.1350
7. Damanganga (IV) (C) 9.4700
8. Karjan (V) (C) 7.6000
9. Sukhi (V) (C) 5.6500
10. Deo (V) (C) 0.5000

11. Watrak Kadana RB Canal 3.1100
(A.P. 1978-80) (C)

1899.2500 997.0000 649.5000 530.5000 339.6000 121.8885 585.7200 251.9000 0.0000 5375.3585

0.0000 0.0000 0.0000 4.7400
0.0000 0.0000 0.0000 6.4550
0.0000 0.0000 0.0000 10.8630
0.0000 0.0000 0.0000 0.0650
0.0000 0.0000 0.0000 0.1350
0.0000 0.0000 0.0000 9.4700
0.0000  0.0000 0.0000 7.6000
0.0000 0.0000 0.0000 5.6500

0.0000  0.0000 0.0000 0.5000

0.0000 0.0000 0.0000 3.1100
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6 7 8 9 10 11 12

12.  Aji-lV (IX) 10.3500 0.6650  0.0930

13. Ozat-ll (Vili) 10.6600 1.1150  0.3350

0.0000 22500 1.3480 14.7060

0.0000 14900 0.0000 13.6000

14. Brahamini-ll (IX) 4.0000 0.0000 0.0000 0.0000 4.0000
15. Bhadar-il 0.0000 0.6600 0.2060 0.0000 . 2.9700 0.0000 3.8360
{Gujarat)-Total 1971.7330 1000.3300 650.3590 530.5000 339.6000 121.8885 585.7200 258.6100 1.3480 5460.0885

National Green Tribunal

240. SHRI S.S. RAMASUBBU: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has any proposal to
set up National Green Tribunal,

(b) if so, the details alongwith its proposed
functions thereof; and

(c) the time by which the said Tribuna! is likely to
be set up?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (c) Yes, Madam. The National Green
Tribunal Bill 2009 has been introduced in the Lok Sabha
on 31-07-2009. The Bill seeks to establish a National
Green Tribunal for the effective and expeditious disposal
of cases relating to environmental protection and
conservation of forests and other natural resources
including enforcement of any legal right relating to
environment and giving relief and- compensation for
damages to persons and property. The Bill presently is
on the floor of the House and future course of action
depends on the Parliamentary process.

Weather Forecasting

241. SHRI S. PAKKIRAPPA: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether the Government is in the process of
upgrading infrastructure of India Meteorological
Department (IMD) stations in the National Capital to
make weather forecasting as much as 95 per cent
accurate and faster,

(b) if so, the total financia! allocation made by the
Government for this purpose;

(c) whether the Government also proposes to
upgrade other IMD stations in other metros and coastal
areas;

" (d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY; MINISTER OF
STATE OF THE MINISTRY OF EARTH SCIENCES;
MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): (a) India Meteorological Department (IMD) is
upgrading its observational infrastructure as well as its
computing power to provide better forecasting in the
National Capital as well as other parts of the country.

(b) A sum of Rs. 49.34 crores is allocated.

(c) and (d) Weather monitoring and information
dissemination service infrastructure across the country
is currently being expanded with Automatic Weather
Station (AWS) and Automatic Rain Gauges (ARG)
covering all districts/urban areas under IMDs
Moderization Phase-l Programme.

(e) Does not arise.

Uniform Policy for Admissions.

242. SHRI K.J.S.P. REDDY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether University Grants Commission (UGC)
has notified uniform policy for admission in all the
universities of the country;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken to ensure
uniformity in admissions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) University Grants
Commission (UGC) has prescribed a framework for
admissions in all universities under the UGC (Minimum
Standards of instruction for the grant of first degree
through formal education) Regulations, 2003. The
Regulations of 2003 provides that no student shall be
eligible for admission to a first degree unless he/she
has successfully passed an examination conducted by
a Board/University at the 10+2 level of schooling or its
equivalent. The Regulations state thet admissions shall
be made on merit basis of criteria to be notified by the
University and enrolment of students shall be in
accordance with the academic and physical facility
available in the university. Similarly, the Commission has
also notified UGC (Minimum standards and procedure
for awards of M.Phi/Ph.D Degree) Regulation, 2009.

Universities injoy academic autonomy to frame their
own policy for admission prescribed by them
in the relevant Statutes/Ordinances based on the
framework provided by the UGC in its Regulations. A
legislative proposal is under consideration which would
prohibit and punish adoption of unfair practices, including
in the matter of admissions in universities contrary to
the criteria set out by the university itself in its

prospectus.
Noise Pollution

243. SHRI PONNAM PRABHAKAR: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state: ) C

(é) whether noise pollution has increased in major
cities of the country;

(b) if so, the reasons therefor;
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(c) the present status of noise pollution in major
cities including Hyderabed,;

(d) the standards laid down by World Heaith
Organisation (WHO) in this regard; and

(e) the steps taken by the Government to
implement the WHO standards in the country?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (c) The Central Pollution Control Board
(CPCB) and the State Pollution Control Boards (SPCBs)/
Poliution Control Committees (PCCs) have been
carrying out sporadic noise monitoring in urban areas,
mainly during festivals such as Deepawali. A few SPCBs
and PCCs have initiated regular noise monitoring since
2008-09. As per available data, the laid down noise
norms for respective zones (Industrial, Commercial,
Residential or Silence) are exceeded at many locations.
However, a definite trend can not be ascertained for
major cities, including Hyderabad, since data is
available only for a limited period.

The practice of exploding sound emitting
firecrackers on religious occasions and weddings, playing
of bands during processions, blowing of homs, operation
of generator sets, movement of traffic (highways,
railways and airways), use of public address systems,
construction activities and operation of generator sets
increase the ambient noise levels in urban areas.

The Andhra Pradesh Pollution Control Board is
monitoring ambient noise levels at six different places
in Hyderabad city and the average noise levels are
exceeding the limits at all the places.

(d) The World Health Organisation (WHO) has
published guidelines on occupation and community noise
which is based on specific environment 'concept. In
India, the occupation noise is governed under tHe_
Factory Act, 1948 whereas the ambient noise norms
have been notified under the Environment (Protection)
Act, 1986. '

(e) WHO guidelines are in a different conceptual
framework than the noise regulations in India. The
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various steps undertaken by the Govenment to control
noise pollution include the following:

1. Implementation of the provisions of The
Factory Act, 1948, the Air (Prevention and
Control of Pollution) Act, 1981 and the Noise
Pollution (Regulation and Control) Rules, 2000
has been undertaken.

2. The notified noise standards at the
manufacturing stage for generator sets, motor
vehicles, select domestic appliances and
firecrackers are under implementation by the
“concemed authorities.

3. Nodal agencies have been designated for
implementation of notified noise norms at
manufacturing stage for generator sets and fire
crackers.

4. The blowing of horns, bursting of sound
emitted fire crackers, operation of sound
emitting construction equipments, playing of
bands, etc. have been restricted during night
time (10.00 pm to 6.00 am) under the Noise
Pollution (Regulation and Control) Rules, 2000.

5. The Central Government has also undertaken
the task to create an ambient noise monitoring
network at national level.

6. The various SPCBs, PCCs and CPCB have
initiated actions for systematic monitoring of
ambient noise.

Development of Classical Languages

244. SHRI ADAGOORU H. VISHWANATH: Wili the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state the total amount released for the
development of classical languages like Kannada,
Tamil, Telugu and others during the last three years,
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year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): Total amount of funds released by
the Government of India for the development of
classical languages during the last three years is as
under:

2006-07 - Rs. 5164.51 lakhs

2007-08 - Rs. 5640.23 lakhs

2008-09 —_ Rs. 6671.00 lakhs
[Translation]

Quality of Education in Schools

245. SHRI ARJUN MUNDA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state: '

(a) whether the primary, middle and secondary
schools in the villages of Jharkhand, West Bengal,
Orissa, Chhattisgarh and Bihar are far behind in terms
of infrastructural development, education system and
quality than the schools in the cities;

(b) if so, the details thereof; and

(c) the efforts being made by the Government for
improving the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Yes Madam. The details
of works sanctioned till 2009-10 to improve school infra-
structure at elementary level in the States of Jharkhand,
West Bengal, Orissa, Chhattisgarh and Bihar and
progress till 31-12-2009 under Sarva Shiksha Abhiyan
is as follow:—

Name of States

School Buildings Additional Classrooms Drinking Water

Toilets Teachers-

Target

Achieve- Target  Achieve- Target Achieve- Target Achieve- Target Achieve-
ments ments ments ments ments

1 2 3 4 5 6 7 8 9 10 11
Jharkhand 27377 25809 43066 38638 6090 5708 8789 8789 94605 80068
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1 2 3 4 5 6 7 8 9 10 11
West Bengal 8560 4802 132927 112566 10111 8340 23821 17564 107219 59032
Orissa 15888 14271 42040 36368 6581 5192 10784 5947 83349 68752

Chhattisgarh 18567 17953 37087 33474

Bihar 18010 12404 139326

132339

2228 2208 8840 8441 56579 59938

12613 12350 27539 27087 260841 160145

A new Scherne titled Rastriya Madhyamik Shiksha
Abhiyan (RMSA) to universalize access to secondary
education and to improve its quality has been launched
in March, 2009. This Scheme aims to improve school
infrastructure at secondary level in all the States in India.

Assets of Officers in Pt;blic Domain

246. DR. VINAY KUMAR PANDEY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is contemplating to
make public the assets of officers of all classes of All
India Services as an initiative with a view to check
corruption;

(b) if so, the time by which action is likely to be
taken in this regard; and

(c) ti not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY; MINISTER OF
STATE OF .THE MINISTRY OF EARTH SCIENCES;
MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE; MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): (a) to (c) Suggestions to make public the
assets of All India Services Officers have been received.
No final decision on this subject has been taken.

[English]
Flood Affected Area

247. SHRIMATI J. SHANTHA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the area of land in the country bearing impact
of flood, state-wise;

(b) the name of the districts in the country declared
as flood prone, State-wise;

(c) whether the Government proposes to include
more districts as flood prone;

(d) if so, the details thereof; and

(e) the financial assistance given to States during
the fast three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
As per the Report submitted by the XI Plan Working
Group of Water Resources, the state-wise details of
flood prone area in the country are given in the enclosed
Statement-I.

(b) The Ministry of Water Resources had
constituted a Committee under the Chairmanship of
Ganga Flood Control Commission, Patna in February
2006 to identify flood prone districts in the country. The
Committee identified initially a total of 39 districts in the
country as flood prone, the details of which are given
in the enclosed Statement-il.

(c) There is no such proposal under the Ministry
of Water Resources.

(d) Does not arise in view of reply (c).

(e) The State-wise financial assistance given to
States under Flood Management Programme (FMP)
during the last 3 years and the current year are given
in the enclosed Statement-lll.
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Statement-1

Details of Flood Affected Area

(Area in million hactares)

to Questions  21C

Sl Name of States/ Flood prone area as
No. UTs reported by States to
the 11th Plan WG
1 2 3
1. Andhra Pradesh 3.48
2. Arunachal Pradesh 0.082
3. Assam 3.82
4. Bihar 6.88
5.  Chhittisgarh —
6. Delhi 0.07
7. Goa -
8. Gujarat 2.05
9. Haryana 2.35
10. Himachal Pradesh 0.231
11.  Jammu and Kashmir 0.514
12.  Jharkhand -
13. Karnataka 0.9
14. Kerala 1.47
15. Madhya Pradesh 0.337
16. Maharashtra 0.33
17.  Manipur 0.08
18. Meghalaya 0.095
19. Mizoram 0.054
20. Nagaland 0.009
21. Orissa 3.34
22. Punjab 4.05
23. Rajasthan 3.26

1 2 3
24,  Sikkim 0.02
25. Tamil Nadu 0.45
26. Tripura 0.33
27. Uttar Pradesh 7.34
28.  Uttarakhand -
29. West Bengal 3.766
30. Andaman Nicobar islandé —
31. Chandigarh —
32. Dadra and Nagar Haveli —_
33. Daman and Diu -
34. Lakshadweep —_
35. Puddicherry 0.05

Total 45.358
Statement-Ii

List of Districts Identified as "Flood Prone Districts”
by the Committee under Chairman, GFCC

Sl. Name of States Sl Name of Flood
No. No. Prone District
1 2 3 4
1. Assam 1. Dhubri
2. Lakhimpur
3. Morigaon
4.  Dhemaiji
5.l Barpeta
6. Jorhat
7. Goalpara
8.  Sibsagar
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1 2 3 4 1 2 3 4
9.  Nalbari 24.  Araria
2. Bihar 10.  Sheohar 3. Orissa 25.  Jaipur
11.  Sitamarhi 26.  Jagatsinghpur
12.  Darbhanga 27. Kendrapara
13.  Gopalganj 28.  Bhadrak
29. Puri
14. Saharsha ‘
30. Cuttack
15.  Muzaffarpur
4, Uttar Pradesh 31.  Mirzapur
16.  Supaul
32. Sidharathnagar
17.  Madhubani
33. Gorakhpur
18.  Katihar
34. Basti
19.  Samastipur 35. Farukabad
20.  Bhagalpur 3. Balia
21.  Vaishali 5. West Bengal 37. Murshidabad
22. East Champaran 38. Nadia
23. Pumea 39. Birbum
Statement-Iil
State-wise Financial Assistance given to States during the Last 3 Years and the Current Year
(Rs. in crore)
Si.No. State Fund released during the Funds released during
last three years 2006-07, the year 2009-10
" 2007-08 and 2008-09 (Xi Plan)
1 2 3 4
1.  Arunachal Pradesh 30.41 5.19
2. Andhra Pradesh - 0.95 —_
3. Assam 263.11 —_
4. Bihar 232.86 62.65
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1 2 3 4
5. Goa 1.82 —
6. Haryana — 46.91
7. Himachal Pradesh 2.01 32.40
8. Jammu and Kashmir 63.84 —
9.  Jharkhand 10.17 —
10.  Karnataka 3.80 —
11.  Manipur ) 24.27 —
12.  Mizoram 14.52 —
13. Meghalaya 196
14. Nagaland 9.65 —
15.  Orissa 54.84 —
16. Punjab 23.11 5.84
17.  Sikkim 22.19 —
18.  Tamil Nadu — —
19.  Tripura 14.53 —
20.  Uttar Pradesh 8.72 67.07
21.  Uttarakhand 12.87 —_
22.  West Bengal 30.19 20.76
Total 825.82 240.82

Macro Projects by iIndia in Afghanistan

248. SHRI NAVEEN JINDAL: Will the Minister of
EXTERNAL AFFAIRS be pleased to state the details
of the development work and macro projects, year-wise
and cost-wise undertaken by India in Afghanistan since
20077

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): India has undertaken projects in all
parts of Afghanistan, in a wide range of sectors,
including hydrc-electrictity, power transmission lines, road
construction, industry, telecommunications, information

and broadcasting; and capacity building, which have been
identified by the Afghan Government as priority areav
for reconstruction and development. in addition, India
has undertaken community level small development
projects in the field of agriculture, rural development,
education and heaith throughout Afghanistan that have
direct and visible impact on community life and with a
focus on local ownership and management. The year-
wise expenditure incurred on various projects since 2007
is as under:

(i) 2007-08 : Rs. 467.55 crore
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(i) 2008-09 : Rs. 410.41 crore

(i) 2009-10 : Rs. 98.46 crore

Sites Adopted by ASI for Renovation

249. SHRI JAYARAM PANGI: Will the PRIME
MINISTER be pleased to state:

(a) the number of heritage sites/historical
monuments adopted by the Archaeological Survey of
India for restoration and renovation during the last three
years and the current year, State-wise;

(b) the funds made available to each State during
the above period; and

(c) the names of the sites that have been
developed till data in each State?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. NARAYANASAMY): (a) The details of heritage
monuments/sites taken by Archaeological Survey of
India for conservation during the last three years
and current year, State-wise are given in the enclosed
Statement-I.

(b) The details of amount spent during the last
three years and provision for the current financial year,
State-wise, are given in the enclosed Statement-il.

(c) State-wise list of protected monuments is
enclosed as Statement-lll. Conservation of mounments
is a continuous process. Every year special repairs work
is attended at selected monuments, depending upon the
availability of resources and requirements at site.
However, annual repairs work is attended at ali the
protected monuments depending upon the availability of
funds. The protected monuments are in good state of
preservation.

Statement-|

The number of works taken up for conservation of monuments for last

three years and current financial year

Si. No. Name of Circle

Number of works

2006-07 2007-08 2008-09 2008-10
1 2 3 4 5 6
1. Agra 53 87 C91 87
2. Aurangabad 58 32 114 26
3. Béngalore 196 202 201 85
4. Bhopal 77 66 85 103
5. Bhubaneswar 70 58 61 48
6. Kolkata 29 26 22 40
7. Chennai 23 61 24 24
8. Chandigarh 45 68 47 57
9. Dehradun 41 19 18 16
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1 2 3 4 5 6
10. Delhi 66 84 36 38
11. Dharwad 60 86 36 50
12. Goa 22 16 20 18
13. Guwahati 20 16 22 35
14. Hyderabad 75 91 82 87
15. Jaipur 38 49 42 64
16. Lucknow 76 80 96 101
17. Patna 53 65 70 65
18. Ranchi 8 7 7 12
19. Raipur ) 33 48 67 68
20. Shimla 19 19 21 2
21. - Srinagar 8 29 34 . .36
22. Thrissure 12 15 18 16
23. Vadodara 44 32 32 37
24. Mumbai 27 39 47 37
25, Science Branch 93 67 68 v65
26. Horticulture Branch 164 198 221 372

Total 1410 1560 1582 1589
Statement-Ii

Year-wise and State-wise expenditure for structural conservation/preservation and
environmental development of centrally protected monuments during the last
three years and allocation of funds for the year 2009-10

(Rs. in lakh)
Sl Circle/Branch State Expenditure Expenditure Expenditure  Allocation of funds
No. 2006-07 2007-08 2008-09 for 2009-10
1 2 3 4 5 6 7
1. Agra Circle Uttar Pradesh 677.00 633.00 774.00 1600.00

2. Lucknow Circle Uttar Pradesh 559.97 775.00 1201.39 1050.00
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1 2 3 4 5 6 7
3. Aurangabad Circle Maharashtra 375.00 738.95 285.00 215.00
4. Mumbai Maharashtra 380.00 415.00 465.15 425.00
5. Bangalore Circle Karnataka 839.18 1035.22 1088.94 950.00
6. Dharwad Circle Karnataka 640.52 593.00 423.64 400.00
7. Bhopal Circle Madhya Pradesh 839.18 906.69 997.96 600.00
8. Bhubaneshwar Orissa 1 208.98 278.29 234.16 250.00
Circle
9. Kolkata Circle West Bengal 288.68 338.13 419.34 400.00
10. Chennai Circle Tamil Nadu 456.40 © 531.00 505.00 475.00
11. Chandigarh Haryana 434.00 | 494.82 512.48 495.00
Circle '
12.  Shimla Circle Himachal Pradesh 117.50 125.00 118.00 115.00
13. Delhi Circle Delhi 836.57 786.36 728.64 550.00
14. Goa Circle Goa .81.95 92.20 118.00 120.00
15. Guwahati Circle Assam 112.17 103.52 175.25 140.00
16. Jaipur Circle Rajasthan 302.00 285.00 280.00 250.00
17. Hyderabad Circle  Andhra Pradesh 661.4? 743.23 865.00 600.00
18. Patna Circle Bihar and Uttar 155.00 427.97 377.72. 325.00
Pradesh
19. Srinagar Circle Jammu and Kashmir 268.70 300.00 405.30 350.00
20. Thrissur Circle Kerala and Tamil 208.99 261.75 286.17 275.00
Nadu
21. Vadodara Circle Guijarat 300.06 339.98 405.62 400.00
22, Dehradun Circle Uttarakhand 180.00 177.50 169.40 170.00
23. Raipur Circle Chhattisgarh 242.00 235.00 285.00 280.00
24. Ranchi Circle - Jharkhand 50.00 74.92 78.45 70.00
25. Science Branch All States ‘ 543.95 609.90 555.36 625.00
Dehradun
26. C.H. Agra All States 1108.81 "1584.76 1743.63 1325.00
Total 10816.89 ' 12886.19 13498.60 11455.00
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under the Archaeological Survey of India

Sl. Name of State/UT Number of
No. Monuments
1 2 3
1. Andhra Pradesh 137
2.  Arunachal Pradesh 03
3. Assam 55
4. Bihar 70
5. Chhattisgarh 47
6. Daman and Diu (U.T)) 12
7. Goa 21
8. Gujarat 202
9. Haryana 90
16. Himachal Pradesh 40
11. Jammu and Kashmir 69
12.  Jharkhand 12
13.  Karnataka 507
14. Kerala 26
15. Madhya Pradesh 292
16.  Maharashtra 285
17.  Manipur 01
18.  Meghalaya 08
19. Nagaland 04
20. N.C.T. Delhi 174
21.  Orissa 78
22.  Pondicherry (U.T.) 07
23.  Punjab 31
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1 2 3
24.  Rajasthan 162
25.  Sikkim 03
26. Tamil Nadu 413
27.  Tripura 08
28.  Uttar Pradesh 743
29.  Uttarakhand 042
30. West Bengal 133

Total 3675

Declaring Religious Places as
Pilgrimages Centres

250. SHRI K.P. DHANAPALAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has any plan to
declare temples/churches/mosques in Kerala as National
Pilgrimage Centres; and

(b) if so, the details thereof?

- THE MINISTER OF STATE IN THE MINISTRY
OF . PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) 26 monuments/sites
have been declared as of national importance in Kerala,
under the provision of section (4) of the Ancient
Monuments and Archaeological Sites and Remains Act,
1958. These are conserved, preserved and maintained
by way of structural repairs from time to time on need
basis as per archaeological norms, subject to availability
of resources. Under the AM&ASR Act, 1958 there is
no provision to declare any monument/site, including
temple/church/mosque, as National Pilgrimage Centre.

Tunnels by Pakistan in Sargodha Region

251. SHRI ANANDRAO ADSUL:
SHRI GAJANAN D. BABAR:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether it is a fact that Pakistan has dug up
tunnels in the Sargodha region in Punjab near Indian
border as reported in media;

(b) if so, whether the Central Government has
assessed its implications on country's security;

(c) if so, the facts thereof; and

(d) the measures taken by the Central Government
in the matter?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) Government has seen reports that
Pakistan has dug up tunnels in the Sargodha region in
Punjab near Indian border.

(b) to (d) Government monitors all such
developments and takes all necessary steps to
safeguard India's security.

Archaeological Excavation

252. SHRI ANANTHA VENKATARAMI REDDY:
Will the PRIME MINISTER be pleased to state:

(@) whether the Government has any proposal to
strengthen the archaeological excavation work in the
State of Andhra Pradesh;

(b) if so, the details thereof; and

(c) the details of archaeological excavation carried
out in Andhra Pradesh during the last three years?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) Archaeological Survey of
India (ASI) is working to strengthen the archaeological
excavation work in the State of Andhra Pradesh.

During the last three years, ASI carried out
excavation/scientific clearance works in Andhra Pradesh
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at (1) Ancient Buddhist Mound, Alluru, District Krishna,
(2) Ancient Buddhist Mound, Kotturu, District
Visakhapatnam, (3) Buddhist Mound, Kodavali, District
East Godavari, (4) Buddhist Mound, Ghantasala,
District Krishna, (5) Ancient Mound, Kantamanenivari
gudem, District West Godavari and (6) Ancient Mound,
Kondapur, District Medak. ’

[Translation]

Diversion of Funds

253. SHRI RAKESH SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether instances of diversion of funds meant
for Central Schemes by State Governments have come
to the notice of the Union Government;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Union Government to check the diversion of funds by
the State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam. The Perfor-
mance Audit report on Sarva Shiksha Abhiyan (SSA)
for the period 2001-02 to 2004-05, submitted by the
Comptroller and Auditor General of India in August 2006,
indicates that an amount of Rs. 53 crores can be
classified as expenditure not covered under the SSA
guidelines.

The CAG in its Report No. PA 13 of 2008 for the
year ended March, 2007 has pointed out diversion of
funds and foodgrains in 11 States under Mid Day Meal
Scheme (MDM) during the period 2004-07. The details
are given as under:

Sl. No. State

Extent of diversion

1. Kerala
2002-07

2. Jharkhand

3. Uttar Pradesh

Diversion of 40% food grains worth Rs. 42.51 crore for upper primary classes during

Food grains worth Rs. 2.24 crore diverted towards BPL under TPDS during 2004-07

440 MT food grains lifted from FCI Bulunshahar seized in Delhi
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Sl. No. State

Extent of diversion

4, Andhra Pradesh

Cooking cost worth Rs. 3.26 crore diverted towards construction of kitchen sheds

Food grains worth Rs. 6.86 crore lifted from FCI was sold and proceeds deposited
with Directorate of School Education during 2002-04

5. Nagaland
6. Assam
7. Andaman and

Nicobar Islands

8. Meghalaya

Cooking cost was diverted for purchase of utensils and LPG

Rs. 2.03 crore worth food grains diverted to other centrally sponsored scheme

In one district the cooking cost of Rs. 5.06 lakh was diverted for payment of salaries

to teachers of non-government primary schools

9. Bihar

10. West Bengal
MME

11. Madhya Pradesh

782.21 quintals of rice diverted for relief work at Buxar and not recouped

Rs. 92.69 crore worth cooking cost diverted for kitchen sheds, cooking devices and

Rs. 17.78 lakh diverted for printing of cards, stationery, audit fee etc.

(c) The Manual on Financial Management and
Procurement in SSA prescribes, inter alia, systems for
accounting, internal and external auditing and
procurement. Government of India also monitors the use
of SSA funds through annual State/UT audits,
independent concurrent financial reviews and field
monitoring through social science institutions.

The Central Government consistently reiterates
through the release orders to States/UTs that the fund
released under various Centrally Sponsored Schemes
should not be diverted to any purpose other than for
which it is sanctioned. The Government has also issued
strict instructions to States/UTs to avoid recurrence of
- such instances in future. Complaints received on
financial irregularities are investigated by States and
corrective action taken on a regular basis.

[English]
Road Map for Carbon Growth

254. SHRI MILIND DEORA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government has asked the
Planning Commission to set up a Group of Expert to
draw a road map for low carbon growth;

(b) if so, the details thereof;

(c) the composition of the Expert Group and the
time by which it is likely it is likely to be formed; and

(d) the terms of reference of the group and the
time by which the group is expected to submit its
Report?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The Planning Commission has
constituted an Expert Group for preparing a strategy for
a Low Carbon Economy for India.

(c) The Expert Group was constituted on 7 January
2010 and its composition is given in the enclosed
Statement.

(d) The Expert group shall, inter alia; review
existing studies on low carbon growth/low carbon
pathways for India prepared by various organizations,
conduct further analyses, as required, to asses various
low carbon option for the Indian economy, and present
a report outlining the roadmap for India low carbon
growth. The group would evaluate some key alternative
low carbon option with an analysis of their cost-benefit
and relative merits and demerits, and prepare an
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Action Plan alongwith a suggested timeline and
targets starting 2011, that can feed into the Twelfth Plan
process. The group will present an Interim report by end
April, 2010 and a final report by end September, 2010.

Statement
Compostion of Expert Group
Chairman
1. Kirit Parikh
Members

2. Nitin Desai, former under Secretary General,
Economic and Social Affairs, UN

3. Ajay Mathur, Bureau of Energy Efficiency,
4. Rakesh Nath, Central Electricity Aufhority,
5. RS. Paroda, former DG, ICAR,

6. Amit Mitra, FICCI,

7. Chaﬁdrajit Banerjee, CIlI,

8. Jamshed Irani, Tata Sons,

9. Jamshed Godrej, Cil Climate Change Council,
10. Pavan Goenka, SIAM,

11.  Tulsi Tanti, Suzlon Energy,

12. Deepak Puri, Moser Baer,

13. Prem C Jain, Green Building Council,

14. Anand Patwardhan, IIT Mumbai,

15.  Ambuj Sagar, lIT, Delhi

16. Navroz Dubash, Centre for Policy Research,
17. D. Ragh;mandan, Dethi Science Forum,

18. Anshu Bharadwaj, C-STEP,

19. Girish Sant, Prayas,

20. Ritu Mathur, TERI,

21. S.C. Sharma, Planninc Commission,
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22. Somona Bhattacharya, NATCOM Secretariat,
23. Jagdish Kishwan, PCCF,
24. U. Sankar, Madras School of Economics,

25. Varad Pande, Ministry of Environme»nt and
Forests,

Convenor

26. Arunish Chawla, Planning Commission.

Counter-Terrorism and Intelligence
Sharing with Russia

~255. DR. CHARAN DAS MAHANT:
SHRI AVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID: .

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the issue of strengthening counter-
terrorism and intelligence sharing mechanism was
discussed with Russia's Security Council Secretary; and

(b) if to, the complete details of the discussions
held between India and Russia on terror-related issues?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) and (b) Yes. Following the signing
of a protocol between the Security Council Secretariats
of India and the Russian Federation in April 2000, our
National Security Advisor and the Secretary of Russian
Security Council have been meeting regularly. Secretary
of the Russian Security Council Mr. Nikolai Patrushev
and the National Security Advisor Shri Shivshankar
Menon met in New Delhi on 1st February 2010. They
reviewed the progress in bilateral relations in the
strategic sphere such as defence and nuclear energy
cooperation. In addition, they also discussed
mechanisms for strengthening cooperation so that terror
attacks can be thwarted more effectively.

Classical Language

~ 256. SHRI M.B. RAJESH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:



229  Written Answers

(a) the criteria adopted for selecting classical
languages;

(b) the number of languages which have been
notified as classical language;

(c) whether Malayalam language belongs to
classical category;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) As per information furnished by
Ministry of Culture, criteria adopted to determine the
eligibility of languages to be considered for classification

as a 'classical language' are as under:

(i) High antiquity of its early texts/recorded history
over a period of 1500-2000 years.

(i) A body of ancient literature/texts, which is
considered a valuable heritage by generations
of speakers.

(i) The literary tradition be original and not
borrowed from another speech community.

(ivy The classical language and literature being
distinct from modern, there may also be a
discontinuity between the classical language
and its later forms or its offshoots.

(b) In addition to Sanskrit, Tamil, Telugu and
Kannada have been notified as classical language.

(c) No.
(d) and (e) Does not arise.
Terrorist Training Camps in PoK

257. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Pakistani Government has agreed
to take action against terrorist training camps operating
in Pakistan occupied Kashmir (PoK);
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(b) if so, the details thereof, and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) and (b) In the joint Statement of
January 6, 2004. The Government of Pakistan assured
India that it would not permit any territory under
Pakistan's control to be used to support terrorism in
any manner. in the Joint Statement of'_September 24,
2008, President Asif Ali Zardari reassured Prime Minister
Dr. Manmohan Singh that the Government of Pakistan
stands by its commitments of January 6, 2004.

(c) India has consistently emphasised to Pakistan
the need to implement its solemn commitments of
January 6, 2004 and September 24, 2008 in this regard.

Release of Fishermen

258. SHR! HARIN PATHAK:
SHRI P. VISWANATHAN:
SHRI RAMSINH RATHWA:
SHR! BALKRISHNA KHANDERAO SHUKLA:
SHRI KISHANBHAI V. PATEL:
SHRI ANANTHA VENKATARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of indian fishermen and fishing
boats captured by the neighbouring countries since
January 2004 to January 2010, country-wise and State-
wise;

(b) the number of fishermen and boats released
by them during the above period, State-wise;

(c) the number of fishermen died/injured in the
incidents/captivity, State-wise and country-wise; and

(d) the steps taken by the Government of India to
get the fishermen and their boats released from these
countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
S.M. KRISHNA): (a) According to information available,
from January 2004 to January 2010, the details are as
follows:
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Si.No. Country No. of Fishermen Captured No. of Boats Captured State belonging to

1. Pakistan 2302 437 Most of them belonged to
Gujarat and Diu and Daman

2. Sri Lanka 1818 413 Most of them belonged to
Tamil Nadu

(b) While no Indian fisherman was released in
2004, Pakistan released 1909 Indian fishermen between
January 2005 and January 2010. No Indian boat has
been released by Pakistan since October 2003.

All the fishermen and their boats were released
by Sri Lanka except 6 boats which were beyond
salvage.

(c) 6 Indian fishermen have died in Pakistani jails
while in custody during the above period.

As far as Sri Lanka is concerned, since 2004,
there have been 24 incidents of firing on Indian
fishermen. A total of 10 fishermen were reported dead
and two were reported to be missing/presumed dead.

(d) Government has been making persistent efforts
for the release of Indian fishermen and their boats from
Pakistan and Sri Lanka. An India-Pakistan Judicial
Committee on Prisoners was formed on 26 February
2008 to make recommendations to the two
Governments, which inter alia included immediate
release of and consular access to fishermen, and
exchange of a consolidated list of nationals in each
other's jails. India and Sri Lanka agreed on 26th October
2008 to put in place practical arrangements to deal with
bonafide Indian and Sri Lankan fishermen crossing the
International Maritime Boundary Line (IMBL). As part of
these practical arrangements, it was decided that there
will be no firing on Indian fishermen and vessels, and
Indian fishing vessels will not tread into sensitive areas
designated by Government of Sri Lanka along its
coastline. '

Committee on Biometrics

259. SHRI PRADEEP MAJHI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Unique Identity Authority of India
has set up a committee on biometrics as reported in
the media;

(b) if so, the details thereof;

(c) whether the said committee has completed their
study and submitted its report;

(d) if so, the details of the observations/
recommendations of the said committee; and

(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) Yes, Madam. The Unique
Identification Authority of India (UIDAI) had constituted
a Committee under the chairmanship of Shri B.K.
Gairola, Director General, National Informatics Centre
vide O.M No. 45/DG-UIDAI/2009 dated 29 September
2009 for framing the biometrics standards for UIDAL.
Its charter included review of the existing standards and
their modification/enhancement to meet the specific
requirements of UIDAI relating to de-duplication and
authentication.

(d) and (e) The Committee in its Report submitted
to the UIDAL on 30 December 2009 has recommended
the standards for face, finger print and iris image. UIDAI,
after careful consideration and examination of the
recommendations of the Committee, has accepted the
standards and best practices suggested by
the Committee for face, finger prints and iris. The UIDAI,
after taking all relevant factors into consideration has
also decided that all three biometric attributes of
residents, viz. face, all ten finger prints and both iris
images will be collected during the enrolment process
into the UID system. The report of the Committee is
available on the website www.uidai.gov.in.
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[Translation]
Appointment of Specialised Officers in PSUs

260. SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:

SHRI GORAKH PRASAD JAISWAL:
Will the PRIME MINISTER be pleased to state:

(a) whether there is a growing tendency amongst
the officers belonging to All India services to go on
deputation to the public sector undertakings;

(b) if so, the details thereof;

(c) whether the officers are sperially trained to
handle law and order situation in districts and that
substantial expenditure is incurred on training of these
officers;

(d) the corrective action taken in this regard;

(e) the provisions made by the Government to
ensure that people with required specialisation are
placed in public sector undertakings;

(f) whether the Government is taking any steps in
accordance with the said provisions;

{(g) if so, the details thereof; and
(h) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
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OF SCIENCE AND TECHNOLOGY; MINISTER OF
STATE OF THE MINISTRY OF EARTH SCIENCES;
MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE; MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): (a) No, Madam. Very few IAS officers are
on deputation to Central Public Sector Undertakings
(CPSUs). Each state Government is provided with an
additional 40% strength of IAS officers in the Senior
Duty Posts (SDPs), called the Central Deputation
Reserve (CDR) over and above its authorised strength
to cater for deputation posts, including in CPSUs. There
is underutilisation of the CDR of IAS officers on an All
India basis.

(b) Does not arise.

(c) All the All India Service officers while at
Foundation Training Course at Lal Bahadur Shastri
National Academy of Administration, Musoorie undergo
a module on law and order.

(d) Does not arise.

(e) to (h) As per job description devised by PESB,
care is being taken to ensure that the candidates with
requisite qualifications and experience are placed in
CPSEs. The qualifications and experience prescribed for
Board level positions is given in the enclosed Statement.

Statement

Qualification and Experience prescribed for the Board Level and Chairman and
Managing Director posts in Public Sector Undertakings

Category Nomenclature of Board Qualification and Experience prescribed for Board Levels
of PSU Level posts in Finance,
Human Resources,
Marketing and Tech-
nical Fields
1 2 3
AB and C Finance The incumbent should be a cost Accountant/Chartered Accountant/MBA with

specialisation in finance with good academic record from a recognised
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Human Resources

Technical

Marketing

ABC and D* Chairman and
Managing Director

University/Institution. He should have managerial experience at senior level
in corporate financial management and accounts including Cost Budgetary
control, Institutional Finance, working Capital Management in an organisation
of repute.

Provided that minimum qualification is relaxable in the case of Internal
candidates with sound and adequate background and experience.

The incumbent should be a graduate from a recognised university with good
academic record. Persons with Post Graduate Degree/Diploma in Personnel
Management or Business Administration with Personnel Management/
Industrial Relations as an elective subject from a recognised university or
Institute of Management or Degree in Law or Industrial Engineering will have
an added advantage. Further he should have cumulative experience of at
least for two years during the last 10 years at a senior level with various
aspects of personnel management and industrial relations in an organisation
of good repute.

Provided that minimum qualification is relaxable in the case of Internal
candidates with sound and adequate background and experience.

The designation varies and the Job Description is tailor-made to fit the
individual needs or PSU.

The incumbent should be graduate from a recognized university. He should
have adequate marketing experience and having at least 2 years cumulative
experience during the last 10 years at a senior level in a large organisation
of repute. Person with MBA/Technical Qualification, with specialization in
marketing experience in market research, product development, sales.
Forecasting and planning in marketing field and materials management wili
have added advantage. '

Minimum qualification is relaxable in the case of internal candidates with
sound and adequate background and experience.

The applicant should be a graduate with good academic record from a
recognised University/Institutions. He should possess adequate experience
at Senior Level of management in a large organisation of repute.

Persons with Technical/MBA qualifications and having experience in
management and familiarity with Finance, Marketing/Production will have
added advantage.

Provided that minimum qualification is relaxable in the case of internal
candidates with sound and adequate background and experience.

*In Schedule D Companies the post of Chairman and Managing Director/Managing Director only exists.
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[English]
New Dam at Mullaperiyar

261. SHRI ANTO ANTONY: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government has received any
proposal from the Government of Kerala for setting up
of a new dam at Mullaperiyar;

(b) if so, the details thereof;

(c) the response of the Union Government thereto;
and

(d) the funds granted for maintenance of the
existing dam and construction of new dams at the
site during the last three years and the current year,
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
to (c) No proposal in this regard has been received in
the Ministry of Water Resources (MoWR) so far.
However, in the meeting taken by Secretary (WR) on
31-7-2009, the representative of the Government of
Kerala mentioned that they have started survey and
investigation works for a new dam at an alternative site
down stream of existing dam. The Government of Tamil
Nadu vide letter dated 14-9-2009 informed that there is
no need for construction of a new dam by Kerala
Government. Further, the matter is before the
constitutional bench of the Hon'ble Supreme Court and
is subjudice.

(d) The construction and maintenance of the dams
comes under the purview of the concerned State
Governments/Project authorities and they provide the
funds for such work from their own resources. Further,
no proposal for providing funds in this regard has been
received in the MoWR.

[Translation]

Enhancement of MPLAD Scheme Funds

262. DR. KIRODI LAL MEENA: Will the Minister
of STATISTICS AND PROGRAMME IMPLEMENTATION
be pleased to state:
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(a) the present status in regard to enhancement
of allocations under Members of Parliament Local Area
Development Scheme (MPLADS);

(b) whether the Government proposes to effect any
other change in the said scheme; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a)
The proposal to enhance the quantum of MPLADS funds
was taken up with the Ministry of Finance and the
Planning Commission. The Planning Commission has
informed that they would appraise the matter based on
the results of the evaluation studies by Programme
Evaluation Organisation (Planning Commission) and the
NABARD Consultancy Services, alongwith availability of
overall financial resources.

(b) and (c) At present, no change/is contemplated
in the MPLAD Scheme.

[English]
Supply of Coal to Power Plants

263. SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of COAL be pleased to state:

(a) the annual demand of coal for power generating
plants of West Bengal;

(b) the quantum of coal to be provided by Coal
India Limited as per Memorandum of Understanding
{MoU) signed with State Power Generation Corporation;

(c) the quantum of coal sUppIied to these plants
and the sources thereof;

(d) the reasons for the shortfall in the quantum of
coal required to be supplied to the plants;

(e) the competitive prices of imported coal and coal
provided by Coal India Limited;

(f) the adverse impact of large quantity of ash
content in Indian coal on power generation; and
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(g) the remedial action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL):
(a) The Central Electricity Authority (CEA) assesses the
demand/coal requirement of various thermal power
stations in the country. As per the Annual Contracted
Quantity (ACQ) recommended by CEA, 14.60 million
tonnes have been recommended for the plants of West
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Bengal Power Development Corporation Limited
(WBPDCL) and 3.20 million tonnes for the plants of
Durgapur Projects Limited (DPL) during 2009-10.

(b) and (c) Supply of coal to all existing power
stations drawing coal as on 31st March, 2009, including
those located in West Bengal are in terms of Fuel
Supply Agreement (FSA). The contractual commitment
vis-a-vis actual supply of coal for the period April-
January, 2010 from Coal India Limited (CIL) sources,
source-wise to WBPDCL and DPL is given in the table
below:—

(Figures in million tonnes) (Provisional)

Generating Company Source Annual Commitment Despatch Materialisation
Contracted til January, 10
Quantity
West Bengal quer Eastern 4.150 3.374 3.409 101%
Development Corporation Coalfields
Limited (WBPDCL) Limited (ECL)
Bharat Coking 1.300 1.057 1.368 129%
Coal Limited (BCCL)
Mahanadi Coalfields 9.150 7.430 3.080 41%
Limited (MCL)
Total 14.600 11.861 7.857 66%
Durgapur Project Eastern Coalfields 0.300 0.244 0.376 154%
Limited (DPL) Limited (ECL)
Bharat Coking 0.900 0.732 0.133 18%
Coal Limited (BCCL)
Mahanadi Coalfields 2.000 1.627 0.821 50%
Limited (MCL)
Total 3.200 2.603 1.330 52%

(d) While the supplies from Eastern Coalfields
Limited and Bharat Coking Coal Limited have been more
than the committed quantity to WBPDCL plants, the
overall dispatch from CIL sources was less than the
commitment level because of less lifting of coal by the

power stations from Mahanadi Coalfields Limited (MCL).
WBPDCL was initially reluctant to lift coal from MCL
and subsequently from November, 2009 onwards due
to less availability of railway wagons, dispatch from MCL

-could not pick up. Sporadic unloading constraints at the
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power stations and unit shutdown at Santaldih TPS also
resulted in less overall dispatches. DPL has also been
reluctant to lift coal from BCCL and MCL and had not
submitted programme for supply of coal to these coal
companies.

Further, through a Memorandum of Understanding
(MOU) both WBPDCL and DPL agreed to take
additional coal of low ash content and of higher
calorific value (Grades A, B and C) from the loss
making identified underground mines of Eastern
Coalfields Limited (ECL) at an import parity adjusted
price. ECL has made additional dispatch of 1.11
million tonnes and 0.146 million tonnes under this MoU
to WBPDCL and DPL respectively.

(e) As per the information available, currently the
Cost Insurance Freight (CIF) price of Indonesian
non-coking 